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PA RLIA M EN T O F INDIA
Thursday, 29th March, 1951

Th^ House met at a Quarter to Eleven 
of the Clock

[ M r . D e p u t y - S p e a k e r  i n  the Chair'}
QUESTIONS AND ANSWERS

[No Questions—Part I not published]

H5-45 A.M.

BUSINESS OF THE HOUSE
Shri Kamath (Madhya Pradesh); 

Ifay I request—and I have no doubt 
my colleagues are with me in this 
matter—with a view to providing a full 
day for the two Ministries set down 
tor today’s discussion, the question 
list tor today may be postponed to 
Saturday, for which day no questions 
have been fixed so far; and I am sure 
that will give a full day for both 
the Ministries together.

Mr. Deputy>Speaker: The questions 
tabled for today will stand over for 
Saturday and the short notice ques
tions also will be transferred to that 
dey. I suppose there is general 
agreement on that.

St^veral H o n . Members: Yes, Sir.
Shri Goenka (Madras): What about 

the half an hour discussion this even
ing?

Mr. Depvty-Speaker: That will
stand over to some other day which 
will be fixed in consultation with the 
Ministry concerned. There are two 
Ministries for discussion today and 
therefore let the House discuss them 
in extenso.

STATEMENT RE POST OF JUTE 
CONTROLLER

The Minister of Commerce and 
Industry*(Shri Mahtab): On the 15th 
March 1951. Sri Kamath uut a ques
tion drawing the attention ct Govern- 
2fl P.S.

5327
ment to the judgment of the Calcutta 
High Court in the suit instituted by 
Sri K. C. Biswas against Mr. J. R. 
Walker, the Jute Controller. In that 
connection, Mr. Kamath put a supple
mentary question enquiriag as to 
what position he (Mr. Walker^ held 
in the jute set-up now. In reply to 
this I said that since jute had been 
decontrolled there was no post jf Jute 
Controller and further there was no 
proposal to have a Jute Controller.

As the legal position stands, that 
statement of mine is incorrect. 
Since the Jute Controller has been 
appointed by the States of West 
Bengal, Bihar, U.P. and Madras under 
Jute Control laws passed by the 
legislatures of the States, the post 
exists so long as the Acts of the 
States stand. The functions attached 
to the post also continue. The State 
Governments are aware of the judg
ment of the Calcutta High C ourt 
The present position i s  that M r .
Walker is leaving India on the 15th 
of April 1951 and will cease to be the 
Jute Controller thereafter.

A n  H o n . Member: Good riddance.
Shri A .  C. Gnha (West Bengal): 

May I know whether after Mr 
Walker’s departure there will be any 
other Jute Controller appointed?

Depofy-Swaker: The '  hon.
Member will kindly reserve this ques
tion to some other day.

ELECTIONS TO COMMITTEES 
S t a n d in g  C o m m i t t e e s  f o r  t h e  M i n i s 

t r i e s  OF I n f o r m a t i o n  a n d  B r o a i>- 
c a s t in g . L a b o u r , L a w  a n d  
N a t u r a l  R e s o u r c e s  a n d  S c i e n t i 
f i c  R e s e a r c h .

Mr Deputy-Speaker: I have to inform 
the House that upto the time fl.xed for 
receiving nominations for the Standing 
Committees for the Ministries of In
formation and Broadcasting, Labour, 

Natural Resources and 
^len tific  Research, 15 nominations in 
the case of each of the first, second 
and the fourth and 10 nominations in 
the case of t l^ third were received.
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[Mr. Deputy-Speaker]
As the number of candidates is eqiial 
to the number of vacancies in ead i of 
these Committees, I declare the follow
ing Members to be duly elected:—

I. Standing Committee for the Ministry 
of Information -and Broadcasting
1. Shri T. Channiah
2. Shri Nemi Saran Jain
3. Shri Manik Lai Gupta
4. Shri Krishnanand Rai
5. Shri Sri Narayan Mahtha
0. Shri M. L. Dwivedi 

' 7. Saikh Mohiuddin
8. Shri Amolakh Chand
9. Shri Awadheshwar Prasad Sinha

10. Shri M. A. Hasan
11. Shri Kanhaiya Lai Balmiki
12. Dr. H. C. Mookerjee
13. Dr. M. V. Gangadhara Siva
14. Shri T R. Deogirikar
15. Shrimati Kamala Chaudhri

II Standing Committee for the Minis
try of Labour

1. Shri Appikalla Joseph
2. Shri Muldas Bhudardas Valshya
3. Shri Gokulbhai Daulatram Bhatt
4. Khwaja Inait Ullah
5. Babu Gopinath Singh 
«. Shri H. V. Tripathi
7. Shri R. L. Jangde 
Q. Shri R. Subramanlan 
f). Shri M. R. Masani 
io. Shri R. Venkataraman.

11. Shri Bijoy Kumar Pani
12. Shri V. S. Sivaprakasam
13. 9bri K. C. Sharma

14. Shri Damoder Swarup Seth
15. Shri Khandubhai K. Desai

III. Standinp Committee for the Minis
try of Law

1. Shri K. C. Sharma
2. Moulvi Faiznur Ali
3. Shri Braja Kishore Prasad Sinha
4. Dr. Bakhshi Tek Chand
5. Shri Kashinathrao Vaidya
6. Fbri Chimanlal Chakubhai Shah
7. Pandit Shiv Charan Lai
8. Chaudhri Hyder Husein
9. Syed Mohammad Ahmad Kazml

10. aiiri J. H. Subbiah

IV. Standing Committee for the Minted 
try of Natural Resources and 

Scientific Research
1. Shri P. Basi Qeddi
2. Shri P. M. Audikesavalu Naicker
3. Shri Vinayak ^ o  Balashankar 

Vaidya
4. Shri P. K. Lakshmanan
5. Babu Gopinath Singh
6. Shri Radhelal Vyas *
7. Shri Shambhu Nath Shukla
8. Shri Balwant Sinha Mehta
9. Shri Basanta Kumar Das
10. Shri T. Husain.
11. Shri V. S. Sarwate

12. Shri Satish Chandra
13. Shri B. Das
14. Shri Kanayalal Nanabhai l^esai
15. Shri Jnani Ram.

PAPERS LAID ON THE TABLE
F i r s t  R e p o r t  o f  P u b l ic  A c c o u n t s  

C o m m i t t e e

Shri B. Das (Orissa); I, the Chair
man of the Public Accounts Committee, 
having been authorised by the Com
mittee to submit the report on their 
behalf, beg to lay the F irst Report of 
Public Accounts Committee cm the 
Accounts of 1947-48 (post-partition), 
the first accounts of the Sovereign 
Republic of India. [Placed in Library. 
See IV O. 1(44)].

The Committee was elected on the 
10th April, 1950 and held a preliminary 
meeting the same evening which was 
addressed by the hon. the Speaker.

The work of this Committee starts 
only after the Comptroller and Auditor- 
General presents his Audit Report on 
the accounts of the Govemmeni. The 
various accounts under repor: were 
circulated to the I\Tembers of the 
Committee immediately on receipt m 
the Parliam ent Secretariat in October 
and November 1950. The Committee 
held sittings in December 1950 and 
drew up its programme for the consi
deration of these accounts.

The meetings of the Committee for 
the examination of those accounts were 
held from the 8th to 19th Januarr* 
1951. The Committee examined t h e  
Accounts of the Defence Services, 
Railways and the Posts and Telegraolis 
Department. For want of time t h e  
Committee could exiniine the CIvH 
Accounts relatizig only to the Minis
tries of Transport, Communications, 
Industry and Supply, Commerce a n d  
Finance (including Revenue D uisiani-
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The State Trading and Manufacturing 
Schemes under the control of the 
Ministries of Works, Mines and Power, 
Agriculture and Industry and Supply 
were also scrutinised by the Com
mittee.

A brief record of the proceedings of 
oach meeting was kept separately and 
iorm  part of the report. A state
ment showing the summary of recom- 
m ^dations of the Committee is 
appended at the end.

Consequent on the coming into force 
of the Constitution of India, one of the 
importailt changes that have occurred 
in the status of the Committee is that 
it has become a Parliam entary Com
m ittee with its own chairman under 
the control of the Speaker and assisted 
by the stafi of the Parliam ent Secre
tariat. This has enabled the Com
mittee to function in a freer atmos
phere and to offer its criticism in an 
unrestricted manner.

GENERAL BUDGET-LIST OF 
DEMANDS

D emand N o. 87—Min istr y  of W orks, 
P roduction and S upply .

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Bs. 14,90,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of pay
m ent during the year ending the 
31st day of March, 1952, in respect 
of ‘Ministry of Works, Production 
and Supply’.”

Demand No. 88—Supplies 
“Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding 
Hs. 1,25,85,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
:Ust day of March, 1952, in respect 
of ‘Suppb'es’.”

D emand No. 89—Salt 

Mr. Depaty-Speaker: Motion is:
‘‘That a sum not exceeding 

Rs. 1,43,55,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course Of pay
ment during the year ending the 
31st dav o f March, 1952, in respect 

*of ‘Salt’.”

Dbmand No. 90—O th s r  C iv i l  W ork s  

Mr. Depaty-Speaker: Motion is: 
“That a sum not exceeding 

Rs. 4,28,03,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, In respect 
of “Other Civil Works*.”

D emand N o. 91—S ta t io n ir i anb
P rinting

Mr. Depaty-Speaker: Mrition is:
“That a sum not exceeding 

Rs. 29,65,000 be granted to the 
President to complete the simx 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Stationery and Printing*.”

Demand N o. 108—N ew  D elhi Capital 
Outlay

Mr. Deputy-Speaker: Motion is:
“That a sum not exce«dinf 

Rs. 1,00,52,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
3L«!t day of March, 1952, in respect 
of ‘New Delhi Capital OuUay*.**

D emand N o . 109—Capital O utlay on 
Civ il  W orks 

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 5,86,24,000 be granted to the 
President to complete th*> sum 
necessary to defray tHe charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Capital Outlay on Civil 
Works’.”
Shri Kamath (Madhya Pradesh): 

May I take it that this Ministry wiU be 
discussed till 4 o’clock and the Minister 
will begin replying at 4 P.M.?

Mr. Deputy-Speaker: How long will 
the Minister require for his reply?

The Minister of Works, Productioi} 
and Supply (Shri Gadifil): Jn view ol 
the fact that notices of 30 cut motions 
have been given and in view of the 
fact that, as far as 1 am able to as
ce r ta in . some questions of major policy 
are likely to be discussed, it would be 
only fair for the Deputy-Speaker to 
give me 45 minutes.

Mr. Deputy-Speaker: Then the hon. 
Minister wiil start his reply at 3-15 
P.M. Mere questions being raised will 
not do any good, unless the Minister 
has a chance to reply on those points
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li: Can he not b e tin  to 
8 0  as to finish a t 4-15?

Mr. Depat7 'Speaker: I t  is no good 
eating into the time allotted for the 
other Ministry. The hon. M inister 
will reply at 3-15

Shri Sidhya (Madhya Pradesh): Sir,
I would like to discuss Demand No. 89 
under the head Salt.

Before doing so I would like to state 
that this is the first occasion, after 
the first report of the Estimates Com
mittee was presented to Parliam ent 
on the then Ministry of Industry and 
Supply in the November-Decemt)er 
session, when the work of the Estimates 
Committee will come up for considera
tion in this House. You will remem
ber, Sir, that when the Estimates 
Committee was constituted last year 
the then Finance Minister, Dr. .lohn 
Matthai, attached very great import
ance to this Committee and said be 
would look to this Committee for 
future guidance. He also said that 
any suggestions that the Estimates 
Committee would be making would 
be considered very sympathetically. 
And when the Estimates C.')mmittee 
met for the flr.*?t time to discuss its 
form of procedure, with the hon. 
Speaker presiding, Dr. Matchai also 
was present to help us. lie  said it 
would not be of much use if the Com
mittee discussed the past Budget as 
it was but that the past Budget should 
be a guide for the Estimates ( ’ommittee 
for making their recommendations. 
And he said that therefore if the Esti
mates Committee deliberated upon the 
Budget estimates which we passed 
last March and gave their ro<’om- 
mendations in time for consideration 
while framing the next Budget, that 
is t.o say by November-December, iy50, 
those recommendations will be sym
pathetically considered.

Well. Sir, the report of the Fstimates 
Committee was first sent to the Minis
try of Finance on the 18th f;eptember. 
Before that it had been forwarded to 
the Ministry of Industry and Supply 
asking them whether they nad to sug
gest any modifications to *he factual 
masters stated In the report based 
on ev'dence of o'ficial witnesses, and 
that Ministry sent its reply suggestim^ 
ne* essary amendments which were 
accordingly carried out. Here I want 
to stre«;s that the Estimates ('ommittee 
arrived at its conclusions not on mere 
henrsay but on o ^ria l evidence. They 
tooV evidence of resoonsible officers 
of the Industry and Suoolv Ministry 
Inc’ur^lne ffc administr*»tive head, 
namelv the ?erretar>\ And after full 
alx days of e*<amination of those 
cfflcers the Committee sat down to

consider the facts placed before , 
and a lte r another three weeks* consi
deration of those facts the Committee 
came to cerU in decisions which were 
incorporated in their report to J* irlia- 
meni. This is the genesis of the 
report of the Committee wWch I 
wanted to tell the House. Sir, the 
House had elected this Committee and 
it is up to us Members of tlie Com
mittee to place our views before tne 
House. The Estimates Committee in 
Britain is one of the most im portant 
Committees of the British FarHamenu 
Here too we have tried to follow the 
procedure that obtains there.

But I am sorry to obser/e th*t 
despite that promise that was made 
by the then Finance Minister, not m 
word regarding the report of the 
Estimates Committee was mentioned 
by the Finance Minister in the course 
of his Budget speech. He has made 
no reference to the Estimates C'om- 
mittee. He has. it seems to me, 
simply ignored it. I would like to know 
the reason from the Finance Minister.
I find he is not here at the moment, 
but his Deputy is here and I wou!d like 
him to communicate to his Munster 
my feelings in the m atter because I 
am only voicing the feelings of the 
other Members of the Committee.

Shri Sondhi (Punjab): The Deouiy
Minister was a Member of that Com
mittee.
I I  A.M.

Shri Sidhva: Yes. he was also a 
Member of the Committee until he 
became a Minister of state and he 
knows very well what the feeling's of 
the Committee were in this matter. He 
was also a party to this report v/hich I 
am referring to. I would like to know 
what is the policy of the Finance 
Minister.......

The Minister of State for F i n a ^  
(Shrt Tyagi): Will the hon. Member 
permit me just to say a word? As 
soon as I took over the Revenue ano 
Expenditure side of the Finance Mmis- 
try, I issued instructions to mv Mmls- 
try in this m atter and deputed one of 
the Joint ,Secretaries to take up this 
work. I have asked him to tcke 
stock of the recommendations made 
in the report, tabulate them Ministry- 
wise. negotiate with the Ministry 
concerned on every item mentioned 
in the report and submit to me a 
fortnightly report. I would like to 
assure this House and the F^lim at^ 
Committee that my Ministry will take 
all possible steps to implement the 
recommendations of the rommlttee. 
Of course, the recommendations as a 
rule have to be examined both bv the  
Ministry concerned and by Lhe Finance- 
Ministry.
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Sliri Sidhva: I am ^lad at least to 
hear the views of my hon. friend but 
I must say I am not satisfied with the 
results. This report of the Estimates 
Committee was m eant to be of nelp in 
the preparation of the Budget. ITiat 

the main point. We were told 
JO . We sent this report in time for it 
to be considered both by the Finance 
Mii.istry and bv ih-j ?.'lini?try cf 
Industry and Supply. Therefore, I 
want an explanation as to why the 
Finance Minister did not consider that 
report at the time of framing his 
Budget.

Mr. Deputy-Soeaker: Was it sub
mitted before the Minister of State was 
appointed or after?

Shii Sidhva; Before he was appoint
ed. I am not blaming him, I am 
concerned with the Finance Minister. 
As far as my hon. friend the Minister 
of State is concerned, he has told us 
ttiat he has asked his officers to go 
into the matter, though I do not know 
if anjrthing will materialise. My 
question is this. What did the then 
Ministry of Industry and Supply do 
about this report? Did it consider it? 
Did the Finance Ministry consider it 
a t the time? Those Q u e s t io n s  , m u s t  
receive definite answers. Why did 
the Finance Minister overlook the 
report? He knew very well that the 
Estimates Committee was existing. He 
was searching for Rs. 50 crores to 
make up his deficit and has tried to 
find it from the lower middle and the 
poorer classes by way of taxation, 
direct and indirect, and by enhancing 
the railway fares, but the Finance 
Minister had no time to look into the 
proposals of the Estimates Committee 
which had made certain definite sug
gestions for economy. It might be 
argued by the Finance Minister that 
this economy of a few crores recom
mended by the Estimates Committee 
would not serve the purpose. Sir, I 
am mentioning this argument because 
it was referred to by the hon. Minister 
in one of his speeches. Well, he 
cannot expert thirt-y-^ive or fiftv rrores 
from one Ministry! But each Ministry 
can give him some sort of economy.

Shri B. Das ('Orissa): Mr. Tyagi has 
been taken into the Ministry to give 
efTect to the proposals.

Shri Sidhva: What I am stating is . 
that the Minister cannot dismiss a 
proposal saying it brings only a few 
crores. Small though it may be 
according to him he should have taken 
it into consideration, and then if he 
wanted more money we would have 
told him that his proposals for addi
tional taxation were perfectly 
justified. But has that hanoened? 
Here is the report of the Estimates

Committee containing definite pro
posals for economy based on factual 
evidence and endorsed by the Ministry 
concerned, but it has not been taken 
into account. Probably the Ministry 
concerned will be consulted in the 
m atter by the Finance Ministry, but 
that Ministry may not take any note 
of it. We have the experience of 
what happened to the report of the 
Economy Committee presided over 
by Mr. Kasturbhai Lalbhai which made 
recommendations for an economy of 
about five crores. That report was 
sent to each Ministry and each Minis
try  replied it was not prepared to 
accept the proposals for economy. The 
Ministries did not say they were not 
prepared to retrench surplus men, 
they said they were actually under
staffed. To that extent each Ministiy 
won and that report was shelved.
'  Shri Sondhi: I t  was not Ks. 10 crores.

It was only Rs. 4-7 crores.
Shri Sidhva: Let it be Rs. 4-7 rroree. 

Whatever the figure is, it has not been 
adhered to. Then there was the 10 
per cent, general cut proposed by Dr. 
Matthai. That also did not fructify. 
If the Finance Minister depends upon 
the Ministries concerned, there will be 
no economy. He must himself apply 
his mind.

Shri Sondhi: But he' has given you
some economy proposals.

Shri Sidhva: I know that he has
given some sort of economy proposals 
for Rs. 5 crores. That too he can 
bring about only by consultation. I 
do not deny that he should consult, 
but if the respective Ministries aie 
adamant he must use his own judg
ment. As far as Mr. Tvagi is con
cerned, he has state-i that n;'tion is 
beine taken in reeard to the future, 
but I want Mr. Deshmiikh to explain 
as to why he ignored the Estimates 
Committee report while preparing this 
Budget.

Mr. Deouty-Speaker: HTlie hou. Mem
ber has already taken ten minutes.

Shri Sidhva: This being the first 
Reoort of the Estimatrs Committee. I 
was obliged to make these preliminary 
remarks. In mv preface. I have stated 
that the then Finance 'Minister agreed 
to some pronosals. f w.mt to 
why they have not been implemented.

I -shall now come to the .*;ubject of 
salt. A Demand of Rs. 1.G8.5.5.000 is 
being made by the Mi.aistry of Works, 
Production and Supply under the head 
“Salt”. In the 1949 Budget Session, 
when the salt question was considered, 
the then Minister was Dr. S. P. Mooker- 
jee. I told him that there suffi
cient salt in the country and althouch
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we lurrendered Rs. 11 (Tores ol duty 
ywi the prices were high and salt was 
not available in sufficient quantity. He 
agreed with me and promised to look 
into the m atter. He said he would ap- 
fo in t a Committee and spontaneously 
asked me to be a member of the Com
mittee. Not hearing anything about it 
for eight or nine months, I enquired 
again, I received a letter from his 
Ministry stating that the Committee 
was going to be formed and enquiring 
w hether I would accept the Chair
manship. I said yes. It was qood cif 
him to ask me to accept he Chairman
ship. When I took up the work, I first 
went into the question of ascertaimng 
why salt was not available in suffi
cient quantity. I went and saw the 
various factories. My impression was 
that in Saurashtra you could produce 
any quantity of salt and so also in 
South India. Immediately, a proposal 
was placed before the Salt Ccmtroller 
and the Salt Advisory Committee. It 
was suggested that by li)50 we should 
have full quota of salt production and 
not one ounce of saU should be im
ported from abroad. 1 am giad to in
form the House that the Salt Advisory 
Committee endorsed my luggestion 
and the Salt Controller’s office co
operated with us fully. In ]!)49 the 
production was 556 n aunds, but
after I took up this matter, we brought 
it up to 713 lakh maunds— an increase 
of 157 lakh maunds. I want Mr. 
Munshi to take note of t'lis. When I 
say that we should have self-sufficiency, 
I mean business and I have proved it 
here. I have been telling our Gov
ernment that there is sufficient food in 
India; but nobody is going to listen in 
this Government and tiiey i?jnore it. 
Her-^ is a concrete ca.se I am not 
talking from flattery point of \iew , but 
within one year we have not only 
reached self-sufficiency in salt which 
Is one of the items of food, but we have 
got a 25 per cent, .surplus.

Sbri Sondhi: What about the price?
Shri Sidhva: As far as the prices are 

concerned, we have a legacy of the 
past called the district nominee system. 
Excepting Bombay, Madras, Orissa, 
Se-underabad, Hyderabad and Hima
chal Pradesh, the district nominee 
system prevails elsewhere. It actually 
means that only certain persons have 
t te  right to purchase and sell salt. 
These people combine together and put 
up the price for their own benefit.

I shall give you only the most recent 
example. In February lfi5l wl ile we 
w ^  in session I learnt that salt was 
not available in Delhi. We knew that 
there was enough salt stock and the 
price also was cheap. So we made 
•oqiilry aad 1 hav« It on record that

the Delhi nominees combined together 
and did not send the order to Sam bhar 
to get the salt, in order th at the 
shortage may become acute and they 
may reap the benefit of higher prices. 
On learning this, we inmiediately 
rushed a special train  to Sambhar and 
brought the salt and gave it to the 
people.

Sir, the Estimates Committee also 
has recommended that the nominee
system should do. In the meeting of
the Salt Advisory Committee held on 
I3th November last, Mr. Mahtab the 
then Minister in charge was present. 
He definitely promised that he was 
going to abolish it and that he had 
taken a decision. In December I
went to him. He said he was
going to do it. Before we adjourned 
after the November-December session 
he showed me a draft communique e \en  
and promised that he would issue it 
very soon. But he did not issue it. 
Then when I came for the meeting of 
the Estimates Committee I talked to 
him. He said that before he relinqu
ished charge on 15th February he 
would do it. But he did not do it. I 
want to ask him why he hoodwinked 
not only me but the Salt Advisory Com
mittee. When a responsible Minister 
makes a promise in the Committee and. 
does not execute it, it is very unfair.
I demand an explanation for this.

Now, Sir, the second point that he 
made—and it is recommended by the 
Estimates Committee also—was that 
the Government salt works should be 
made self-supporting. The Salt Ad
visory Committee also recommended 
this. He stated that he had taken a 
decision and that if we resolved that 
these salt works should be given a 
Company or Corporation to m fke them 
self-supporting, he would accept it. 
When he was in the meeting we dis
cussed all problems and he accepted 
the proposal. But nothing has been 
done and I understand no decision had 
been taken. This is another regretful 
thing. Today the Advisory Committee 
members are asking me questions. I ’hey 
say, “Your Minister made a statement 
and he has not carried it out.” I feel 
ashamed myself, becau;?e when a Mini
ster makes a statement I exoect he 
will act according lo it. I want to 
know what is the oolicy of Goveui- 
ment at present. I trust the hon. Shri 
Gadgil will explain this point.

About salt, I want to make it r*lear 
that there is no control in the sense in 
which there is a control on food. 

There is only control over movement 
on account of wagon shortage due to 
our friend Mr. Santhaiiam We cannot 
get wagons even for metre gaiige. The 
result is a zonal system w hich controls 
communication. If wagons were freely
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available. I can assure you that salt 
will move from one place 1o another 
and it can be had a t the cheapest pi ice 
everywhere. Salt is something for 
which our great leader fought. We 
cannot forget the Dundee March. It 
is part of our freedom movement.

An Hon. Member: Is there no time
limit for the hon. Member, Sir?

Mr. Depnty-Speaker: Salt is the es
sence of life; so let him proceed.

Shri Sidhva: And today salt is not 
available to that extent which the 
average man expects.

Shri Hussain Imam (Bihai): What 
is the price of salt now?

Shri Sidhva: The price of salt varies 
from factory to factory and province 
to province. Under the Essential Sup
plies Act various Provincial Go\'ern- 
ments have fixed ceiling prices. But
I may tell the House that the price 
charged by Government factories is 
the cheapest and is 10 annas per 
maund. This is the rate of the Sam- 
bhar Factory which produces a very 
large quantity. The price of Khara- 
goda. which is also a government 
factory is 14-8 annas. The price 

 ̂ charged by private factories is Rs. 1-8-0 
' in Bombay, Rs. 1-1-0 in Madras, 

Rs. 1-2-0 in Orissa, Rs. 2-7-0 in Bengal
- and R s.. 1-6-0 in Travancore. It wUl, 

therefore, be found that the price of 
10 annas and 14 annas charged by the 
government factories is the cheapest.

The Estimates Committee have, 
therefore, «5Uggested, with a view to 
giving relief to all, that these govern
ment factories should be expanded and 
run on a model basis. I want an assur
ance from my hon. friend Mr. Gadgil 
who has taken charee of this portfolio, 
that he will give sjmrjpathetic and care
ful consideration to this suggestion. We 
have Rs. 73 ^akhs investo.i in the 
Sambhar Lake factory and Rs. 35 
lakhs in the Kharagoda factory. These 
are the two of our blefgest factories. 
From my personal experience 1 can 
say that they can be further expanded 
and not only can we i^roduce enough 
salt for lo^al consumption, but also for 
export. This House will perhaps be 
surorised to hear that la.st year we 
exported salt to Japan. If we could, 
therefore, prooerly expand these fac
tories, that will lead to an expansion 
of our salt exports also.

Then, Sir. there is d cess of 2 annas 
on salt which brings in nearly 73 lakhs 
of revenue of which Rs. 30 lakhs fe'oes 
to the exchequer. Here also Mr. 
Mahtab promised us that these ?0 lakhs 
would be earmarked for the expansion 
and improvement of research work. 

But I find that the Finance M inikry 
does not know anjrthing about ’t—I am

speaking subject to correction and I 
hope the hon. Minister will correct me 
if I  am wrong. It was on this under
standing that the amount would be 
earmarked for research tliat we agreed 
to the retention of the cess: otherwise 
we would have recommended its aboli
tion.

Then again there is a su' .̂i of Rs. 10 
lakhs which is spent on the watch 
and ward staff. But all the recom
mendations of the Advisory Committee 
and the Estimates Committee remain 
where they were. I would like to 
know why these valuable recommenda
tions. have not yet been imnlemented.
I also would like to be enlightened as 
to why, when a responsible Minister 
makes a statement, it is not implemen
ted. It was not his personal opinion. 
It was the opinion of his Ministry, 
which means the Government.

Everything appears to be in suspense 
today. As far as salt is x^oncemed 
Government have not made up their 
mind as to whether there should be 
control or decontrol. We were told 
only four months, back that Govern
ment were anxious to remove all kincN 
of controls, except the zonal system, 
for which there is justification on ac
count of paucity of wagons. The Ad
visory Committee is in suspense. Tliey 
do not know what Government’s policy 
is. The Salt Controller’s ofRce is in 
suspence.

The Minister of Commerce and 
Industry (Shri Mafatdb): The hon.
Member has not mentioned one fact 
which is within his own knowledge 
that the State Governments protested 
g a in s t  it.

Shri Sidhva: Why did the hen. 
Minister not consult tlie State Concern
ments before he made his statement.
It is not for me and the Ad\'iscry 
Committee to know that the State Gov
ernments should be consulted. . He 
made a statement in l,:.idras that the 
price of, rubber would be raised to 
Rs. 122: he comes here and tells us 
that the m atter has now been : eferred 
to the Planning Commission.

Shri Mahtab: ITiis is absolutely
wrong. I never said that it has been 
referred to the Planning Commission.

Shri Sidhva: He said some CommLs- 
sion.

Shri Mahtab: That is only ‘the hon. 
Member’s imagination.

Shri Sidhva: My point is that it is 
no use making a statement without 
knowing all the facts about it.

Here is a committee which wants to 
dt) some useful work, T have given 
my valuable time to this committee in
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an honorary capacity. But we are not 
in a position to do anything, because 
Government are not supporting us.
I would therefore like to know what is 
Government's policy in regal'd to this 
matter.

Before I sit down I want to make 
one point. In the present Budget 
there is a sum of Rs. od lakhs v 'hi(h is 
given as royalty to the Saurashtra 
Government for producing salt. The 
Estimates Committee understood that 
Government were considering this 
question of royalty, f would request 
my hon. friend Mr. Gadgil to consider 
this m atter sympathetically.

Shrl Shiva Rao (M adras): Sir, the 
list of speakers is long and I .‘̂ hall try  
to be as brief as possible.

Some Hon. Members: Is there no 
time-limit today?

Mr. Depnty-Speaker: Hon. Members 
will take not more than fifteen minutes.

Shri Sidhva: S ir,.it must be remem
bered that the Estimates ComUniltee 
Report is coming up before the House 
for the first time and you must give 
Mr. Shiva Rao at least twenty minutes.

Shri Shiva Rao: There iŝ  only one 
point which I want to raise in the 
course of the debate and that is the 
Implications of nationalisation of 
industry and stale management of 
projects. Sir, before I do so, if you 
will permit me, I would like to rorreot 
a wrong impression which has arisen 
out of my speech the other day cn tho 
Defence esltmate. Sir, I would iike^o 
■ay that when I referred to the un
helpful attitude of a section of the 
Defence Ministry, I did not mtend that 
reference to apply to the witnesses who 
actually appeared on behalf of that 
Ministry before the Estimates Com
mittee. Sir, as you know and as other 
Members of the Estimates Committee 
know, those who actually came on be
half of the Defence Ministry to give 
evidpnre were very co-ooeratlve and I 
want to make that statement to pre
vent any misunderstanding about my 
remarks on Monday.

As I said, Sir, I have sought this 
opportunity to speak on the implica
tions of nationalisation of industry snd 
state management of projects. It seems 
to me that because we have a national 
Government in this countiy, many of 
us have facilely assumed that a nation
al government can successfully run 
Industry and manage vast state pro
jects.

While on this point I would like tu 
refer to a point which I made in the 
course of my obser\'ations in the

general debate. I had asked ihe Fin
ance Minister to take the House into 
conhdence and tell us precisely what 
were the duties assigned to Mr. Gor- 
wala. I am sorry to say that there was 
no reply from the Finance Minister. 
Since then 1 have made enquiries and 
I have been told that Mr. Gorwala has 
accepted this task in an honorary capa
city. It does not surprise me, having 
known Mr. Gorwala for many, years as 
an able officer with a reputation for 
uprightness and public spirit. Never
theless I think the House is entitled to 
know what precisely are che duties 
assigned to him. I presume that his 
appointment was made by the F 'snning 
Commission. Again I must ssy I was 
surprised that that appointment was 
not made by the Cabinet but only by 
the Planning Commission. I presume 
the report wiU be to the Planning Com
mission. But a t some stage or other. - 
I hooe that before rrovernm*2i*t takes a 
decision on his recommendations we 
shall have an opportunity of discu.ss- 
ing his recommendations.

Sir, this Government has, since it 
assumed office, taken up many new and 
heavy responsibilities in the field of 
industry and the management of pro
jects. In this session v/e have had 
more than one occasion to invite the 
attention of the Government tc. the 
fact that many of these concerns havtf 
been run on wasteful li:ies. Oiily last 
week we had a discussion on the 
management of railway collieries, and 
I ventured to point out on that oc
casion that with State management hr.s 
also come about a very sharp rise in 
labour costs. Another distressing 
feature is that while production has 
gone down to a half or even a third 
in comparison with ore-war conditions, 
the wages bill has on the other hand 
risen up enormously, mainly because 
of the application of the recommenda
tions of the Central Pay Commission. 
Certain weaknesses of Slate luanage- 
ment of industry have come to light. 
There is, in the first place, a sad lack 
of co-ordination in m atters of policy 
between the different Ministries. Tljis 
is not the place for cliscussing in any 
detail the part that Idbour plays in 
stepping up production. But the fact 
remains that the part of Itihour is an 
important and indeed a \ita l one. The 
question, however, is has our Govern
ment an inte<n*ated industrial policy? 
How can any Government, which claims 
to function on the basis (>f collective 
responsibility, make the I'onfession that 
was made here last week when we dis
cussed the management of railway col
lieries. that one of the ch^ef obstacles 
in the way of retrenchment of super
fluous labour was the attitude of the 
Labour Ministry which in this matter 
had backed the demands of the labour
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union? Sir, it seems to jne that Gov
ernment’s policy in this m atter, as in 
many other matters, is ronfused and 
muddled. If there are any differences 
between the Ministry which is repre
sented by my hon. friend here and the 
Ministry of Commerce and In d u s t^  oti 
the one side,* and the "linistry of 
Labour on the other, it seems to me 
that the obvious thing to do, Is to 
thrash out those differences in the Eco
nomic Committee of the Cabinet and 
then to formulate a co-ordmateJ and 
consistent policy and carry it out, in
stead of parading those differences as 
was done last week on the floor of the 
House.

Another point that I would like to 
make is that there is also an equally 
sad lack of co-ordination in admin
istration. Sir, as you know, when we 
discussed the manner in which the 
Sindri Fertiliser scheme had been taken 
up we discovered in tlie Estimates 
Committee that one reason for the 

«normous risft in costs from Rs. 10*71 
crores to about Rs. 24 or perhaps 25 
crores is that there w?re eight different 
agencies entrusted with eight different 
sections of the scheme with no one at 
the top to co-ordinate* all the activities 
of these different agencies and to see 
to it that these different activities fitted 
in into one complete scheme. In this 

. connection I would like to know from 
my hon. friend what is precisely going 
to be done with the Sindri Fertiliser 
scheme. There were reports some time 
ago that a Corporation was being form
ed with our former Commerce Minister 
Mr. Neogy as Chairman of the Cor
poration. I would like to know whe
ther those negotiations have been com
pleted and when the Corporation is 
coming into existence.

Sir, we have also learnt in this 
House from bitter experience that in 
regard to large schemes, •▼.'hether it is 
the Damodar Valley Corporation v/hich 
lias now been handed on to a new 
Ministry or the Sindri Fertiliser
scheme. Government has embarked

upon such schemes involving expendi
tu re  of many crores on the basis of 
what the hon. Minister for Natural 

Resources told us the other dav is 
little better than guess work. Sir, I 
am conscious of the fact that the hon. 
Minister in charge of this subject now 
i« a miracle-worker. ITe told ns a f<?w 
days ago with charming modesty that 
he had brought Ganges water to 
Delhi. But, Sir, I would like to sug
gest to him that running State-inanag^ 
projects on guess work is a nuch  
tougher proposition than bringing 
<Janges water to Delhi, and I would 
like him to be realistic in this matter. 
When I spoke on the Defence Esti- 
«iatefi I referred to a cartoon in

Shankar's Weekly. When I think of
the manner in which this Government 
has undertaken large-scale projects I 
am reminded of another canoon. this 
time, which appeared in Punch. That, 
Sir, was of a man who went into a 
barber’s shop. The proprietor of the 
shop showed him to a chair and when 
the man sat in his chair, to his horror 
he found a small boy sharpening a 
razor. So he asked the proprietor 
“Are you not going to snave n^e?” and 
the proprietor said, somewhat apolo
getically “You sec, it is his eighth 
birthday, he wants to enter my pro
fession, and I do not want to disnlease 
him on his birthday” ! I would sug
gest to my hon. friend that entrusting 
larrf-  ̂ schemes, in the name of netiona- 
lisation of industries and State manage
ment of projects, to well-intentioned 
and enthusiastic people but men -with
out any experience is a ruinous pro
position. A.nd I sometimes feel very 
apprehensive about the taxpayer’s 
throat when I find instruments like 
nationalisation being placed in the 
hands of inexperienced people.

Shri B. Das: I am glad to hear that 
after your nationalisation front for 
tw®ntv vpqrs. T welcome yuur views.

Mr. Deputy-Speaker; I <<i:ppose the
hon. Member is not srguing against 
nationalisation.

Shri Shiva Rao: Sir, I am not argu
ing against nationalisation. But I want 
to appeal to my hon. irien 1 the Minister 
In charge first to make a success of 
such schemes as have been nationalised 
rather than extend the field of nritiona- 
lisation. I would like to know in this 
connection what he is ijoing to do with 
the penicillin factory, whether any 
final decisions have been tnken with 
regard to the penicillin factory. When 
we talk of nationalisation let us see 
how the Labour (rovernment in 
England, professeyily s_K?ia]ist as it is, 
is managing its nationalised concerns.

Shri Raj Bahadur '.Raj.r rban): May 
I know when he is against the exten
sion of nationalization, doe.' he claim 
that the industrialists have d«me better 
in soite of the fall in the Industrial 
production?

Shri Shiya Rao: I am not pleading, 
as T have pointed out, arrainst nationali
zation. I am only pleading for the 
efficient management of nationalized 

concerns.
B. Das; It is better If you say 

State-owned. Why do you say ‘nationa
lized’? Nothing is nationalized.

Shri Shiva Rao: Hon. Members talk 
glibly about nationalization. I would 
like them to study for a little while 
the implications of nationalization In 
England under the Labour Go\em -
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ment, professedly Socialist. There has 
been a very rem arkable change in the 
attitude of the Labour Covei*nment in 
regard to nationalization of concems. 
There have been broadly speaking...

Mr. Depnty-Speaker; I do not wish 
to interrupt the hon. Member. The 
time at the disposal of every hon. 
Member is short. We are concerned 
with particular items in the Budget. 
If methods of improving state-owned 
industries and the economy that may 
be arrived at, etc. are placed before the 
House they will be »nore useful than 
a general discussion of policy v/hich 
may be reserved for a future occasion.

Shri Shiva Rao: I thou^'ht that this 
m atter is of such a vital importance 
and especially as statements hrve been 
made on the floor of the House, both 
by the Finance Minister in answer to 
questions and in his Budget speech, I 
thought this might be an appropriate 
opportunity to raise this general point 
as to the implications of nationaliza
tion. I shall only lake one more 
minute.

I was trying to point out that the 
Labour Government in England ha.*? 
tightened up its administration of 
nationalized concems. Since 1945. 

public corporations in .-harge of various 
concems have placed eater powers 
of interference in the hands of the 
Minister concerned. Secondly the 
statutory powers of the o.Kecutives of 
such corporations are much rriore cir
cumscribed today and in fad  Fince 
1945 than they were in the D"e-war 
years, and thirdly their so called fin
ancial autonomy is mu. h more limited 
at the present moment than it v/as be
fore Labour came into oJfice. i\lso, Sir, 
I would like to point out that these 
public corporations in England are not 
financed all in the same wvy. Some 
like the Gas and Electricity Corpora
tions and the London Tran-port Board 
are financed by share caoital fiom the 
public with a Government gut -antee to 
subscribers and a certain arnual rate 
of interest. Some other concerns are 
directly financed by Government funds 
with the condition that srch advances 
will be returned after a period of 5 
years in annuities spread over a larger 
number of years, as many os 20 or 
even more. Then, Sir, there are public 
corporations with Government guaran
tees limited to making good the annual 
working losses if any.- T have raised 
this general point because in the last 
few years periodical c.-)nferences have 
been held by the Government to step 
up production. Ministers frequently 
refer to It in their utterances ana ap
peal both to the industrialists on the 
one side and to labour on the other to

_ up production. Sir. mere s?;nti- 
mental appeals of this kind without 
being realistic in this m atter are not 
going to be of any use. as the House 
has seen to its cost; and unless the root 
causes are dealt with and the M inistry 
primarily concemed is realistic in its 
approach, I suggest ihat our production 
is going to continue to go down, v/ith 
ruinous consequences to the tax-payer 
as well as to the industries.

Shri T. Husain (Bihar): A t present 
the number of Members of this House 
is exactly 325 and the accommodation 
meant for Members of Parliam ent is 
exactly 325 in number. After the 
General Election, Sir, the number of 
Members of Parliam ent will be in
creased to 750. That means 500 for 
the House of the people.......

Mr. Deputy-Speaker: The hon. Mem
ber may speak a little louder.

Shri T. Husain: What I was saying 
was that a t present we are 325 in num
ber and the hon. Minister in charge of 
Works, Production and Supply has 
given accommodation for Members, 
i.e., one for each Member. (Interrup
tion). I have the figures from the list 
of Members of Parliam ent which says 
that there are 325 Members on the list. 
This Hand book too is supplied to us 
by Government. It says that the ac
commodation is as follows:—(Interrup
tion). What I am say ing . is for the 
benefit of the future Members. I can
not see why hon. Members should inter
fere. The time at my disposal is very 
short and at this rate, Mr. Deputy- 
Speaker, you will have to give me more 
time.

Sardar Hukam Singh (Punjab): May 
I ask. Sir. if this number given by 
my hon. friend has got any particular 
significance?

Shri T. Husain: I do not give in.
Sardar Hukam Singh: May I suggest 

to the hon. Member that there are 
certain numbers that are given with
out names being mentioned. The 
number would not "be 3115 but ,'{21.

Shri T. Husain: I do not give in. 
What I was saying. Sir was that from 
this handbook, I find that accommoda
tion meant for Members of Parliam ent 
is distributed in this way;

In the Constitution Ifouse: 
double suite ... ... 12
double rooms ... ... 20
single room ... ... ‘ 28
Another type of single 

rooms ' ... ... 116
In Western Court: 

double rooms ... 7
single rooms ... 24̂
M .L.A. Quarters lOlt
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So the total number is 325. What 
I was going to say was that after the 
General Election our strength will in
crease to 750 and therefore. .

Shri Gadgil: Some of us may not be 
there.

Shri T. Hnsain: It is true that some 
Members may not be there. Since you 
have 325 accommodations for '325 Mem
bers, on the same principle I want you 
to have 750 accommodations for the 
future 750 Members...........

Mr. Deputy-Speaker: The hon. l\7em- 
ber will kindly address the Chair.

Shri T. Hosain: I am very sorry. I 
should have addressed the Chair, but 
since you wanted me lo speak louder,
I thought it was intended for the hon. 
Minister and hence my face was turn
ed in his direction. What ihe RTinii>try 
has done is this. They are going to 
build flats—I welcome tlie idea—but 
the number of flats that ere goiiig to 
be built is only 250. Ih e  present ac
commodation is 325 and adding 250 
Flats, the total accommodation 
will be ■ 575 for 750 Members. 
175 Members will be without ac
commodation. Therefore I suggest 
through you to the non. Plinister that 
for 7oO Members, there should be 750 
accommodations as chev have got 325 
accommodations for 325 members. I do 
not know how the remaining 175 Mem
bers are going to be accommodated. I 
say this is going to be a business pro
position. The more houses you build, 
the more money you will get; Go\ern- 
ment is not going to lose on this ac
count. The only answer that I could 
anticipate from the Governnient is that 
they have not g(.t the building mate
rials. If want of materials is the 
answer, I want to -tell my hon. friend 
a thing which he already knows that 
private individuals are building 
houses in Karol Bagh. Pusa ^ a d ,  
Rothak Road, Subzi Mandi and 
JawaJiar Nagar. if  private indivi
duals could get building materials, 
why cannot Government get them for 
building houses?

Babu Ramparayan Sin?h (Bihai ): 
They get m the black-market.

Shri T. Hosain: If private in d iv i
duals get in the black market, Govern
ment can get in the white n:arket 
easily.

There is another point. This list 
shows that there are 325 Members. 
One Member died recently; so there are 
m fact 324 Members only. Out of 
these 69 Members have not got the ac
commodation which is meant for Mem
bers of Parliament. I will give 3'̂ ou the 
exact d e ^ ls .  One is the Speaker 
himself; there are 25 Ministers, Min

isters of State and Deputy Ministers;, 
there are 43 other Members who have 
not taken any allotment from the Gov
ernment. There are many instances 
like Mr. Padam pat Singhania, Mr. 

Deshbandhu Gupta ind others who 
have got their own houses. This comes 
to a total of 69 who do not want Gov
ernment accommodation for some 
reason or other. The result is that out 
of 325, only 256 have 3 ot allotments 
and there are 69 surplus acccmmoda- 
tions. 1 want to know from the Minis 
ter what has happened to these 69 
surplus accommodations.

Apart from this, as I said just now, 
there are more accommodations than 
have actually been allotted. In spite 
of that, we find that it is the order of 
the Ministry or the ilouse Committee 
that two or three Members should live 
in one House, otherwise we would not 
get a house. In a majority of cases 
there are at least two Members.

Dr. Ram Subhag Singh (B ihar): Only 
two; not three.

Shri T. Husain: My hon. friend does 
not know about it. My friend to m y  
right knows that he was corrjpelled to 
bring two more Members in his house.

Dr. Ram Subhag Singh: I'here should 
be no compulsion.

Shri T. Hosain: I lo not unJerstand 
why the Government or the House 
Committee, whoever it is, it iT-akes no 
difference to me, should insist that more 
than one Member should occupy n 

House. If the demand is greater be
cause there are only :08 hoi ses, give 
the houses to the first 108 aj rlicants 
and let the remaining Members wait, 
unless of course, the Members them
selves want to live together, two, three 
or four of them.

Sir. there is a greater demand for 
the bungalow type of houses. The 
Members do not like the p.uest house 
arrangements. For instance, there is 
the Constitution House and the West
ern Court, where the Mo/nbcrs are ac
commodated. They do not like the 
food that is supplied to them. I my
self was staying there for some time 
and I did not like the food. Tliat is 
the reason why there is a greater de
mand for these bungalows, where thej" 
can make their own arrantjements for 
food. What I suggest is that in the 
future there should be more fiats where 
the people can cook their own food. 
Government are building 250 flats. 
They should build 150 more flats. 

Single-room flats would be in greater 
demand than 2 or 3 room flats.

As regards government servants, I 
find that there are many who have not 
got any accommodation at all. You 
know the accommodation position in ^
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Delhi. Unless you pay pugree, you 
cannot get any accummodation. I think 
it is the duty of the Government to 
see, whenever they appoint a person, 
whether he is a low grade servant, 
menial or a clerk or anybody, that he 
is given a roof to sleep under. Recently 
I went to Tim arpur and I saw the 
houses meant for clerks. I do not 
Jcnow the exact history of these Timar
pu r houses. I was told that they were 
b.iilt in 1911 as temporary huts for a 
period of live years. They are stiU 
there. I saw with my own eyes the 
dilapidated, hopeless condition of those 
houses If my hon. friend Mr. Gadgil 
goes and sees them, he will be horri
fied. I am sure the hon. Deputy Minis
ter has not seen those houses either.
1 would ask them to go to Tim arpur 
a iii see the houses with their own eyes. 

Shil Gadgil: We have seen.
Shri T. Husain: Then, you must 

have se*'n their dilapidated and hope
less condition.

1 submit, Sir, that the problem of
• the refugi'es is a big one; they must 
be accommodated at any cost. As I 
said, it is a business concern. Govern
ment must go on building as many 
houses as they can. Government must 
also encourage private individuals to 
build houses. The only way to en
courage is this Do not apply the Rent 
Control Act. Then there will be more 
houses. You have already rung the 
bell, Sir; with these words, I resume 
my seat.

Shrimati Durgabai (M adras^ I 
^o u ld  like to place certain things be
fore the House about the work of the 
Estimates Committee with regard to 
the Ministry of Works, Mines and 
Power. I will deal with the subject of 
the Estates OflRce and its working. We 
the Members of the Estimates Commit
tee worked for 60 days spending about 
150 honrs and we made our reports 
particularly on this Estate Office in the 
month of August and our recommenda
tions were sent to the Ministry; but 
we do not yet know what action the 
Ministry proposes to take on this m at
ter. Sir, I will touch upon only three or 
four broad asoects of the working of 
the Estate Office, namely, the proce
dure that is followed at present in 
the m atter of allotment of accommoda
tion to government servants and others 
ot^'^nected with quasi-?ovemment 
oWccs. and then the question , of Gov
ernment hostels and thirdly the 
methods of dealing with out of turn 
allotment cases and fourthly the ou«s- 
lion of shifting of offices outside Delhi.

Sir. let me at the very outset say that 
this Committee in approaching this pro- 
-blem had a very constructive outlook

and they considered the various fac
tors connected with it with a construc
tive mind. All the m aterials placed 
before it were thoroughly gone into and 
the members also went round and visit
ed offices both in Delhi and outsidt 
Delhi under this Ministry. Our aim 
was to make such constructive recom
mendations as would lead to economy 
consistent with efficiency. This aspect 
of the m atter should be borne in mind 
by hon. Members, namely, that our 
recommendations were aimed at eco
nomy consistent with efficiency. 
That was the motto of our work.

_ Viewed against this background, I 
haye to say that the procedure at pre
sent followed by the Ministry in .th e  
allotment of houses is very cumbersom® 
and rather, if T may say so, very funny.
I have no hesitation to say that. At 
present there are only 6,000 and odd 
houses available as accommodation 
and as against that we receive every 
year 75,000 applications. These are 
the applications received from the gov
ernment servants irrespective of the 
fact whether they are already in pos
session of government accommodation 
or not. So every six months, these 
applications are called for and collect
ed. Along with these also come th« 
applications of those who have come 
to Delhi recently. .When we asked the 
officers who came before the Commit
tee to place some materials, as to 
why all these applications should be 
called in every six months, and whether 
that was not leading to a very cumber
some procedure, they stated, that this 
procedure did not mean any increase of 
work, but on the other hand it was 
useful for checking the emoluments and 
salaries of the officers and others. This 
was really surprising. Are the emolu
ments and salaries of government ser
vants increased every six months? Why 
should all of them keep on applying? 
Therefore the Committee has suggest
ed that the checking of the emoluments 
and salaries can be done by the 
Accounts Officers in the different 
Departments. Also when an officer 
gets an increase in pay or emolument, 
the Estate Officer should be informed 
so as to enable that officer to prepare 
the rent Wll accordingly. This would 
reduce the volume of work in the Es
tate Office and lead to enormous econo
my and increased efficiency. I would 
like to refer to many other recom
mendations of the Committee, but as 
the time at my disposal is short, I would 
request hon. Members to go through 
those recommendations themselves, 
carefully. •
12 N oon

I now come to the swbiect of the 
shifting of otAces from Delhi to places
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•utside Delhi. This question had been 
taken up and considered not only by 
Die Estimates Committee, but also by 
file Economy Committee appointed 
some years oack and it may not be out 
of place here to read a few lines from 
fce report of that Committee. They 
s ty :

“In our view it would be advan
tageous to locate as many of the 
Government offices as may be con
veniently located away from Delhi 
in less congested places.

“The position of office and resi
dential accommodation in Delhi 
has now become so acute as to 
affect seriously the . efficiency of 
the Government servants. Many 
Government servants in Delhi 
have to reach every morning their 
offices from their residence 6 to 10 
miles away and trudge the same 
distance back; and the means or 
communication are very unsatisfac
tory.

“We understand that Government 
have accepted in principle the 
desirability of such transler, but 
progress is slow as even m the 
places to which officers are to be 
shifted new constructions are neces
sary and funds are not available 
for the purpose. We desire to em
phasise that additional construc
tion worl^ in Delhi should be res
tricted to the minimum and that 
the shifting of offices, whose loca
tion in Delhi is not necessary, to 
other places should be speeded up.”

Sir, this is the recommendation and 
we do not know what action has beeu 
taken on it. During the course of our 
enquiry, we came to know tnat an offi
cer was appointed to go round places 
outside Delhi and make a survey oi 
the possibility of accommodation for 
certain of the offices now in Delhi. We 
do not know wnat renort was made 
by that officer after his survey. But 
the reasons given by the officers who 
came before the Estimates Committee 
for not shifting some of the offices 
outside Delhi were very imconvincing. 
We were told that it is not possible 
shift some of the offices because the 
Departments concerned whose offices 
were proposed to be shifted were not 
agreeable to such a shift. There was 
also the consideration that although 
there might be office accommodation in 
the new place, there was no accom
modation for the residences of the 
staff. And this, we understand, justi
fied them in/em barking on new con- 
•truction programmes in Delhi. Then 
we put the question whether the money 
tpent on these new constructions cou’d 
not be spent in other places to provide 
resident’ ac<*ommodation, but there 
was practically no answer to that

Therefore it has been recommended 
that a committee might be appomted U> 
go into tnis question thorougmy and 
to see which offices could immediately 
be shifted from Delhi and to nx a time 
limit within which they should be so 
shifted and also that a decision to shift 
should be binding and no appeal from 
the offices affected should be allowed.

Then I come to the question of Gov
ernment hostels. During our enquiry 
into the working of these hostels, we 
came to know a few things. F irst of all 
wt learned that there is considerao.e 
dii parity in the m atter ol rent, say 
for instauc* in the Constitution House 
and in the Western Court. When ques
tioned, the officers, who came beiore 
us in this connection, said that tne 
m atter being taken up, that it was 
under consideration and that there 
would be a revision o f  the scales of 
rent. Already the report has gone and 
we do not know what action tney pro
pose to take. They have not made any 
statement nor given any explanation 
as to what they are doing with regard 
to this particular recommendation of 
ours.

We also came to know that many 
of the (Government hostels are run
ning at a loss. There were so many 
complaints about the quality of tood, 
the quality and standard of service, 
water supply and other amenities. I 
myself went into the question when I 
visited the office and saw how the 
Estate Office was working. I found 
numerous complaints with regard la  
the food, the quality of the service ren
dered, the water supply, the suopiy of 
bedsheets, etc. The Committee went 
info the m atter thoroughly and made 
recommendations to find out why tne 
Government hostels were running at a 
los^. It was suggested that the hostels 
accounts should be audited and they 
should be maintained on commercial 
lines. Also we suggested that the ques
tion of revision of rent in the hostels 
should be taken up immediately and 
uniformity brought about. When we 
found so many complaints mainly with 
regard to the quality of food, the 
quality and standard of service, we 
suggested that this should be fully 
attended to and wherever possible the 
question of messing in a particular 
hostel should be made optional. They 
told us that it would not be economical, 
unless they had an economic unit of 
say 100 persons always messing in the 
hostel itself. We suggested that mes
sing may be made optional in the case 
of those people over the number loa 
and they may be permitted to have 
their own messing arrangements. We 
are at a loss to know what the Ministry 
proooses to do with regard to thi»; 
recommendation.
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Now I come to the Question ol out 

of turn  aUotments. At present these 
allotments are made completely under 
the discretionary powers of the Minis
try. Perhaps this system was responsi
ble for giving rise to various allegations 
such as nepotism and favouritism  and 
there was a lot of discontent among 
the government servants themselves. 
We understood that 369 out of turn  
allotments were made to PepoM- 
These are figures we have coUectea 
firsthand when we w a it  into the ques
tion ol out of turn allotments. We Wl 
know that out of turn allotment is to 
Ije made under exceptional circum
stances. Therefore in order to avoid 
such complaints of nepotism and favour
itism and to see that these d i^retion- 
ary powers are not exercised liberally 
but only under * particular circum
stances, we suggested that there should 
be even for out of turn allotments cer
tain well defined principles or practice 
10  be followed.

There is also the question of 
the system of receiving complamts 
iind attending to them. The machinery 
to deal with them is not satis
factory. We went to the Estate 
Office to find out the system 
followed. We iomid that the system 
followed is that interviews are granted 
;md complaints are received there. This 
kind of granting interviews personally 
and trying to satisfy those who are dis
contented is wholly unsatisfactory. I 
know that complaint books are kept in 
the Estate Office but they were rarely 
used. We recommended that the sys
tem of- registering complaints should 
be followed regularly. Whenever a 
complainant comes to the office and 
chooses to complain regarding his allot
ment he will have to get that com
plaint registered in the book and mis 
book should be systematically checked 
by the Estate Officer or the officer in 
charge. That system we thought 
would lead to better efficiency and 
would be a better practice.

There are various other points also 
mentioned in the report such as ttie 
ouestion of unauthorised occupation 
of government quarters, the method of 
< oUection of rent, recoveries of the 
rent due, etc. Various recommenda
tions have been made. I do not want 
\o deprive the other Members of their 
rtpportimity to speak by dealing with 
ihese points. Therefore I would only 
urge the Ministry seriously to con- 
i»ider these recommendations which 
we have made and also appreciate the 
labour, the energy and the sincerity 
that this Committee Members had to 
put into their work. They ought not
lo be treated in a lighthearted manner 
bu t must be attended to with care.

I would also ask the Finance Minister 
to take action immediately a t least 
^^^h regard to them. If only our 
recommendations are accepted and 
some are implemented the saving to 
the Government will be Rs. 3,32,000.
I am particularly drawing the atten
tion of the Finance Minister to make 
him bring pressure on this particular 
Ministry and to closely examine these 
proposals and see that they are  ̂
accepted.

Shri Kamath: Sir, the two-montk
old Minister of Works, Production and 
Supply is not in a very hanpy position. 
He has to hold more than one baby 
which are not his bwn.

Dr. Peshmnkh (Madhya Pradesh): 
He has handed over some.

Shri Kamath: Yes, he should not 
be entirely sorry, because he has trans
ferred a big blustering baby, the 
Damodar Valley Corporation, to a 
colleague of his.

He boasted the other day that he 
had brought Gangajal to Delhi. Bring
ing Gangajal is not always a very 
happy event. Among the Hindus 
Gangajai is brought when a person is 
in a particular state of life—I almost 
said death— and, I hope, his bringing 
Gangajal to Delhi will not prove that 
Delhi is affected that way. I hope it 
is really a happy augury for the 
fu ture .......

Dr. Deshmukh: He is keeping it in
readiness!

Shri Kamath: The Minister, I know, 
is actuated by a fine sense of joint 
responsibility, of which he gave us 
proof the other day. He came to the 
tuccour or the rescue of the Health 
Minister. And if I raise certain sub
jects today which till three months 
ago were not his, I am sure that with 
the same bellicose spirit, which made 
him say that he will reciprocate if he 
is rubbed the wrong way,—I do not 
wish to ru b .i t  in, but only remind 
him—he will meet and answer the 
various points that might be raised in 
today’s debate.

1 shall first take up the prefab twin, 
the Swedish stalls story. I t has now 
been transferred to my hon. friend 
Mr. Gadgil.

An Hon. Member: He denies.
Shri Kamath: The final settlement 

has come to him and he was good 
enough to tell us the other day that 
Government has purchased wisdom 
through experience. The cost of that 
experience or wisdom has been just 
over two lakhs. I would ask him. Sir, 
on what basis he calculated the cost 
of this wisdom. The total cost of Ihe
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Swedish huts was nearly Rs. 18 lakhs 
or over and the cost of super-rooflng— 
I do not remember what it came to 
•exactly—nearly a lakh or so. There 
was a clause in the agreement that in 
case the stores were not in accordance 
with specification, the firm would re
place them free of cost. I do not know 
why this clause in the agreement was 
not taken advantage of.- My informa
tion is that the Technical Adviser to 
the Ministry of Rehabilitation under
took to have the huts plastered so as 
to make them water-proof, and during 
the negotiations for settlement the 
Swedish firm produced the drawing or 
the design which showed the promise 
that had been made to the Swedish 
iirm, that this would be done before 
the huts were erected in Delhi. This 
was not done and the officer who was 
responsible for this negligence, for this 
gross negligence, for this criminal 
negligence, to fulfil an undertaking 
has gone scot-free again. This m atter 
is not a light m atter and must be taken 
up by the new Minister to see as to 
why, if the undertaking was given by 
the officer concerned, he failed to do 
it; he must be called upon to explain, 
and he must be brought to book. 
Otherwise, Sir, officers who are honest, 
who are hard-working, who are 
straight, who attend to their job con
scientiously and industriously will be 
disheartened if officers who are guilty, 
who are deliberately negligent, and 
who are criminally guilty of careless
ness, negligence and lack of responsi
bility, go pcot-free. So this m atter 
must be taken up by the Minister, and 
responsibility must be fixed for this 
negligence.

I would also remind him that out 
of the amount of four lakhs and odd 
which had been realised by the Gov
ernment from the firm, Government 
owes some compensation to those stall
holders who, because the huts were 
not water-proof, lost a good deal of 
their belongings during the last show
ers in June or July. They have asked 
for compensation, and with this money 
a t their disposal Government can easi
ly set aside part of it for compensation 
of those who lost their property in 
those showers last year. If they do 
not do that I have no hesitation in 
saying that Government will commit 
mis-apDropriation of this part of the 
amount at the cost of the poor refugees 
who were hounded from pillar to post, 
from Connaught Circus to Queensway, 
Irwin Road and Panchkuin Road.

I would also ask the Minister to 
consider why the rents of these ram
shackle huts were fixed at as high 
a rate as Rs. 30 a month. Of course 
he will say, **I have nothing to do 
with this matter, it pertains to the

Municipal Committee.” But Govern
ment can certainly advise the Munici
pal Committees here as to what equit
able rents should be fixed for these 
huts. If a hut has cost only Rs. 750/
and its life is supposed to be five years, 
at the rate of Rs. 30 a month they 
would realise in five years nearly 
Rs. 2,000/- for a hut which has cost 
them only Rs, 750/-! This is profiteer
ing, pure and simple, nothing more and 
nothing less. (An Hon. Member: 
Biackmarketijig.) My friend says 
blackmarketing. Maybe that too, but 
there is no doubt that Government is 
profiteering at the cost of the poor 
refugees in Delhi. This m atter must 
be looked into. The Prime Minister 
referred the other day to a refugee 
racket that is going on in Delhi, but 
I would humbly point out to him that 
it is only one of the rackets. The pre- 
iab. factory is a bigger racket but 
the Swedish hut is also a little racket 
which I hope the Minister of Supply 
will look into so that the poor refugees 
who have suffered so much during the 
last year’s rains are given some relief 
out of the money that Government 
has got out of this firm.

One more point about this m atter 
and it is this. The Inspector in 
London, I was told, because he was an 
ad hoc employee for the specific pur
pose of examining these stores, could 
not be brought to book. I would like 
to know whether the High Commis
sioner’s Office in London with its allied 
offices of India Stores Department etc. 
had no inspector of their own to in
spect these stalls. Why was it that 
an outsider was employed for this pur
pose? Who was he? What was his 
name? What was his previous ex
perience in this line? All these ques
tions must be answered in this House; 
we demand an answer. As my hon. 
friend pointed out in his speech yes
terday, expenditure on the High Com
missioner’s establishment runs into 
several crores; it is the biggest es
tablishment abroad of our Govern
ment. And I am really surprised to 
hear from my hon. friend, Mr. Gadgil, 
that this big establishment had not an 
inspector who could inspect this stuff, 
and for that reason an outsider had 
to be employed who, in spite of the 
fact that he issued a wrong certificate, 
cannot be brought to book today and 
has gone scot-free, and because of 
whose mistake the refugees in Delhi 
had to suffer. I hope these matters 
would be looked into by the Minister 
and the experts responsible for giving 
wrong advice brought to book. The 
expert who gave advice in this case 
is the same person who was the 
Managing Director of the prefab, fac
tory, who has given wrong advice
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there and wrong advice here. 1 am 
reminded of the saying that an expert 
is one who knows more and more 
about less and less. I think in this 
m atter this expert, this technical ad
viser knew nothing about the m atter 
but the Government trusted him impli
citly and were bamboozled; because 
they were gullible they have now to 
suffer the consequences.

Now I come to Sindri. It has been 
before the House and the Estimates 
Committee has reported in detail 
about it. I do not wish to go into 
details, but would like to confine my
self to one or two points only. The 
Sindri factory has been, more or less, 
a post-war phenomenon. The costs 
have been mounting, more and more 
crorea are being spent, but this ferti
lizer factory has so far remained 
barren. The period of gestation seems 
to be getting longer and longer, and 
the date for fructification seems to 
recede as the months roll by. Our 
Minister for Commerce and Industry, 
the might-have-been silent M inister-  
but latterly he has been speaking quite 
a good deal on various m atters from 
prohibition upwards and downwards, 
we have been regaled with many of 
his pronouncements in recent months —

' ‘his verv House made confu
sion worse confounded, • and the oaly 
certainty today about the Sindri 
factory is. to my mind, its uncertainly. 
The Minister, in the course of the half
hour discussion raised by Mr. S ’dhva 
in this House the other day. said that 
Dr. Trone was deputed by the Prime 
Minister to look into the Sindri factory 
in 1948 -nd that soon after he re
ported, Dr. Mookerjee, the then Mmis- 
ter of Industry and Supply, got an 
estimate prepared in 1948. So far as 
I am aware. Dr. Trone was In China 
in 1948 and he came to India in 1949. 
And so far as I am aware—-Dr. Mooker- 
iee is here either to confirm it or 
contradict It—Dr. Trone was n ;t any^ 
where in India till the latter half of
1949. He says that Dr. Mookerjee got 
an estimate in 1948 and Dr. Trone r ^  
ported to Government. Even then he 
says that this estimate was “not a 
sort of a regular estimate”—these are 
the words used: “not a sort of a 
regular estimate” . This word ŝ »Tt , 
Sir, Is getting very oopular nowadays. 
The other day Dr. Keskar is ^d
to have said about the Prime Minister 
that he Is “some sort of a ComTni.nl t . 
Thnt is what the Times of India 
savs. 1 do not know what that means, 
but here also Mr. Mahtab used the 
sRme word “sort” and said that 
Dr Mookeriee’s estimate was not a 
sort of a regular estimate. 1 suppose 
he meant that it was “guess work 
The notorious fact about the Sindri

Factory is that throughout we have 
been working on guesses. From its in
ception .and the one-man technical 
mission in 1944, up to 1950, there has 
been merely guess work. Even today, 
we are told that the figure is Rs. 23 
crores. Mr. Mahtab says that as the 
estimate stands, it does not include 
the coke oven plant; it does not include 
the catalyst p^ant. and the catalyst 
plant has to be imported. So even 
this is not a final estimate and the 

 ̂cost of these things has not been in
cluded in the Rs. 23 crores estimate. 
The estimate has risen from Rs. 10 
crores to 23 crores.

As against this, we have got the 
Fertilizer and Chemical Factory of 
Travancore which with only a total 
capital of Rs. 5 crores has gone into 
production in two years’ or two and a 
half years’ time, manufacturing 135 
tons of ammonium sulphate per day, 
100 tons superphosphate per day, lOO 
tons of sulphuric acid per day and 
20 tons of caustic soda per day. It was 
started in 1945, and completed and 
began manufacture in 1947, while aur 
magnificent, factory—I am sure it :s a 
magnificent factory; perhaps much 
more magnificent than the prelab. 
factory—our magnificent factory here 
still remains barren. I hope, Sir, that 
it will shortly deliver itself of its 
goods, and we will be happy to receive 
our badly needed fertilizers for the 
production of food crops in this 
country.

One mbre point and I have done. 
The Sindri Factory, as I have said, 
has been free from the thraldom of 
estimates till the Estimates Committee 
came on the scene and took it to task. 
Now the Ministry has got busy and 
has supplied a beautiful brochure on 
this Sindri Project. The brochure con
tains various things and contains, 
moreover, the fact that the original 
estimate of the one-man technical 
mission did not allow for ansrthing at 
ail. fcio many heads are given saying 
that the estimate did not allow for 
this; the estimate did not allow for 
that; and so on. We are told that with 
all the work and with all the labour 
going into this factory it is expected 
that the constructional work of the 
factory would be completed by about 
the middle of 1951 and the first 
quantity of usable ammonium sulphate 
would be produced shortly thereafter. 
Production up to the full installed 
capacity—normally 1000 tons per 
day—will, it is anticipated, be reached 
by March 1952. Here they are very 
careful about the words. They say, “it 
is anticipated”. This is one of the 
recent brochures supplied by the 
Ministry. But the Estimates Com
mittee was told only six months ago
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th at the factory would go into pro
duction of usable ammonium sulphate 
and tire first instahnent would be pro
duced by the end of December 1950. 
It was stated that initial production 
would begin in December 1950 and 
final production in 1951.

Shri Sidhva: This was endorsed by 
Mr. Mahtab in this year also only 
recently.

Shri Kamath: Yes. But the wonder 
does not stop there—it is a wonderful 
thing, this factory: there is no doubt 
about it—but the recent announce
ment or pronouncement of the Minister 
on this subject is this. I think this 
brochure was got ready after February 
but within one month, again the 
schedule has changed. The Minister, 
answering a question of mine on the 
26th of March, said that it is unlikely 
that initial production will commence 
before November 1951. In this booklet, 
it is middle of 1951 and about fifteen 
days later it recedes by six months 
and full production is expected to be 
achieved by the latter half of 1952. 
That means that every fortnight there 
is a recession and the time recedes 
by about six months.
*^Shri Sidhva: And that adds to the 
cost.

Shri Kamath: At this rate, I do not 
know when the factory will produce 
its fertilizers and whether it will at 
all become fertile at any time. Any
way, during the time of the present 
Government, I do not know whether 
it will show any sign of fertility at 
all.

One more word, Sir, and I have 
done. This Sindri Factory, though it 
is a nationalised concern from the 
outset.—I would rather say a Govern- 
mentalised concern, because it is not 
so much n.*\tionali«;ed as it is Govern- 
mentalised- though it is so, it shows 
iack of planning, neglect, carelessness, 
lack of respo.*isibility; and callousness 
to cost. The oncers must be made 
conscious th a t ' ’̂ hey will be held 
accountable for tlK'T actions. That is 
one thing that is absolutely necessary, 
so that honest, hard-working and con
scientious officers might get sotne en- 
coui^gemeht in their work. Other
wise, the whole Administration is 
bound to suffer if things are allowed 
to go on at this rate.

I have heard that as regards the 
staffing and officering of the Factoiy, 
there have been complaints in certain 
quarters. I do not vouch for the tru th  
of this complaint and allegation, but 
I have heard from many quarters that 
undue weightage has been given to 
officers from certain Provinces. I am 
free from any provincial bias myself,
29 PSD

but I am told that when officers with 
superior qualifications were available 
from other Provinces, they were passed 
over ill favour of officers from some 
Province, though the latter were not 
as well qualified or ^ s  competent as 
some of the former. In a concern 
like this which is nationalised, the 
whole nation must feel that it is parti
cipating in this venture. Not only that, 
the officers also must feel all over the 
country that they too have a hand in 
it If that spirit is sedulously fostered, 
it will mean well for the future of our 
nationalised industry.

Shri B. Das: Better name the 
Province.

Shri Kamath: I am glad that this is 
going .to be a State-owned private 
limited company with Mr. Neogy as 
Chairman.

Shri B. Das: He has turned it down.
Shri Kamath: I hear an hon. Mem

ber saying that he has refused. I do 
not know why he has refused. His 
refusal also may throw some light on 
what is wrong with this factory. It 
may be that the factory has come to 
such a pass that Mr. Neogy feels that 
if he takes it up he may himself be 
blamed for anything going v.—ong. 
But whatever may have been the 
reason, I think the Minister owes it 
to the House to tell us why a man 
of the calib re ' of Mr. Neogy has 
refused such a welVmeant offer. If 
at all this Factory is going to be put 

T a new footing, I hope it will be 
done with due care and circumspec
tion and also after having brought to 
book and to condign punishment any
body, however high placed he may be, 
who having had anything to do v.’ith 
the factory, has done wrong or has 
mismanaged things or mal-adminis- 
tered the factory.

Shri A. C. Guha (West Bengal): I 
shall confine my remarks to the Central 
Public Works Department.

The Estimates Committee have care
fully gone into the organisation nnd. 
methods of work of this Department 
of the Government. This Depart
ment, Sir, from its very tradition has 
not much reputation to lose. It has, 
practically speaking, no reputation 
either for efficiency or for economy or 
for prompt execution of work; and 
lastly it has no reputation even for 
honesty. But, Sir, in the course of nur 
examination we have been assured 
that since the achievement of independ
ence things have improved; and we 
only wish that demonstrable eviderifce 
of that may be visible to this Hoiise 
and to the public.

Sir, about the cost of constr irtion 
and works done by this Department. ?t
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has been found that its rates are higher 
than even the cost of construction of 
buildings done by another Depart
m ent of Government—I mean the Rail
way Department. It does not add to 
the credit of this Department which is 
supposed to be a department composed 
of specialists and experts for that work, 
th at the Railway Department can do 
its buildings at a much cheaper ra te  
than the Central Public Works Depart
ment It has been stated that a Rates 
Rivisionary Committee, composed of 
the Chief Engineer of this Department, 
the Engineer in Chief of the M.E.S. and 
a iretiresentatives of the Railway Depart
ment has been appointed to revise the 
ra les of this Department. I do not 
know what has happened to that Com
m ittee—whether they have submitted 
their report and if so what action Gov
ernm ent have taken on it.

Sir. for every work dope by this 
Department 17i per cent, is charged 
as over-head. That means the other 
departments of Government have to 
pay 17 per cent, to this Department 
for the work of supervision. This 
charge. Sir as it would appear to 
everybody, is too much, and it should 
be drastically reduced, never going 
beyond 10 per cent.

It is said that in 1950-51 construc
tion work to the tune of Rs. 14 ci^res 
22 lakhs was undertaken, of which 
Rs. 4 crores 35 lakhs was for labour 
charges, Rs. 8:71 crores was for cost 
of m aterial and Rs. 1,14,22,000 as con
tractors’ profits. That means 10 per 
cent, is given to the contractors, even 
though there are tier after tier of 
officers in this Department. If the 
contractors are to be given .‘■uch a 
huge profit, I cannot understand the 
necessity of retaining such a huge 
staff. The contractors’ profits should 
be reduced and I hope when revising 
the rates, this m atter also will be 
takeu into consideration.

In regard to the organisation of this 
Department, there are too many 
branches, circles and divisions. There 
are 252 sub-divisions, 67 divisions and 
17 circles with foijr zones. While 
examining the work undertaken by 
this Department and the work load 
entrusted to each unit of its divisions 
and branches, we found that the work 
load could be increased at least by 50 
per cent., and by regrouping and 
amalgamation the number of divisions 
and circles could be reduced.

Seventeen circles are under Superin
tending Engineers. We have not been 
able to satisfy ourselves about the 
utility of the Superintending Engineers’ 
posts. We were told that the
Superintending Engineer was expected

to have a visual look at the work &Ad 
satisfy himself a t the general quality 
of the work; the actual supervision and 
execution of the work is done by the 
Executive Engineer, or the Sub-Divi
sional Officer, or even officers of lower 
rank like overseers and sub-overseers. 
For this purpose we are maintaining 17 
Superintending Elngineers with a huge 
staff. There is enough scope for 
econoiny in this section. The Estimates 
Committee have not given any rigid 
figure, but has left it to the Depart
ment as to how far economy can be 
effected.

Then, Sir, there is an Architectural 
Section as also a Planning Section. 
We found that the works entrusted to 
these sections to a great extent are 
overlapping. The Architectural Section 
was created in 1949 and is responsible 
for designing and estimating of works 
costing over Rs. 2 lakhs. In the 
Architectural Section there is a design
ing branch which prepares all designs 
for Central Government buildings 
throughout India. It was difficult for 
us to find a distinction between the 
two sections, except that one section 
designs only for works costing over 
Rs. 2 lakhs and the other section does 
designing for all Central Government 
works throughout India.

On further examination we have 
been told that the Architectural branch 
planned projects from “a look point of 
view and the convenience of occupants” 
and the planning branch ensure about 
“the soundness of the project”. This 
is too fine a distinction for which a 
poor country lik e ' India can hardly 
afford to pay. In this connection. Sir,
I would like to refer to a letter which 
was issued by the Prime Minister to 
this Department. In that letter he has 
stated that “there is very little money 
to go round and it is imperative that 
whatever money is available should be 
put to the best possible use; that it has 
to be borne in mind that as little as 
possible should be spent on costly 
buildings.” The letter goes on to refer 
to some of the rules according to which 
all government buildings are construc
ted and it sajrs that “these rules are 
antiquated and would need to be 
revised in view of modern develop
ments in construction work.” The letter 
further says that overhead expenditure 
can also presumably be reduced, that 
it should certainly be possible “to 
evolve cheaper methods of construction 
and that in the case of schools, dis
pensaries, etc. even bamboo and 
thatched structures might serve the 
purpose”. The letter also refers to two 
or three types of cheap construction. 
This letter containing a definite direc
tive from the Prime Minister u r g e s
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upon the Departm ent to have cheap
ness and economy mostly in view and 
not to go in for costly structures. In 
such position we can hardly .afford to 
have two Planning Sections, one to see 
the buildings from the “look point of 
view” and another to see the buildings 
jfrom the “soimdness point of view.” I 
would urge upon the Department and 
the Govempient to see that these two 
Branches are amalgamated and con
siderable economy effected.

Then there is a Civil Aviation zone. 
The other works done by this Depart
ment except Aviation work in the cur- 
je n t  year come to Rs. 9 crores original 
works and Rs. 3-46 crores maintenance 
works. The Civil Aviation side has to 
do only Rs. 1 crore original work and 
Rs. 70 lakhs maintenance work. For 
th is Rs. 1 crore original work and 
some maintenance work we have been 
maintaining a separate zone along 
with two other zones of this Depart- 
jnent. I would very much urge upon 
the Government and upon the hon. 
Minister to see if the Eastern zone and 
the Civil Aviation zone cannot be 
amalgamated with considerable reduc
tion in their respective staff.

Then, Sir, there is the Central Elec
trical Circle where we find four 
Branches, one of which is the Air Con
ditioning Division. This Division sup
plies air oonditioning-apparatus and 
refrigerators to government officers’ 
bungalows, etc. On this Division the 
Government is incurring quite a con
siderable loss every year. I think the 
House will be unanimous in advocating 
the abolition of this Division and the 
system of supplying air-conditioning 
apparatus and refrigerators to govem- 
•ment officers to be discontinued. Those 
officers who can afford can have these 
things either through purchase or on 
tiire from local business firms. It is 
not the function of the Government to 
•supply these things to the officers and 
incur a loss in public expenditure.

Shri Tyagi: Does my friend know
th a t it is given on rent and that rent 
is realized from the officers?

Shri A. C. Gaha; I know. But even 
calculating the rent there is a definite 
loss. I think the hon. Minister may 
remember what we found out in the 
Estimates Committee,

An Hon. Member: He has forgotten!
Shri B. Das: I hope my hon. friend 

has not asked for an air-conditioning 
plant in his house!

Shri Tyagl: I only wanted to bring 
?t to his notice that they are not g i v e n  
-absolutely I r e e .

Shri A. C. Guha: I know th at ren t 
is charged. But the rent does not 
cover the entire expenditure. They can 
get it from any business lirm on rent. 
Why should Government incur a loss 
on this account? ^

Then, Sir, minor works in distant 
places in places fa r off from C.P.WJD. 
offices are often undertaken by the 
Central P.W.D. and for this purpose 
some officers go from the nearest head
quarters of that place and thereby 
incur some extra expenditure by way 
of travelling allowance, halting 
charges and other overhead charges. I 
would urge that these works should 
be entrusted to the Public Works De
partm ents of the States and accounts 
adjusted thereafter. The States have 
got their own machinery in those 
places and this work could very easily 
be undertaken by the States P ub lic ' 
Works Departments.

Another Section is the Horticultural 
Division. Even the Members of this 
House are charged, I think, Rs. 7 or 
something like that every month for 
the supposed privilege of having some 
malis sent to their houses. Apart from 
the personal grievance of the Members 
I feel that this Horticultural Division 
should be done away with. The lawns 
in Government bungalows may be 
entrusted to their occupants and public 
gardens and parks may be given over 
to the municipality. This Horticul
tural Division has now started circulat
ing some horticultural pamphlets, I 
think, twice every month. I feel that 
it is an unnecessary waste of money. 
The expenditure may not be very big, 
but I have seen these pamphlets and 
they do not serve any purpose, at least 
to the Members of this House.

We have found in connection with 
our Estimates Committee enquiry that 
some costly printing machines were 
lying in the Delhi press for months— 
I think for over a year—^because SODM 
electric connection or some small work 
could not be undertaken by the 
Manager of tjie press. In another con
nection we have seen that in the 
Calcutta press the Manager asked for 
the repair of a lorry belonging to the 
press, and the sanction could not be 
had in time. The cost of the repairs 
was only about Rs. 800, but to procure 
the sanction he had to wait for three 
months and in the meanwhile lie had 
to pay at the rate of Rs. 40 every day 
for another lorry, incurring a loss of 
about Rs. 3,000. So I would urge that 
the local departmental heads should be 
given authority to do all these petty 
works and not to depend on the formali
ties of getting the sanction from h i^ e r -  
up which will anly entail s o m e  more



6364 General Budgetr-

[Shri A. C . Guha]
expenditure for the Government and 
delay. That is aU, Sir, and I have 
done.

,_ ^ 5  -  '  t r i -

Popular) >£-~u jjl <̂ -y- 
^  !,>> (J“' u>** (Minister
iS £  l ij*  ■ A  1^*+’

u a liJU  «=>  ̂ ^  lil*

«}•} c r ’ - *’

ISJ^ A  *)

- A  ur)»)^ l>«

ui>t( ( jy lf- ( j t -  <sM <!? ‘t—  

u ^ ) i  o ' t i  -  u»*“

^  )))k 
i .  (j«^l L>*^ cr< ^  t /  (-•*« ^

(Housing) 4_£a-»,sU <i 5̂ W 
Uftji »j - <i (Problem) f^iln ,=■ ^
^  Jjliwl ^  U>) la. ^

)l>* »)l*^ «J

0)» i )̂ >* *=̂

U i,K  l i e *  v l

^  «>)))-» ^  u y f>  >f>*“ A- 

JK -. oK> »} )^ >'r® I '' -i?

^  yulb t - i u  * a  gt- u ^ l  -  0 *“ 

K vidU),5

W- 0 * V  i : ^  cs** >* e)J ^

^  ^  • L>̂
i  ^  ^  t /
- (suffer) >*- fK ^

(Rehabilitation Finance Ad- 
^  yi- ministration)

^(Refugees) ^
*-»>* l i i  1<U< J J  X

Ijbj ^  jj* | lS J

h i i  ^  cs^ U i ^  f*

to-yi. » |yo^ « |^  „ f  ^  ^  ^  fK 

J U « . ^  c J i t  ^  U ,  ^  

5 ^  J  V -“=  ̂ ’>*'* - ^

1  (Food)

cyO (Shortage) i

(Govenunent of India) b i/  <-jf 
^*3,14 ^  _̂̂ ■l> ^ i S  £

yb ^  da.j ^ S

‘*-t< Jf? ~  *3 )}f

tfi )* (Compl'cated)

1̂ 4 -  (j*l -<> o K  ■ <*

(Planning) i-iiiilj I- l}j«j 
U l;j«j l-j >i» ^1 )SI ,)l I4J ^  

y  *** t ! ^
f - j  -  Ifj ) » lSS  v (

r  P i - n  K|fr> f '  ‘■t'S

^  ^jy t

(j)lt< )^l

c)l -  0*5'=^- ») y  - i  I*!-*
UT ^  (lU )jl UU. 5)) )3 ^

o * V u iS ^ )^

• 4S J h *  C5>* o f ^
j io x *  i .  *>** £ l t ^
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i u  -  ^  u '-a  f *  Hr*? y>

£  u * ^  ■ '•**'H-
11 ♦ £ .y .

O *^ J t i  l t I  * ^  uJIS^

J - . U  * y^  lS J i ^  ^

0 * ‘‘ V ' ‘H U*f -  K~ )«i

c:^?, i U U .  If

J J  i  j V  5jl ^  r.5 U ^  UxS 

f i ~  ^  It® Ly . i ^ l i  If 

If ISX-, ^

-  iic*  j*  |_^Ay |,iiis;j

^ •4 t!
ejK- (unauthorized) 3>5|ĵ ijj,f ^

L>*  ̂ U**^f "L>**“ ^

u '̂ . us«̂  J'i i  I:) V  c>̂
^1 jS  J U a . <S\ - V  I j i  IjH

l : ^ )  y V  ,i- '-»)J» ^  c>^ i .

i:)^  -i >« > ^  , _ ^  

)’>» »)>^ -  )!>*> (j->i «  o '  » l ^

,jo»j iClj -jl^ U“*<
t jo  W i_Ci i i^ j ,  j ( p  0 »

Jlixi. %>i »' ■ I>i“ C)S.< j}l J

U ^ k  t ^ i  ^  J  ^  o iy ^
fjU »j ,; U< (plots)

w— ^  V̂ J (material) 
J i )  U< ^  ^

^  ■>>»•»-• ^  v i  Jl*-*

** u>*^3 i  )*^>- i  L»f'f y  ^

^  Ui ^  T)»*?»- « -ii**

^uw;) A i  £  J  , V  c>»W 

o ^ ^ n ”  ^  J  c5̂ >̂

c 5* * ^  ^  »J L>**

^  ) ) l ^  ^
» l_t> 0 ^  I S ^

lx » u  fJ cyl  ̂ f

i f i  f j  j l» X ^  i f

J v  «  ^  J<JU

lsJ^ LS t̂  ̂ <4i -  - i  a ’**

ujK^ ^  i .  J»5»J ^L jj iS ^

)=• ») -

* L>*fr’ l} ^ ) ^  ^  ^

1^- >^r- >̂ ' y
5 ^1 ,^ ) jjjl 2  »:

i .

l /  L>*  ̂ l^>“)‘‘

-  u>* '•■‘■*^- > V  <s->W I  1 ^ } -

^ l a .  ^  >J| ^ j O  ^ 3 ,4 3

U r-H  -  ̂ » Ijta- >“  l’)*̂  f> «4

> W -  i^ )*  U*)^

5 „  » U  y ^ i i  ti (?jJ> W < iJ  i

IS>^ ^  .  l»3 l«)j ^  1*%- Ji

(f rA  i U  j a -  -  l«j U j ^ " b

a  >>>1! **>() ‘-^ 1  

i_ J i  ^ u  i ;  

l t I  }•> e* >

*H ^  J  ^  - J i  *t< U*^ 

^  „ i  j a a  i ;  ^  -K - c jy  ^

cj*» ^  - -^’y> -i>*
^  (Inefficiency) ,J

^  ui>'- ^

»» i /  j*̂  t»*< c» - l#3H5 ^  ^



£  -  JiUfc* £  i_C*5
>3U*S,f ^_y,

>!>• ^  adf) -  «d>a- 

L>** «! > Siii)S  |jf{  «_f^

iJ**
«jU i ;  kjI J5I Uiji fJ’

^  )»■ !̂- -ci.)
lf<.J <>.i<« »<ili5 »j

^  hS^4^J iJ  -  l̂ yJb ^^J^ jjf-

i  i.)  ̂ }!Uî ,T ^

.  LUj p
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^ t j ’lx  i j ^  <sf

^  ^  (Connection)

^

tHH ' t f ’'* L^" kJ ^  mI

lj<< '-*>^ U “l ^

L jiZ iy i  j * -  «yl<

(Printing and iŝ ) I j5
)̂W ^ Stationery Department)

>-Jt!I V  u>* '■ V  O *^

cs> * * ^= ^ ^ 1  i J  ^  10 

U) U. (Re-organization) 
tJUiiS » .> ^)^  «S i  uuL)

-  ..d^- ^1  jeUa-. J_

it*  (Publisher) y ^ k i  <-£<1 
ut>luU-^ X ^  ^ 5

lj< «_J<I A  *- b»«̂  o ^

J  f'f (tedious)
- »y^ y

*ti! o * "  a *

-r ( U . K . ) i - - ^ ^  « * S
ij (ForeigQ expert) ,j)ĵ

4S  ̂ )fi

L  u ' ^  -  ^

L  }-rfH - »s»j-;^^

i  livJUj  ̂ ^ (Managers)

V U S  i

« n  >f « )  i - £ i < y  «  o)* * }  *J 

j jv *  W H ‘> - ^ «  c*** iJ** *» )»* 

^  jJ u>' w l >5 -  0 4 *  ^>

i3*JU3)U5 U ^

i  u)l ila. iW >i (Position) 
iS  Ula. ^ 5 5 ^  J i

^  - O i" O *^  •m

(i%A*£»i»«.l - )J))SJi ■ >^3>^' 

Si! o * ^  a.)U L  5>2X^«-I W 5>Jjr2ii 

») i i  ^  Ilia.

^ i_j« ij (Technical man)

Ah  l5>*̂  ^  U<- ^  »,!>{
• • • • *r 4

Mr. Deputy Speaker : Is
the hon’ble member likely to  
take longer time ?

)•» -  yS^

-  L»» J i  o * ^  > s ^

-  A  U M * »
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^  d  I f  *+! y
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'^ }  O**
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^  uyb »j ^  - ^ ' j ^  J_ft,
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- )*
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i£-Ji> | _ ^  (.K jS ^  d^j
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ij4 ^  )}J i i j  < ^ e -  L>*v H  *=^5 

i  cr-l >S-* -  <i ‘2>)'S)

i J  ^  fcl 4Ij > )̂ )̂*^

ts*> i_r^H  o * ^  1-K-.U

di l^i ^>4'* 
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IXJ- y& KiJ'j UJ ^  ifc l

j j  jii >£>J-. ^

J4,-» jjl ^  ',X<  ̂ ^  j j j i i  ^

J i( ^  l^ f «J l j  ^  

ySj dS ^  DyS ^ y O  ^

u*f y  >® <iW ^ f i

flCJ ^  J>Wi-> ^  ^

■ ^ ^ -

tS^*4- ur*^2)« u ^ !  L>«^

£  (Production and Supply)

O *^ -  u>* ^  us<< i 3 ^

uXil U»la.l AtJ ^  o - i ^

^  ks-Jj )^ l  ^  ( _ y  iA> ^  ^

»̂ W3 (j*5^  ^  *»•) O *^ )}f ^

L>*( ^  H »>*̂ ) »l 9^

u5̂ > )* '̂ =̂ !
^  £  (Officials) ,_^A*>i -  ^  

J  ))< a** u?< (Blocs)
(Intrigues) ^  _r^J

U jJ}^ 0» V> - 0*“ cJ*) L> 
ĵ .3 Ua ir-s  ̂ ^ (Controls)

V~“='* L>*̂  ^  O*
^  U j ^  J a .

H j j j i ’j- S^=i- ^  ^

i j  uS)j^ ^  J } > ^
^b. iji.y> |,|i> ^ (Luxury goods)
is .)  » ^  uyL) ^ f  Ijl^ j j ju  -

J ) ) ^  K U}>*̂  cf)- ^  ‘=̂ ^
^5LU |_J*^ i - t J j  »3 VI

1̂ J , , ^  JJ ^  ^XA,

K v l  - ^  ^  »*

J)>^ ^ Jj>^
-. ^  UL. i W ) U  I_£*t<

. /  Uf̂ l) J ) ) ^  ^  -^5 J )> ^
i_CU ^)'-j>  ut~cL^ |_jiJ (_£if 

^  ^ »* f*S*>
,,l >,) ^  (Permit)
i . ^  iS-si^jU i_t*l! i .  -  , » «

i^ i  t_£> )j -  ^  ^  )*'3j) If

I*^)t»*  i-£«^ *ti! ' r '^  «S
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^  ^ V ]

^  i .  U <- lij.

5 j^  j j ,  jjl -  J

V  l5>*^
<-£*!< iS^AJj^ ^  J ly

1 )S 'Check) lS*^ ^

U .I ^  ^  J4>  JiJW

)4 -  J U  CU, fS J jyS iS

jL f i  i i  1^ j j  -  /j*i

Ua. ^  1^  J j > ^  r! ^  ■ 1 ^ )

y ti -  ^  ))l »•

UU,J,>W i ^  V''^-

j3 -  u.) i s i^  i_ ij (^ r*  y

^  ij*l J ’*'* ^  ^

H i r  c * v

-  i '* -  W>» •i'V cr*

;r»5**~ Jr- ^ f i ^
L«il i_j;«l K (Civil Supplies)
^  Jel* ŝ».) ^ y t  J  i»X=u.

û Ck.Le  ̂LwJU s ^ 'L * ^ - ĉi>

fv  ‘i - t J  ^  J  '='y‘ j y - ^

)J)4^ -=-V >) -U > * J*'-’ -

5)* L>** * = ^  vS-O/.

-  a * *  -i-)^ c**

«, iJ  O)* U * - «

)V )  r t  lT* >3* i  ' f  ,S>*^

A 0^)f If )*>•» ))t J  ĵ̂ fS
. f J J u j U  ^  ^ 1  ,3

)JI jjl J  >-»>b »} ))l

*» a J « r «"' »>

J ! - .  U f ^ 1  r  ^  iS

(English translation of the above 
speech) '

Oiani G. S. Musafir (Punjab): Sir, 
Miniiter of Works, Rroducti^n an4 

Supply IS no doubt d V6ty able and 
popular Minister. It appears, how- 
®ver. that he is up against certain 
handicaps and Ifl r'alher helpless. That 
is why he has not been able to accom
plish certain things which require to 
be brought to the notice of this House.

First of all, I take the case of houses. 
In the Report of the Works, Mines and 
Power Ministry it has been admitted 
that the housing problem is getting 
more and more acute. The Estate 
Office reports that whereas in 1939 
they could meet the needs of only seven 
thousand people out of eleven thousand 
now, in 1950, about eighty thousand 
houses are required out of which they 
can provide only seventeen thousand. 
From this it is quite obvious that even 
the Government servants cannot be 
provided with houses. I know that 
several plans of the Government are 
suffering on account of housing short
age. The Rehabilitation Finance 
Administration that had been formed 
by the Government for the purpose of 
advancing loans to the refugees com
plained for a long time that they could 
not work properly for want of build
ings and that needless expenditure was 
being incurred This is just an 
example. The existence of the food 
problem can be explained and one can 
also understand the reasons for any 
other shortages. The Government of 
India has many programmes which 
cannot be implemented because of 
those shortages. These problems have 
thus become fairly complicated. The 
housing problem, however, does not 
belong to that category. There is 
plenty of land to be found. Had there 
been a little bit of planning on this 
side, had some thought been given to 
this problem it would have been solved 
by this time. I know o t the difficulties 
faced by Government servants on 
account of the refugee problem. If 
they cannot find a house in Delhi where 
else should they go? They have to go 
to office every morning and return 
home in the evening. They are hard 
put to it in the absence of a house. 
There are so many other instances 
about Delhi known to me. For instance, 
there is a msin.from Rawalpindi, whose 
name I do not wish to disclose, who 
owned 160 louses, all told, in RslwhI* 
pindi but he has not been able to 
secure even a single room in Delhi 
wliich miKht have serv'ed him as a 
shelter. From this you may realize 
what hardships are being caused by 
this housing problem and how it is
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■bringing a  bad name to the Govern
ment. I am, however, unable to under
stand why these houses cannot be pro
vided. The hon. Minister knows th at 
a large number of unauthorised hcuses 
have come to be constructed here. He 
had even to brin^ forward a Bill with 
regard to these houses during the last 
session. Just think how these people 
who were not allotted any land by the 
Government were able to build houses 
a t an expense of ten, fifteen, twenty, 
twenty^five and, in certain cases, even 
fifty thousand rupees. Now, had the 
Government allotted plots of land to 
them they would have collected all the 
material and built the houses. Here 
is an example before us. Such a large 

num ber of houses have been built 
-surreptitiously, under sheer compulsion, 
^ n d  in spite of the fact that the Gov- 
•ernment had not allotted any lands to 
them. Had the Government done 

.something for them and granted them 
some sort of facilities you would have 
seen that these people who have come 

.here on. having bieen rendered homeless 
would have easily built houses for 
themselves and this problem would 
.have been solved to a large extent. 
Hence, I must say, in the first instance, 
that so far as the question of housing 
goes this Department has failed com
pletely. The provision of housas for 
the people was not such a difficult job. 
The excuse that building m aterial is 
not available is untenable, if the 
people who Jiave built unauthorised 
houses wEre able to procurc the 
m aterial it was not at all an insur
mountable difficulty for the Govern
ment if they had applied themselves to 
-the job.

Next I  would draw your attention to 
•the condition of roads in New Delhi. 
lEvea with a little rain the roads be
come impassable. The hon. Members 
imust have noticed that as a result of 
:the rain that fell day before yesterday 
lin the evening, it had become difficult 
rto walk along Feroze Shah Road which 
vwas covered with water several feet 
^deep. I remember an incident that 
Ttook place in 1948. On account of 
accumulation of water under the 
bridge in front of the New Delhi Rail
way Station two boys were carried 
away by the current and no trace could 
be found of them. There might have 
been other incidents like that. What 
regrettable inefficiency is this! For 
fthe last several years we have had to 
face the difficulty that even with a 
little  rain the connection between Old ‘ 
IDelhi and New Delhi is broken. No- 
iDody can go from New Delhi to Old 
Delhi nor can come from Old Delhi to 
TJew Delhi. This too needs attention,

The third subject on wbich I  wisli. 
to speak is the Printing and Statinneiy 
Department. I hear this Department is. 
going to be reorganised. I t  is gpod to 
reorganise it on modem lines. Being 
myself a publisher I have some experi
ence of printing work. It is a rather 
tedious sort of job and should there
fore be reorganised. However,. I  do- 
not approve of the importation of 
foreign experts for th is rearggmisatian: 
work. Managers of Government print
ing presses here had been sent to U.K. 
for training at Government expense. 
They have come back after training 
and are working in the printing presses 
even now. If, now, it is intended to  
reorganise them according to the  
latest methods I am of the opinion that 
rather than sending for an expert from 
outside the Government had better send 
again, at Government expense, those 
who have already got the training. 
This would involve less expenditure 
and, at the same time, the experience 
which these people have gained by 
reason of their actual work in the 
presses would be of great help and use 
in the reorganisation work.

I also wish to say in this connection 
that in the case of people who are 
appointed to some post in this Depart
ment it is not regarded essential that 
they should be technical men. For 
instance, in the case of the Chief Con
troller, the Deputy Controller, the 
Assistant Controller or the Insp?ctors 
etc. it is thought that even if they are 
not technical men they can serve the 
purpose. I think, however, th a t...........

Mr. Deputy-Speaker: Is the hon.
Member likely to take longer time?

Giani G. S. Musafir: I am going to 
finish in two three minutes for I have 
to attend another meeting after the 
lunch.

I was submitting that there should 
also be technically trained men on key 
positions. Then alone can they under
stand things properly and be really 
useful for the wcrk of reorganisation.

There is one thing more which I wish 
to say in this connection. I am told 
Government work suffers on account of 
paucity of Government presses. Some
times the Parliam entary papers are also 
not printed in time and hinderance is 
thus caused in work. In spite of this, 
however, the Government, I am told, 
is going to establish a big press at 
Nasik. I fail to imderstand what is the 
fun in having a press at Nasik, 
thcaisand^ of miles away from th e  
Centre. Were it to be established at 
a O n tra l place it could be useful to  
tfie Gdvernment Qf ^SO tQ
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States Governments. I would therefore 
submit that if a press is proposed to 
be estabhshed it should be established 
at a central place.

I wish to make just one submission 
with regard to the Department of Pro
duction and Supply. I do not wish to 
take much time of the House. It is 
already one o’clock, rather past one, 
and I have no desire to detain the hop. 
Members much longer. So I would 
express my feelings in a few words. 
The Government imposes controls 
whenever abnormal conditions arise. 
The controls in respect of coal, iron, 
cement, paper, cloth etc. have, how
ever, given rise to a number of evils. 
Even the officers have formed them
selves into blocs and there are 
intrigues going on among them. You 
should remove these controls at the 
earliest possible for they are not 
serving any useful purpose. Ordinarily, 
when control is imposed on some 
articles, under abnormal conditions, the 
prices of luxury goods go up but here 
the reaction is otherwise, for, the 
articles that are controlled are ns 
usual available in the black market. 
The control is therefore not serving any 
useful purpose. For instance clpth is 
a controlled commodity but controlled 
cloth is available in the black mnrket 
only. This control has brought into 
being a new class of people in our coun
try whose regular business it is to 
obtain permits to purchase goods and 
then to sell them off. People have 
made a profession of the black n«arket. 
Not until you kill the mother of black 
market will there be an end of it. 
There will be more of its offspring and 
the tribe will thus go on multiplying. 
Hence, I am strongly of the opinion 
that since the Government has utterly 
failed to check black market this con
trol should be done away with. Con
trol was imposed on sugar but we 
found that it was freely available here 
in the black market. When gram was 
declared to be a controlled commodity 
it disappeared from the market and 
the cattle started starving. Later on 
when control was relaxed it again be
came available and continued to "be so 
till the end of the season. This is just 
an example. Hence, if the Government 
cannot maintain a proper check on the 
controls they had better abolish them 
altogether. I am aware the Depart
ment of Civil Supplies is a Department 
which requires to be ad m in istw ^  with 
great care. I have great regard lor 
the hon. Minister who is a person of 
outstanding ability. He is a very 
popular Minister who hears the other 
man*s point of view and triw to set
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things right. In that confidence i:  
express the hope that he would h e a r  
and consider what I have stated. W hen. 
he makes an inspection of this D epart-- 
ment he would discover lots of things> 
and would attend to them. If he finds- 
he cannot check the rot let h im  scraE^ 
the show altogether.

The House then adjourned for Lunch^ 
till Thirty-five minutes Past Two of the 
Clock.

The House re-assembled after Lunch- 
at Thirty-five minutes Past T ido of;, 
the Clock

[ S h r i m a t i  D u r g a b a i  in the Chair]

VAPOUR CAUSED OVER DELHI BY^ 
FOREIGN AIRCRAFT

Shri Sidhva: There was some object: 
flying in the air very high this morn
ing. It was giving out smoke. The- 
hon. Deputy Minister of Defence is 
here. Would he kindly let us know 
what that was? I understand three 
aeroplanes went in search of that^ 
object.

Shri Shiva Rao: Flying Saucers?

Mr. Chairman: If the House is quite* 
anxious to know what it is, and if the- 
hon. Minister is willing to reply, I have- 
no objection.

The Deputy Minister of Defence 
(Major General H im atsinhji): The
Indian Air Force authorities have not. 
been able to identify the aircraft vapour- 
caused over Delhi this morning. It is« 
certain, however, that the Aircraft, for 
such it was, did not belong to the. 
I.A.F. In all probability, the vapour: 
was caused by a foreign aircraft over
flying India without its Government, 
having sought prior permission. I t is. 
believed that the aircraft at one time .̂ 
was flying over 30,000 feet above grounck 
level, and therefore it was not possible, 
for our aircraft to gain that h e ig h t -  
starting from the ground level. T b et^  
is no other information.

Shri Sidhva: Was i t .......

Mr. Chairman: Order, order. I th in lr 
hon. Members asked permission only for* 
a statement to be made by the M inister 
not for any supplementaries.
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Sardar Hnkam Singh: I will restrict 
myself to certain observations about 
the C.P.W.D,

Hard pressed as we are in our 
finances, the first question would be 
of economy that could be effected in 
that department. The Economy Com
mittee had made recommendations that 
an amount of Rs. 7,90,900 could be 
saved if those recommendations had 
been accepted. From the Administra
tion Report that has been supplied to 
us, we find that certain economies have 
certainly been effected and as a result 
of that, there is a saving of Rs. 5,66,000. 
So far as it goes, it looks to be some
what satisfactory. But, really what the 
Estimates Committee found out was 
that there was further scope for 
effecting economies in this branch of 
Government. There were certain use
ful suggestions. A strong case had 
been made out that one Chief Engineer 
and certain other subordinate officials 
could be dispensed with without affect
ing the efficiency of the department. I 
request here, in all humility, that Miese 
suggestions should be paid heed to. We 
can save substantial amounts for our 
exchequer if we implement the recom
mendations that have been made by 
the Estimates Committee.

Then, Sir, my second point, that was 
also touched by my hon. friend Mr. 
Guha. is about the rates charged by 
the C.P.W.D. It is interesting to note 
Uiat the Committee pointed out to the 
^lepresentatives of the Ministry of 
Works, Mines and Power that the cost 
of construction of houses in Sindri 
charged by the C.P.W.D. was higher 
than the corresponding cost of similar 
constructions by the Railway Depart
ment. But, they were told that a com
mittee consisting of the Chief Engineer,
C.P.W.D. Member, Engineer, Railway 
Board, and Engineer-in-Chief in the 
Defence Ministry, had been formed 
and when that report is received, the 
rates would be revised. My only sub
mission in that question is that, with
out casting any aspersion on the 
honesty and integrity and efflciency of 
the personnel of this Board, it would 
have created greater enthusiasm and 
greater confidence if some independent 
Member also had been associated with 
it.

Then, my third point is one which is 
referred to on page 35 of this raport 
of the Estimates Committee: that is
lack of co-ordination in the various 
departments of Government. Though

this was brought to the notice of’ thtf 
House during question-hour on one day, 
the reply received from the oflRcials is- 
so interesting that I wish that the hen; 
Members might take cognizance of 
this. The Estimates Committee s ty s:

“The Committee noted with great- 
concern that there was likelihood 
of some tem porary buildings in 
Sindri being submerged under 
water consequent on the erection o t  
a Dam under the Damodar Valley 
Scheme. When questioned about it, 
a spokesman of the Ministry of 
Works, Mines and Power told the 
Committee that they were asked to 
construct the Houses which they  
did. They did not undertake any 
engineering appreciation of th e  
area as they were not specifically- 
asked to do so. The Committee: 
are constrained to observe th a t 
this is a very unsatisfactory method 
of dealing with matters falling 
within the purview of the C.P.W.D. 
and even though they were not 
asked to survey the area from tho 
Engineering point of view, it was: 
their duty nevertheless to bring to 
the notice of the authorities the. 
defects inherent in the proposal. 
This instance also shows abundant
ly that there has not been any pro
per planning and close co-ordina
tion between the two departments 
of the Government.”

That is a sad state of affairs, because, 
those buildings that were constructed 
for the Sindri factory would be sub
merged and the money would have 
been wasted. If there had been plan
ning and co-ordination between the 
two departments, this would not have 
occurred. It is no reply on the part of 
the Government to say that it was 
asked to construct the houses which 
it did and that it was not concerned 
with the engineering aspect of th a t  
question.

Further, I want to submit that so fa r  
as this department is concerned, every
one knows that a certain amount of 
stink and bad odour is felt everywhere. 
It is common knowledge that there are- 
rates of commission fixed and officials 
normally charge them as their legiti
mate share. I am not talking of any’ 
particular individual because I have no 
knowledge about it: I should not m ake 
any pretence. But, as the depart
ment is corrupt, everybody talks of it 
even in the street and talks about It 
as a m atter of course. Therefore, t  
want to draw the attention of the hon. 
Minister to this aspect. Even in Gov
ernment works, frauds have been com
mitted. Very big amoimts have been, 
misappropriated. Of course, there Is a .
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great temptation to the officers. They 
have big opportunities to make money. 
All this is there. But, even then, we 
have to guard against all these evils il 
we want to rise as a nation. Parti
cularly I want to draw the attention 
of the Minister to three or four cases 
that have come to my notice.

In the Delhi Aviation Division, it was 
alleged that there was a fraud of about 
Rs. 29,000, and F.I.R. No. 234/48 was 
registered with the Special Police 
Establishment. That department has 
been carrying on investigations into 
the case. Further things have come to 
light and ultimately, what I under
stand is, though I cannot vouchsafe to 
its correctness to the Rupee, that in all, 
th e  fraud is estimated to be about 
eleven lakhs. The investigation has 
been delayed for two years. Witnesses 
have not been coming forward—not 
private persons who could be tempted 
to keep away, but even Government 
officials from the department have not 
come forward voluntarily to depose to 
the facts that they possessed.

That iss not all. The S.P.E. wanted 
certain documents to be produced in 
order to substantiate the allegations 
and they summoned them. If it is 
wanted I might mention what these 
documents were. One was detailed 
-estimates of job 149 for a landing 
ground. Another was a completion plan 
for a well job No. 147. Another was a 
Site Order Book and then a typical 
section of a building. These have bsen 
summoned again and again but have 
not been produced by the Department. 
It is the general complaint that very 
few cases are brought to book and that 
persons are not punished. But even if 
the few that are taken u d  by the rolice 
are not allowed to be fully investigated. 
If that is the kind of co-operation that 
the police gets from the Department, 
there can be no hope of anybody being 
punished. These documents have been 
kept away and now I understand that 
the reply is that they are not trace
able! The cases are being delayed and 
no action is or can be taken a?ainst 
the individuals concerned. Madam, if 
this had been a solitary and lonely 
Instance, we could have understood 
that perhaps in this case honestly the 
papers misfht have been lost; hut we 
find that this is not the single Instance, 
but there are other instances of a 
similar nature in the same Department. 
T hat being so. one fails to come io any 
other conclusion but to the irresistible 
one that it is the intention of the De
partm ent that these things should not 
"Come to light. Here Is another case 
<«garding the construction of the Banas

bridge in Ajmer Central Division which 
was taken up for investigation by the 
S.P.E. and the file containing the cor
respondence which is required has not 
been produced yet. It is being delayed 
and so the investigation has been kept 
hanging and probably the case may 
have to be dropped for want of this 
file. Then there is yet another case 
about the Lodi Road quarters in B 
Division which is under investigation. 
It was in connection with the issue of 
petrol coupons. The Department, it 
appears wanted the coupons for petrol 
for cartage of earth by means of motor 
trucks. Charges were claimed accord
ingly but what actually happened was 
that the carting was done by means of 
animal agency and higher rates were 
charged and the fraud is to the tune 
of about Rs. 2 lakhs and that case also 
is being delayed, as the files are not 
traceable.

One minute more, Madam and I will 
finish.

Mr. Chairman: Yes, let him finish 
in another one minute.

Sardar Hukam Singh: If these frauds 
are committed and there is complicity 
between the officers of the lower ana 
higher ranks, what can be expected? 
The people in the lower rungs generally 
are made the scape goats. They are 
the victims as they fear victimisation 
and harassment, and the higher officers 
go scot-free. I only wanted to bring 
these cases to the hon. Minister's 
notice. If he gives some attention to 
this sad state of affairs, there might be 
some improvement.

Shri Goenka (Madras): I shall
confine my remarks to the Depart
ment of Stationery and Printing. It 
is within the knowledge of hon. Mem
bers of this House that the hon. 
Minister in charge of this Ministry 
appointed a committee with me as its 
chairman, as early as in March 1949, 
to go into the existing conditions of 
the Government Presses in India and 
to give our report as early as possible. 
Madam, it is not my purpose now to 
find fault with this Ministry; but I  
would like to place before this House 
certain salient features in regard to 
the working of the Government press
es of this country. Let me at the 
very outset say that the condition of 
the government presses in India is far 
from satisfactory. Madam, we sul>- 
mitted our report as early as 20th 
February 1950. This report, unfortu
nately, has not received the attention 
that it deserves. Within the little 
time at my disposal I will not go Into 
the history of this Committee or n f  
report. Soon after the Committee w u
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constituted, it submitted a prelim inary 
report as early as in August, 1949, 
drawing the attention of the hon. Min
ister to certain aspects of the question 
which we thought required immediate 
attention. What did we find when we 
went into the matter? We found that 
the whole system of working in these 
Presses was unsatisfactory. For in
stance, we found that machinery, 
costing lakhs of rupees, was lying 
idle, though it was all along urgently 
required to cope up with the printing 
work. The machinery could not be 
erected because it is the P.W.D. that 
must erect the machinery. The foun
dation may not cost miore than Rs. 40 
or Rs. 50 but according to the rules 
of the department, the P.W.D. alone 
should lay the foundation and erect 
the machinery. The request has to be 
made to the P.W.D. and then the 
file goes from one place to another 
and all the time the machinery lies 
idle, and probably deteriorating. In 
another case though the machinery 
was already erected, it could not start 
working because electric connection 
had not been given and that electric 
connection could be given oiriy by the 
P.W.D. Though this work would cost 
only about Rs. 40 or so, the whole case 
remains pending for seven or eight 
months. In the Simla Press ,the mono
type machine could not function 
because there was no water connec
tion and this was to be given by the 
P.W.D. The case must go to the 
P.W.D. and the same red-tapism must 
go on. This Is the state of the Gov
ernment Presses.

Then again, we find that regulations 
which were introduced in the last 
century are still holding good in our 
Government Presses. Regulations of 
1925, we found, were operative in 
1950. No change had been made. 
The supervision was practically negli
gible. Further, we found that promo
tions of the staff were not made on 
merit but on seniority with the result 
that a proof-reader found himself to 
be the Assistant Manager of a press. 
His technical knowledge was practi
cally negligible and his knowledge of 
English was far from satisfactory. All 
the same he happened to be the 
Assistant Manager of the press. The 
result Is that tnese presses are not 
working on a business-like footing; 
they work as any other department 
of government— t̂he caravan must go 
on, whatever may happen. This is 
not peculiar to the Public Works De
partment; this applies to the various 
other departments also.

Dr. Deshmnkh: That is the onl^
consolation.

Shri Goenka: What do we find
Madam? We find that the officer In

charge of the Printing and Stationery 
Department is a non-technical man. I t 
IS very necessary that the man in 
charge of this work, In charge of the  
press and the stationery, should be a 
man with s ^ e  technical knowledge 
of the work—of the work at least in 
the presses. But unfortunately the- 
men in charge of the Government 
presses have no technical knowledge o f  
presses. The result is that any story 
can pass muster with them. We found- 
that orders for composition rollers and 
ink were placed with firms which sup
plied them at the cheapest rates irres
pective of the quality. The result was 
that in the long run the composition 
rollers were more costly than first 
class ones. The same was the case in 
regard to ink.

The whole of the Government press 
was not being run in a business like 
basis at all, but was ridden with the 
usual redtapism of the Government. 
In a commercial venture you have to 
take into account the commercial 
aspects and commercial features of 
the concern. We found none of these 
features in the Government presses.

Madam, within the short time at my 
disposal I cannot go into the recom
mendations of this Committee. What 
was the fate of the report of this Com
mittee? We were given a Secretary 
who was temporarily appointed for 
this Committee. The report was sign
ed by all the members and submitted 
to the Government. But in the print
ed report certain paragraphs were 
introduced by the Secretary. (Dr, 
Deshmukh: Very good.) Though I had 
signed the report I have heard nothing 
more about it. Though the Secretary 
was not a member-secretary of the 
Committee he had introduced some 
paragraphs which got printed. It was 
in January 1951 when for the first 
time I knew anything about it.

I will now refer to the letter which 
I got from the Joint Secretary of the 
W.P.S, Ministry, It says:

“Will you kindly see my letter 
of 9th January  1951 in which I 
dealt incidentally with the report of 
the Expert Committee on Print
ing? The finalisation of this Com
mittee’s Report is now long over
due and we have had questions put 
to us at recent meetings of the 
Estimates Committee and the 
Standing Finance Committee on 
the reasons for the delay in the 
issue of this Report. I would be 
grateful, therefore, if the Report 
could be finalised and this Ministry 
put in a position to print and cir
culate it. On 19th September 195Q‘ 
we heard from Mr. Rauledar that 
he was ia  touc^ you and
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-hoped to finalise the report by the 
.'end of October. He also pleaded 
personal difficulties since he was 
touching up the Report single
handed. I would be^ grateful to 
know how the m atter stands and 
what should be done at my end to 
secure the early completion of this 
work.

In case a delay beyond the end 
.of this month is likely, will you 
kindly let me know whether you 
would be agreeable to our issuing 
a summary of the recommenda
tions alone to Members of the 
Parliament? This will, of course, 
need consultation with other mem
bers of the Committee and if you 
approve, I shall write to them in 
this connection.”

On receipt of this letter I immedi
ately got into touch with Mr. Raule- 
dar. I wrote to Mr. Pai on the 13th 
February  :

“Many thanks for your D.O. 
-No. A781 of the 10th February. I 
was really surprised that the Re
port was not finalised. Actually, 
the Report was signed by me but 
later on, I was told, that certain 
portions were added in the report 
by the Secretary without either 
my knowledge or the knowledge 
of the Members of the Committee.
I had therefore requested Mr. 
^au leder to see that those portions 
were deleted. I have sent a mes
sage to Mr. Rauleder and if I am 
unable to contact him by to
morrow, will you please ask your 
office to send me the origmal 
report which all of us had signed 
and the subsequent report which 
was given by the Secretary, under 
our signatures, so that I may 
amend it and send it to you imme
diately? I am very sorry that this 
should have happened. If I knew 
that the m atter was still pending,
I would have attended to it much 
(earlier.”
I got into touch with Mr. Rauledar 

and he informed me that his bills 
were not paid and therefore he was 
not going to take up this report at 
all. Then I wrote on the 15th Febru- 
W-y, 1951 to Mr. Pai as foUows:

“Referring to my previous letter 
of the 13th February 1951 in re
gard to the Report of the Expert 
Committee on printing, I have got 
in touch with Mr. Rauleder, who 
informs me that he has not done 
anything in regard to the report 
since ‘payment of his dues is not 
yet setUed* by the Govemment ol

Unfortunately, I have been kept 
in the dark in regard to all these 
m atters and I was shocked to find « 
that the report has not yet been 
finalised. Will you please send me 
the report so that I can do the 
needful in the m atter. In the 
meantime, could you let me know 
what the position of Mr. Rauledar's 
bills is?

As you know, so far as I am 
concerned, I made it quite clear 
when I took over the job that I 
shall not touch even a farthing for 
my services. In the circumstances,
I think it is but wise that we 
settle the affair of Mr. Rauledar, 
as early as possible.”
I wrote that on the 15th February 

and I have not received a reply yet, 
though it was most urgent.

Shri Hussain Imam: No reply?
Shri Goenka: No reply nor acknow

ledgement, although it was supposed 
to be very urgent.

Mr. Chairman: May I request hon. 
Members not to interrupt the speaker. 
There are some more speakers and I 
shall have to call the hon. Minister at 
3-15 P .M . to make his speech.

Shri Goenka: Here is a case where 
a report has been submitted and in 
which one or two paragraphs have 
been introduced by the. Secretary with
out the knowledge of the members of 
the Committee. The original report 
was unanimously signed by all the 
members and submitted to the Gov
ernment but in the printed report we 
found these additional paragraphs in
serted by the Secretary. If the Gov
ernment were really serious, could 
they not put into effect certain m atters 
recommended in the report which were 
of a very urgent nature?

It was as early as March 1949 that 
I was asked by Mr. Gadgil to imme
diately look into the m atter and submit 
a report so that the m atter may be 
dealt with. Here is a case in which 
all the recommendations have been 
made: everything is on paper for two 
years and no action has so far been 
taken. But in the beginning of Febru
ary, I got Mr. Pai*s letter and then 
I wrote “Please send me the report 
and if Rauledar is not prepared to do 
it, I will do it.” I got no reply to It, 
though it is over a month and ten 
days. This is the state of affairs. 
Why?

I will tell you something more about 
it. The Controller of Printing and 
Stationery who Wfift a member of Um
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^Committee did not agree with the con
clusions  of the Committee, because We 
;said that the Government m ust h w e  
a technical man in charge of Printing 
and Stationery and unfortunately he 
was not a technical man. Now I know 
th a t his department wiU do everything 

■'to delay this matter. They will find 
rsome excuse or other and see that the 
i m atter is not brought up.

As you know, this m atter was dis- 
fcussed in the Estimates Committee and 
they have given their report and I 

. am grateful to the Minister for draw- 
-ing my attention to it before I began 
i speaking on this subject. He said 
:tha t the Estimates Committee has de- 
’ cided that there could be a saving of 
iJRs. 1,20,00,000 in Printing and Station- 
^ery. This is rather a complicated 
matter. Although the demand is only 
for a crore and odd, the expenses in
curred by this Ministry are something 
like three crores. As regards the

-^expenses incurred by the Stationery 
and Printing Department they are 
Rs. 3,89,91,000 but about Rs. 2 crores 
and odd are recovered from the vari-* 

■ ous Ministries, such as the Communi
cations Ministry. There is no cost

-accounting as such. Therefore they
just recover as much money as they 
can out of the Ministries, which really 
give them their job. They cannot 
question either the quality or the quan
tity of the job turned out. They can- 

~not question either the bills presented 
by this department. They are just
passed as a m atter of course. The
•Estimates Committee went into the
m atter and it felt that these expenses 
should be debitable to the respective 
ministries who order certain work to 
be done. For instance, today all the 
expenses incurred in stationery and 
printing except the stationery and 
printing of the commercial depart
ments of the Government are Hebitable 
to this Ministry, so that if, for in
stance, the Commerce and Industry 
Ministry wants some printing work to 
be done or wants a certain quantity of 
stationery or forms, they are not wor
ried about the cost because the cost 
As not debitable to that Ministry. 
Even my hon. friend, so far as the 
Railway Ministry and other Railway 
offices situated at the Centre are con
cerned, does not pay for the printing 
of his requirements; it is all spent 
from the pool. What we decided in 
the Estimates Committee was that the 
to ta l demand should be cut down by 
one-third and then the expenses on 
each Ministry should be debitable to 
the respective Ministry so that there 
will be a check and a counter-check 
t)n the expenses incurred on station
ery and printing. Otherwise, if that 
is not done nobody cares what money 
is spent on ^ t io n e r y  and printing

for his own Ministry; each Ministry 
can order whatever it likes because 
the cost is not debitable to that 
Ministry and nobody knows what is 
the amount spent on printing and sta
tionery by each Ministry of the Gov
ernment. Therefore, we suggested 
that the demand should be cut down 
to two-thirds which will result in a 
saving of Rs. 120 crores, and then 
each Ministry, having to bear its own 
cost, wiU take great care in spending 
because if they exceed the grant they 
will have to come to this House for 
a supplementary grant. That is the 
method which we suggest will have a 
check upon the expenditure of the 
Printing and Stationery Department 
where, rightly or wrongly, we spend 
as much as Rs. 3*83 crores. It is all 
right for my hon. friend the Minister 
to say that the total demand is only 
a crore and odd and to say that I 
want him to have a saving of Rs. 1*20 
crores out of a crore and odd. It is 
perfectly all right for him to say so, 
but so far as the facts are concerned 
the total amount spent is Rs. 3-89 
crores and not Rs. r?9  crores as my 
hon. friend will point out to us in 
due course.

I am not here to find fault with 
anybody. I will suggest, and will 
earnestly suggest to my hon. friend 
that we have spent a year doing this 
job, let us not stand on technicali
ties, on a paragraph here or a para
graph there. Let my hon. friend take 
to this report in right earnest and 
not stand on technicalities. Let him 
go into it and put into effect the 
various recommendations of the Com
mittee. If he finds that certain re
commendations are not right, let him 
discuss them with me, let him discuss 
them with the Committee, or let him 
have some technical advisers to advise 
him. But this business of simply 
wasting money should stop. Madam, 
you will be amazed if I tell you that 
in the Aligarh Press we have machin
ery one century old. There is no 
other press in India or in the world 
where ste reo t^ in g  is done by hand, 
but Aligarh is the only place where 
it is done. I cannot for my life see 
how stereotyping can be done by hand 
but it is being done in Aligarh with 
the result that you do not get results, 
your production is low and the labour 
you employ cannot turn out the work 
you expect of it. With new machinery 
you can turn out ten times the work 
that is done there. When other people 
are installing new machinery unfor
tunately we still have got antiquated 
machinery. The officer in charge who 
suggested the purchase o l  new machi
nery also suggested that old type 
machinery should be purchased He 
suggests th a t if w6 possess the latest
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type of machinery the workers here 
are not sufficiently experienced to 
handle it, and that therefore we 
should purchase only machinery which 
is antiquated, which is run by hand, 
which has no automatic feeders and 
the like. We have gone into those 
m atters ra ther thoroughly. Let me 
suggest to my hon. friend, Mr. Gadgil 
that he should better go into fhls 
m atter himself. Let his Deputy 
into this matter. Let him not stand 
on technicalities. If he wants any 
more assistance my services are always 
at his disposal, but I would like to 
see that this wastage of public funds 
is stopped as early as possible. It 
was only in that spirit that I agreed 
to serve on that Committee and pro
duced this report in the course of one 
year. Again let me earnestly request 
my hon. friend to give his undivided 
a ttention at least for a day to this 
report and see that the wastage of 
public funds is stopped.

Shri Sarangdhar Das (Orissa): I
very much regret that I was left to 
the fag end of the debate, but with 
the ten minutes at my disposal I 
shall try to dwell on only one aspect 
of this Ministry and that is that for 
the purchase of somewhere about 
Rs. 130 crores worth of goods, mostly 
capital goods, we have the India Stores 
Department in London and the India 
Purchase Mission in Washington. 
Besides that, of course the Director- 
General of Supply is there to make 
purchases in India. It seems to me 
that whatever the British had done 
during their regime is being continued, 
although the purpose for which they 
established the Stores Department in 
London, that is for their own interest, 
should not be our purpose now. 
Because in those days plant and ma
chinery were being purchased exclu
sively from England; England was 
supplying all the plant and machinery 
that was used in this country. As we 
know, there are plant and machinery 
manufactured in the Continent of 
Europe also—in Germany, Czechoslo
vakia, Sweden. Holland and other 
countries—which are in many cases 
cheaper than the British manufactures 
and which contain many features su
perior to those in the British manu
factures. Now, in having the Stores 
Department in London what happens 
Is this. Most of the orders that go 
from India from the Ministry go to 
British firms and whatever little goes 
to the Continent is routed through 
British Arms in London. Conse
quently, we deprive ourselves of the 
opportunity - of getting competitive 
pni'es, and large sums of money are 
wasted in this way.

W hat the Estimatfes Committee hay 
recommended is th a t the London Stores 
Departm ent should be closed and 
orders that go to . the  Continent o f 
Europe should be distributed amon^ 
the various supplying countries direcv. 
Similarly in W ashin^on the Purchase 
Mission was established during the 
war for reasons of war necessity. In 
those days India’s requiirements were 
not fully met from England and also 
certain m aterials were not available in 
England. There was also no access to 
the Continent of Europe and goods 
had to be purchased in America. So 
the Mission was established. But, 
madam, after the war was over and 
after 1947, I do not understand why a 
Purchase Mission purchasing about 
fifty or sixty crores worth of capital 
goods should remain in the capital of 
the United States, that is Washington, 
whereas everyone in this House knows 
that the commercial capital of the 
United States is New York. What
ever the British had done we have 
been carrying it on whether it is for 
the good of the country or against the 
interests of the country. Moreover, 
during the last two years since deva* 
luation purchases in the United States 
have diminished almost to a vanishing 
point. Consequently, the Estimates 
Committee’s recommendation is that 
the Purchase Mission in Washington 
should be closed down. You may ask 
what next. My constructive proposal 
is that the Trade Commissioners in 
the various countries of the world 
should be men of such experience in 
commerce that they can do purchase 
work and also deal with our exports 
to those countries. At the present 
time the Trade Commissioners and the 
various staffs attached to the "Missions 
outside are such that they do not 
possess any experience which would 
persuade us to rely on their work. 
There are cases and cases which came 
to the notice of the Estimates Com
mittee in which Ihe machinery ordered 
was not up to the mark and the people 
who are to see that it is progressed 
do not do so properly and there is a 
great deal of fraud committed by the 
manufacturers or business firms which 
is not detected until the goods arrive 
here.

Madam, I will give you only one 
instance and that is in regard to the 
jeeps and the arms and ammunition 
order which was placed in London 
with firms that did not have much of 
an existence. They were mushroom 
firms. If we have all kinds of people, 
high-salaried and expert people, In 
London could we n o r  know where to 
place these orders; could we not know 
who would supply the proper mate
rials? Although it may soimd stronf 
to you, yet it Is true from a buslnesB-
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m an’s point of view that the most 
incompetent people are there in 
London. In the same way, in Wash
ington, because it is another aspect of 
it. Although I cannot say whether 
the D.V.C. is justified in doing so or 
not, it has ordered its machinery from 
the General Electric Company in New 
York and it has appointed a firm of 
agents to do the progressing for it and 
see that the goods are being m anu
factured up to specifications. If we 
have a Purchased Mission in Washing
ton what is the necessity for the 
D.V.C. resorting to another agency to 
get its requirements. I contend that 
it is because there are not people well 
enough qualified to do this highly 
technical job that electric machinery 
for the D.V.C. is being progressed by 
a firm of agents.

1 have not the time to say anything 
more, but I would only conclude with 
this much that the Members of this 
House should pay particular attention 
to and make a thorough study of the 
Reports of the Estimates Committee, 
because it is your own Committee and 
you are a Sovereign body and if the 
Government does not implement the 
recommendations of that Committee, 
then you know w hat to do.

Shri Gadgil: I am grateful to the 
hon. Members who have participated 
in the debate and who number nine. 
It will perhaps be desirable if I take 
the speech of each hon. Member and 
try  to meet the criticism and the 
points they have made. Naturally, 
the innings were opened by my 
esteemed friend Mr. Sidhva who in 
his batting is wreckless occasionally 
although he was not so this time. He 
wanted to know what the policy of 
the Government of India was with 
respect to salt. I want to assure the 
House that there has been a story of 
continuous progress so far as produc
tion of salt is concerned. In 1946 the 
production was 479 lakh maunds and 
in 1950 it has gone up to 713 la l^  
maunds. In 1951 it is estimated that 
it will reach 732 lakh maunds. During
1950, the acreage also has increased 
from 52,029 to 52,300 or so. Steps are 
being taken to improve the quality 
and also give technical assistance and 
bring about co-operative spirit in the 
industry.

The question of decontrol was raised 
by my hon. friend. Unless the supply 
is considerably more—at least 10 to 15 
per cent, jnore—than the estimated 
demand, it would be a dangerous 
policy to decontrol. (Shri Sidhva: It 
is today 25 per cent more). Not only 
this, but along with the quantity 
aspect we must be assured that there 
is enough transport both in respect of 
29 PSD

metre gauge wagons and broad gauge 
wagons. (Shri Sidhva: That, I admit.) 
Thirdly, if we want to take a risk in 
this respect we must be fairly well 
assured that at any critical time there 
is a buffer stock to tide over the diffi
culties. Unless these three funda
mental conditions are satisfied, I am 
not prepared to take the risk and 
Government will npt decontrol. Even 
if there is a time-lag of a week, the 
merchants concerned take such undue 
advantage that it will be risky—in 
fact, it will be disastrous—to do any
thing of that kind in the present 
circumstances. '

Now, reference was made to the 
system of nominees,—there are about
2,000 nominees in the States. When
ever any decision is taken, it is neces
sary that we should, as far as possible, 
secure the consent and co-operation of 
the States. In this particular respect 
some of the States are not willing to 
give up this system of nominees for 
reasons which are obvious.

Shri Hussain Imam: What is the
obvious reason?

Shri Gadgil: It is obvious; there
fore, it is not necessary to elucidate..

When the salt duty was abolished, 
it was expected that at least the con
sumer would get some relief. But 
from the trend of prices of 1948, 1949 
and 1950, we find that the maximum 
is always more in every case though 
the minimum in some cases is slightly 
less than what it was in the first 
quarter of 1947. In these circums
tances it is a question for us to 
consider what good the abolition of 
the salt duty has done. The treasury 
has lost about Rs. 12 crores and the 
consumer for whom this was done has 
not gained. Proceeding on these 
lines, I thought it would be a good 
and attractive proposition for the State 
Governments to consider whether they 
should not take the burden of the 
wholesale aspect of distribution; in 
other words, they should indent direct
ly from the government factories as 
well as from private factories, have 
storage facilities, at least for a month’s 
requirements, and then make arrange
ments for retail distribution, thus 
annexing the wholesalers* profit which 
runs into crores. Such a thing is not 
administratively so impossible as some 
hon. Members seem to think. There 
is rationing and in the m atter of 
distribution of kerosene some such 
system was in vogue till a few months 
back and is prevalent in some places 
even now. What we want to assure 
is that the consumer will get salt at 
a fair price and that the wholesale 
dealer will have no more opportunity
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[Shri GadgU] 
to create artificial scarcity and profit 
at the cost of the corhmunity.

Shri Sidhva: Will this mean aboli
tion of the system of nominees?

Shri Gadgil: According to me it is 
included in my scheme. When we 
hand over the responsibility of whole* 
sale purchase to the State Govern
ments, they may purchase it directly 
or appoint an agent or two and so 
fa r as retail distribution is concerned, 
make whatever arrangements they like.

As regards production in the salt 
factories owned by Government, the 
m atter is being consider® L There are
several suggestions made by expert 
committees and also by the Salt Ad
visory Committee. The point that we 
are very anxious to secure is that 
production is increased and cost is 
reduced. With a view to achieving 
tiiis objective, to begin with, we pro
pose to have some sort of reorganisa
tion which will bring about this re
sult. If we do not succeed in this, 
we shall certainly try another. But 
in any case no great expenditure will 
be involved.

As regards the line of criticism 
adopted by my hon. friend Mr. 
Shiva Rao, it is really thought-provok
ing. Sir, everywhere we are told by 
Interested parties that Government 
cannot run any industrial undertaking, 
on account of red-tape and other 
defects.
( M r .  D e p u t y - S p e a k e r  i n  the Chair.'l
I am very much cut up with this 
line of argument and hence I have 
in spite of other handicaps accepted 
this portfolio only to try  to prove that 
Government can run organisations as 
good, if not better than, private 
parties. •

Shri Hussain Imam: As cheaply?
Shri SidhTa: Damodar Valley?
Shri Gadffil: Included. In this

whatever suggestions hon. Members of 
this House may make will be taken 
into consideration and given such 
effect as is possible in the circumstan
ces. But, Sir, the general principles 
which will govern our policy may be 
detailed here and they are what have 
been laid down in the Report of the 
Economy Committee presided over by 
Shri Kasturbhai Lalbhai.

Shri B. Das: I am glad to find that 
you have read that document.

Shri Gadgil: He said:
“The success of anj such body

depends largely on the ability.

honesty and sense of public duty 
of the members constituting the 
authority. These organisations 
should prepare a statem ent of 
account which would depict a  
clear picture of their present and 
past performance and also of their 
financial obligation. The execution 
of contracts for periods in excess 
of five years should be subject to 
approval of Government. Arrange
ment should be made to secure 
independent and expert financial 
advice to such organisation. The 
Auditor-General should be respon
sible for auditing the transactions 
of these organisations. Each orga
nisation should prepare an annual 
report giving a full account of its 
activities in the previous year and 
place it before the Standing Com
mittee of the Legislature for the 
purpose of information.”
These are the general principles. 

The exact agency for managing th is 
factory or that factory is a m atter of 
further consideration.

In the course of his speech Mr. 
Kamath referred to my hon. friend 
Mr. Neogy and said that he had de
clined to become the Chairman. I  
might inform the hon. House that in
1948 when we passed the Damodar 
Valley Corporation Act we thought 
that that was a model for running 
Government undertakings. In order 
to avoid day to day interference, full 
autonomy was granted to that Cor
poration. I should in fairness admit 
that the experience gained during th e  
last three years has shown that the  
arrangement has not worked as satis
factorily as was expected.

Shri Kamath: A costly experience!
«hri Gadgil: In the light of th is 

experience it was decided by Govern
ment that there should be some sort 
of a public company registered under 
the Indian Companies Act, but in 
\vhich there would be complete finan
cial control of the Government. In 
terms of this policy the Articles of 
Association were drawn up but accord
ing to Mr. Neogy they we4:e not such 
as he thought would be acceptable to 
him. According to him the position of 
the Chairman would be merely th at 
of an agent of the Government. He 
has, however, made another sugges
tion which we are seriously consider-

• ing, namely, associating, apart from 
the actual agency which will be charg
ed with the responsibility of carrying 
but the project, an advisory committee 
consisting of public men, technical 
people, and businessmen with the  
working of this body.

Shri B. Das: That fs worse.



6394 General Budget— 29 MARCH 1951 List of Demands 6395

Shrl Gadgil: Any undertaking by
Government can be, broadly speaking, 
justified on three tests. One is it 
must definitely reduce the cost of 
production per unit. (An Hon. Mem
ber: That is doubtful). Secondly it 
must increase the output. Thirdly 
it must secure better labour relations 
betweeii labour on the one hand and 
the management on the other. (Shri 
S idhva : All good on paper.) To what 
extent they will be possible I cannot 
say now, but our endeavour both in 
the set up of the organisation and 
in the selection of the personnel wiU 
be calculated to achieve these three 
objectives.

My hon. friend Mr. Shiva Rao re
ferred to the financial aspect of such 
projects. It is really an interesting 
and inviting topic, but on account of 
the meagre time at my disposal, I 
propose not to deal with it. If any 
public corporation gets sufficient subs
cription from the public, by all means 
it is welcome. But experience in the 
last two or three years shows that 
the investing classes or persons are 
not inclined to do anything in that 
4ine. And my own view is that as 
Government is taking more and more 
interest and having more and more 
schemes of industry under their con
trol these people feel that to subscribe 
to such things is to commit suicide. 
That is my honest view. They do not 
want to help the Government to have 
any schemes which will be under 
Grovemment’s own control and which 
wiU be of their ownership.

The third speaker, my hon. friend 
Mr. Tajamul Husain, referred to the 
accommodation of Members of Parlia
ment. I want to assure him that out 
of the 750 people who will be elected 
to both the Houses of Parliam ent we 
are told that the experience of the 
world is that normally 80 per cent, 
attend. Some do not like to attend 
throughout, some occasionally attend, 
some are ill, some seats remain vacant 
or their elections are challenged and 
so on and so forth. Further, some 
couples are elected also.

Shri Kamath: Are you banking on 
that?

Shri Gadgil: Taking all these fac
tors and also the experience of other 
countries in this m ^ te r  into considera
tion the figure of 555 was fixed, and 
provision has been made in the budget 
for constructing 250 flats for the M.Ps., 
eighty of single rooms, another eighty 
of two iooms and the rest of three 
rooms. How much the model flats 
have been appreciated it is not for 
me to say here. But a party of the

hon. Members visited these flats nttS 
with one voice they have praised 
them. Possibly that is the only praise 
they have ever bestowed on the poot
C.P.W.D.!

My hon. friend also referred to tfie^ 
Timarpur q^fcirters and to their bad^ 
state. They • were built in 1912 and 
1913 and temporarily. They have out-
lived their normal life. In fact iir 
1947-48 decision was taken to pull 
them down. But owing to the refugee 
problem, under th ^  direction of th e  
hon. the Prime Mmister, the icpipje- 
mentation of that decision was dd d y - 
ed. And if we do not now spend 
more there it is because we want ta 
save, although last year we spen t 
Rs. 20,000 and this year we are spend
ing about the same amount ju st to 
carry out these repairs which a re  
absolutely necessary. Therefore it  is 
better for my hon. friend not ta  shed 
tears over something which is about 
to go out of existence. .

Then, Sir, my hon. sister was very  
eloquent about government hotels, 
about allotments, out-of-tum allot
ments and government accommoda
tion. She practically p a rap lja sed  
what has been written in this connec
tion by the Estimates Committee in  
its report. As regards allotment I 
may assure her that there are certain, 
rules according to which allotments- 
are made and, as far as possible, those 
rules are complied with. No doubt 
there are certain exceptions, but unless 
there are some exceptions the norm al 
rule is not proved. As regards ou t- 
of-turn allotments which ‘result in. 
nepotism, corruption, this, that and 
the other’ I want to assure her th a t 
at least in this m atter neither th e  
Estate Officer, nor the Secretary, nor 
the Joint Secretary or any oiie of them  
is responsible: I am responsible fo r  
it. And I will very humbly req u est 
her or any other Member to g a  
through these 290 cases in which I. 
have allowed out-of-tum allotment____

Shrimati Durgabai: 360.

Shri Gadgil: 360 cases, and if after 
going through ' the records and the^ 
reasons while sponsoring them by th e  
various Ministries concerned, she- 
comes to the conclusion that there was 
something wrong, I am prepared ta  
accept the judgment. For example, 
the Supreme Court Judges under the  
Constitution have got to be provided 
with free houses. I must give them. 
3ut-of-tum allotments. My friend Mr. 
De?hmukh when he accepted the post 
of Member of the Planning Commis- 
sio-« had to be given out-of-tum allot
ment. Later on when he became a
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Minister he had to be given out-of-turn 
allotment. That is the case with every 
M inister and every Deputy Minister. 
(Interruption). You can hear me to 
the end and say what you want. 
Apart from this, there are certain 
officers who would not come to Delhi 
and whose presence *n Delhi was 
absolutely necessary for the efficient 
carrying on of the Government. Their 
cases were recommended by their 
M inisters or the Secretaries and I had 
no option but to give them out-of-turn 
allotments. Otherwise I know that 
the work of the Government would 
fuffer.

Shrimati Dnrsrabai: Sir, I would like 
to ask one short question. That 
would clarify the position.

Mr. Deputy-Speaker: He is not
giving way.

Shri GadgU: Then there Is a small 
category of hard cases—very hard 
cases—occasionally recommended by 
Members of the Parliam ent also. They 
acted very wisely and I do not say 
they wanted to do it from any other 
motive, because the cases were really 
hard. Justice can have significance 
only if it is allied with equity, and 
if I had occasionally done something 
to meet their wishes I 'h a v e  done 
nothing like an offence, not even an 
error of judgment or anything that 
should not have been done. When the 
Estimates Committee itself agreed that 
there must be some discretion and if 
I used that discretion according to 
my light and judgment, whatever cri
ticism hon. Members have got to make 
should be directed against me and 
not against my officers.

Then. Sir. about the hotel charges. 
This is a somewhat delicate point. 
Even at the cost of being misunder
stood I want to put it before the hon. 
House, because it is not my nature to 
conceal anything. In certain hotels 
accommodation is secured for the Mem
bers of Parliament. I can immedi
ately run those hotels on commercial 
lines, but the result of that will be 
that the element of concession in the 
m atter of rent and supply of food that 
is given on principle to Members of 
Parliam ent and other officers of the 
Government on duty will disappear 
and they will be made to pay as other 
members of the public are made to 
pay in other hotels, that is. at the 
rate of Rs. 25 a day. Rs. 35 a day. and 
In certain cases Rs. 135 a day. Let 
me assure my hon. friend Shrimati 
Durgabai that even this question is 
under consider at l''n and we want to 
to go as far as possible, but there are

certain things in which a purely com
mercial attitude would not be justified.
If I were to deal with my colleagues 
on the right and on the left in this 
manner, would you, Sir, justify that 
conduct? Surely not. Therefore there 
must be some brotherly consideration 
for the Members of Parliament. Same 
must be shown to officers of the Gov
ernment on whom the entire structure 
of the Government depends and this 
attitude is not wrong. Sir. If we do 
not give concession in the m atter of 
rent, we will have to give them more 
by way of pay and by way of allow
ances. Therefore, we must take both 
a human and just and equitable view 
of the whole situation.

As regards accommodation it is a 
very difficult position. About 25,000 
Government officers of all classes are 
still without Government accommoda
tion. We have given accommodation 
to about 60 per cent, of those whose 
pay is more than Rs. 500. About 20 
per cent, of the lest are given Gov
ernment accommodation. Last yeai, 
as I said, we built so much. In 1951
52 let me tell this House we are build
ing 100 flats fpr officers, 500 quarters 
for clerks, about 600 quarters for Class 
IV officers and another 500 for the 
work-charged establishment. My hon. 
friend charges me for being very 
lethargic in the m atter of recovery of 
rent. The dues are entirely from the 
unfortunate lefugees. If I come 
oefore the House and ask for power 
to secure the realization by a shorter 
method, immediately there is a storm. 
If I interpret the present rule which is 
suitable to me and if I immediately 
evict, at least my hon. friends, Lala 
Achint Ram, Giani G. S. Musafir and 
the refugee Members rightly protest.
I am not blaming them. I would have 
done much more than what they do.
I am not exaggerating or sa3ring this 
for the purpose of scoring a debating 
point, but I am sure I would have 
done much more. Every morning, 
every evening the first thing I have to 
do and the last thing I have to do is 
to consider these cases of the refugees. 
About 4000 units were occupied un
authorisedly by the refugees and gra
dually the number has come to about 
800. As suggested by the Estimates 
Committee, if I were to go by theii 
word and issue ’ orders for eviction 
tomorrow, I have not the slightest 
doubt that what happened in Calcutta 
yesterday would happen here. (An 
Hon. Member: Give them Gangajal.) 
Therefore. I say, trust the Government. 
This problem cannot be tackled in a 
spirit of strictness but must be tackled 
tactfully and humanely. As far as- 
possible we give them alternate ac
commodation. What are our further
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efforts in th at direction? I want to 
inform my hon. friend Giani G. S. 
Musafir that in 1951-52 the Govern
ment is g(Hng to spend Rs. 3 5 crores 
over the building programme of the 
Rehabilitation Ministry and about
10,000 tenements, 1600 houses and 2,000 
shops are to be buDt in. Delhi. It is 
not as if we are indifferent, reckless 
or that we move like mere machines 
with no sentiment. That 's not so.

Mr. Kamath for whom I have 
greater admiration than respect said 
that I boasted about the Ganges 
water. It was not a boast. It is a 
small achievement by the Government 
and not by Gadgil. Now, I think I 
was wiser than what I thought I 
might have been. My hon. friend 
wanted the inclusion of the right to 
commit suicide as a fundamental right 
in the Constitution. If I remember 
aright he actually introduced or tried 
to introduce a Bill justifying suicide. 
If ever some people feel that way, I 
think I ought to make full provision 
for them for the holy Ganges water.

With respect to the pre-fab hut
ments, he wanted to know how I 
arrived at the figure of Rs. 2 lakhs. 
The material left has been taken into 
consideration and valued and credit 
taken. Hence the net loss is Rs. 2 
lakhs. Nothing more than that. As 
regards the rent, he agrees that it is 
not within my jurisdiction, but to 
show that I S3nnpathize with him I 
will forward that portion of his' speech 
to the New Delhi Municipal authori
ties. '

Shri K a m ^ :  Hear, hear. What
about Com pensati^?

Shri Gadgil: He said something
about the person engaged in London 
in the inspection of these huts. I 
stated in the reply I gave a few days 
ago that that man was specially ap
pointed for that job. I do not know 
whether even under the law as it is or 
even according to commonsense we 
can proceed against him and secure 
damages. If I engage a lawyer—I do 
not know whether Mr. Kamath is a 
lawyer— (Shri Kamath: No) and if
he gives wrong advice and as a result 
I lose my case, I do not think I have 
a right against him to demand com
pensation. Unless a case of culpable 
negligence or fraud is brought out the 
man is absolutely exempt. He will 
say: according to my expert know
ledge I have given you the advice and 
it is for you to accept it or not.

Then, Sir, my hon. friend referred 
to Sindri. I want to state frankly 
before this hon. House and it is the 
duty of every Minister to frankly state

all facts. That is the hypothesis on 
which a popular Government works. 
In going through the files, I found th at 
no estimates of this project were ever 
put before the Standing Finance Com
mittee since July 1946. I remember. 
Sir, when this m atter came before the 
Standing Finance Corieai tee your 
goodself was there, I was there and 
I find from the records that we 
insisted that a detailed project should 
be put up before the Standing Fin
ance Committee. Up till r.Dw, it has 
not been done. Therefore, the first 
thing we have decided is to put up a 
properly drawn up estimate before the 
Standing Finance Committee and then 
proceed with it. Xinterruption). If 
you are patient, certainly you wiU 
leam  but if you have none, there is 
no hope. With a view to give the 
entire background of this project, the 
‘History of the Sindri Fertilizer * Pro
ject’ was pru^ted and circulated to the 
Members o2 this House and to the 
Press. On going through it carefully, 
I am sure, hon. Members will find that 
much of the criticism made in this 
House is exaggerated. All the same, 
here is a project. It may be that there 
were no accurate estimates in the 
beginning, but here is a project which 
will stand to the credit of this coun
try; 98 per cent construction is already 
complete and it will start giving you 
the output a few months hence. (An  
Hon. Member: At what cost?) W ait 
for it. Is it the wish of this hon. 
House that the project should be 
abandoned at this stage (Some Hon, 
Members: No, no). Therefore we v/ill 
have to make the best out of what it 
is. Now, Sir, there are other m atters 
connected with Sindri which if not 
immediately sanctioned by the hon. 
House, the whole thing may not give 
the result visualized. One of them is 
the manufacturing of coke. For three 
years arrangements have been made 
with other coal factories because a 
particular type of coke is required. 
Unless we start a factory for manu
facturing that on Government ac
count, the ultimate economics will be 
considerably affected.

Shri Sidhva: When did it strike 
you?

Shri Gadgil: As soon as I took 
charge. Then, Sir. there is another 
matter. When full production starts 
about 300 tons* of wastage of what is  ̂
known as slut will be there everyday. 
What shall we do with it? We are 
told that this is good for cement and 
we have to consider whether we should 
start a factory or ask private persons 
to start it. Otherwise, the entire eco
nomics of the whole project will be 
affected. I want to assure Mr. Kamath 
in particular that all the loose ends
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[Shri Gadgil] 
a re  now being tied up. The Secretary 
o f  the Ministry went there. He stayed 
th e re  for three days, surveyed the 
-wlidle thing and has submitted a 
report which, while not minimising 
Ih e  present position. £oes to show that 
things are not so bad, and is definitely 
of the view that when completed this 
factory will be a m atter of pride for 
th is  country.

Shri Sidhva: It is a question of cost.

Shri Gad?il: Quite true. When that 
is done, the House will know the par
ticulars of the scheme and the organi
sation that we want to put there in 
o rder to operate this factory.

Shri Hussain Imam: Has the
Cement factory also been started?

Shri Gadgril: In the booklet reasons 
are  detailed to show why cost has 

Increased.
Then, my hon. friend Mr. Guha 

referred  to the C.P.W.D. I want to 
assure the hon. House that the size 
and the charge for an Executive Engi
neer and Superintending Engineer 

been fixed in terms of the re
commendation made by the Economy 
Committee over which Mr. Kasturbhai 
Lalbhai presided.

Shri B. Das: After three years, the 
hon. Minister seems to have read that 
report.

Shri Gadgil: In that report it is
stated that the divisional staff requir
ed by the P.W.D. should be sanction
ed on the basis that one division can 
be expected to look after 7 5 lakhs 
of maintenance work and 12:5 lakhs 
of construction work per annum, (or 
^7-5 lakhs of construction work only) 
■such construction work in respect of 
-which detailed plans and estimates 
liave been prepared and approved by 
the  Finance Ministry. I have no 
quarre l with the appreciation of the 
position by the hon. Members of the 
ISstimates Committee. They have a 

perfect right to scrutinise everything. 
B ut, I hope they will concede me 
th e  right to clarify and bring certain 
tac ts  to the notice of hon. Members. 
In  the provinces the position Is this. 
W hereas In the C.P.W.P., It Is 37J 

lakhs for construction and 12i lakhs 
to r  maintenance, in the provinces. It 
Is 25 lakhs and 10 lakhs. The num- 
l>er of division In the C.P.W.D. is 4 
to  5 In a circle whereas In the pro- 

.-vlnces It Is three to four; the number 
•of circles in a Chief Engineer’s charge 
in  the CP.W D. Is six and four In the 
ca^e of Civil Avlatlqn whereas In the 
provinces It Is 3 to 4. If we accept

the proposals made by the Estimates 
Committee, I have no doubt that in
efficiency will be the result. We have 
gone ahead of the recommendations 
made by the Kasturbhai L albh^  
Committee in certain respects and this 
compares very well with the position 
in provinces.

A point was made about the per
centage we charge. It is merely a 
book adjustment. Even then in the 
m atter of the Rehabilitation Ministry, - 
it has been reduced to 8 per cent. We 
are thinking about it. It was said 
that our rates are higher than in the 
Railways.

Some Hon. Members: It is now four 
o^lock. Sir.

Mr. Deputy-Speaker: The hon. Min
ister will have five minutes more 
because we started five minutes later. 
At the end of five minutes, the hon. 
Minister will have to conclude. If 
anything more remains to answer, I 
would suggest that he may submit a 
memorandum to the House. ^

Shri Gadgil: Five minutes will be 
enough.

That is not correct. The Committee 
of Exoert Engineers appointed to go 
into the question of cost say that they 
find no justification for this conclusion 
that the Railway houses are cheaper.

Shri Shiva Rao: What about ^ r .
Goenka’s point?

About the point raised by Mr. 
Goenka. I want to tell him one thing. 
When the report submitted and
when it was d isc o v ^ d  that there was 
some discrepancy or irregularity, I did 
not wait for the report to be re
written or re-signed; but I asked the 
M inistry to go Into a»nd Implement 
such of the recommendations as we 
immediately can and that has been 
done.

Shrimati Durgabal: Will you permit 
me to ask one small question, Sir?

Mr. D epaty-Speato: At the end.
Shri GadcU: I am grateful to my

hon. f r ien d  for making some sugges
tions. In fact, some of them have, as 
I said, already been adopted. If the 
Government Presses are not giving 
more quantity of work today, the 
reasons have been explained: the ma
chinery is so old. That Is the main 
reason. We are asking for new 
machinery.
4 P.H.

Shri Goenka: So also the human
machinery.
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Shri Gadell: The last speaker . . .
Shri R. K. Chaudhuri (Assam): On 

a  point of order, Sir, it is the right 
o f every Member to interrupt and ask 
for information. Of course, the parti
cular hon. Member from whom infor
mation is asked may refuse to give 
an answer. But, when consistently 
that request is not needed, I consider 
it is an invasion of the rights of the 
Members, and should not be allowed. 
I put it seriously to you, Sir. If you 
absolutely rule it that no point of in
formation may be asked and no 
personal explanation may be asked 
from the Minister, then, I submit that 
a state of th ings will be brought about 
which will be completely an invasion 
of the rights of Members.

Mr. Deputy-Speaker: I find some
difficulty in allowing interruptions. 
Hon. Members have had sufficient time 
to speak and to say whatever they 
have had to say. The Minister is 
giving the explanation. In between, 
it is open to any hon. Member whether 
a Minister or otherwise, to give way 
or not to give way. But, being a 
Minister, he must not refuse to give 
way.

Shrimati Durgabai: May I ask my
question. Sir?

Mr. Deputy-Speaker: Afterwards.
Shri Gadgil: My hon. friend’ Mr. 

S. ^ a s  raised the question of pur
chase. _I may tell him that the poL^cy 
has been to show preference for arti
cles produced or solely manufactured 
in India, then for articles partially 
manufactured in India from imported 
materials, then for articles manufac
tured abroad and stored in India, and 
lastly for articles manufactured abroad, 
which have to be specially imported. 
As regards currency, the preference is 
in the following order sterling area, 
other soft currency areas, medium cur
rency areas, hard currency areas 
other than dollai;, and then dollar 
areas. It is not true that we put in 
all our orders through the British 
firms. Nothing of the kind. Adver
tisements are made all over the world. 
As a m atter of fact, the imports 
through the India Supply Mission, 
Washington show that in 1949-50, we 
imported goods worth 12i crores and 
this year in 1950-51, in nine months, 
32 crores. Therefore, it is not as if 
we are following the same policy 
which was laid down by the British 
Government in their own interests.

I have done. Sir; I want to thank 
the hon. Members for treating me very 
fairly though it is true*that I cannot 
give them accommodation to their 
heart’s desire today; but tomorrow I 
shall do that.

Mr. Deputy-Speaker: In supplemen- 
taries, I am sure, the hon. Minister 
will be a little bit chivalrous to the 
lady Member.

Shrimati Durgabai: We do not want
any chivalry; we want just treatment. 
One question. Sir. . . . .

Mr. Deputy-Speaker: It is five
minutes past four now. I have to 
apply the guillotine.

The question is:
“That the respective sums, not 

exceeding the amounts shown in 
the Order Paper, be granted to the 
President to complete the ' sums 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952 in respect 
of Demands Nos. 87, 88, 89, ^0, 91, 
108 and 109 under the control of 
the Ministry of Works, Produc
tion and Supply.”

The motion was adopted.

[As directed by Mr. Deputy-Speaker 
the motions for demands for grantM 
which were adopted by the Hous9 
are reproduced below—Ed. of P.P.]

D e m a n d  N o . 87—M i n i s t r y  o f  W orks, 
P r o d u c t io n  a n d  S u p p l y .

“That a sum not exceeding 
Rs. 14,90,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Ministry of Works, Production 
and Supply’.”

D e m a n d  N o . 8 8 — S u p p l i e s

“That a sum. not exceeding 
Rs. 1,25,85,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Supplies’.”

D e m a n d  No. 89—S a l t

“That a sum not exceeding 
Rs. 1.48,55,000 be granted to th e  
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Salt’.”

D e m a n d  No. 90—O t h e r  C i v i l  W o r k s

“That a sum not exceeding 
Rs. 4,28,03,000 be granted to the
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President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the  
31st day of March, 1952, in respect 
of ‘Other Civil Works’.”

D e m a n d  N o . 9 1 — S t a t io h e b y  a n d  
P r i n t i n g

“That a sum not exceeding 
Rs. 29,65,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, m respect 
of ‘Stationery and Printing’.”

D e m a n d  N o . 108—N e w  D e l h i  C a p i t a l
^ O u t l a y

“That a sum not exceeding 
Rs. 1,00,52,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘New Delhi Capital Outlay’.”

DfcMAND No. 109—C a p i t a l  O u t l a y  ofr 
C i v i l  W o r k s

“That a sum not exceeding 
Rs. 5,86,24,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Capital Outlay on Civil 
Works’.”

Mr. Deputy-Speaker: We may now
take up the demands for the Ministry 
of Natural Resources and Scientific 
Research.
D e m a n d  No. 64—M i n i s t r y  o f  N a t u r a l  

R e s o u r c e s  a n d  S c i e n t i f i c  R e s e a r c h

Mr. Deputy-Speaker: Motion is;
“That a sum not exceeding 

Rs. 7,84,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Ministry of Natural Resources 
and Scientific Research’.”

D e m a n d  No. 65—I r r i g a t i o n , N a v ig a 
t i o n , E m b a n k m e n t  a n d  D r a in a g e  
W o r k s  ( M e t  f r o m  R e v e n u e ). ^

Mr. Depoty-Speaker: Motion is: 
•That a sum not exceeding 

Rs. 26,53,000 be granted to the

President to complete the sum 
necessary to defray the charges 
which will come in course of pay
m ent during the year ending th e  
31st day of March, 1952, in respect 
of ‘Irrigation, Navigation, Embank
ment and Drainage Works (Met 
from Revenue)’.”

D e m a n d  No. 66—G e o l o g ic a l  S u r v e y

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding 

Rs. 33,23,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the  
31st day of March, 1952, in respect 
of ‘Geological Survey’.”

D e m a n d  No. 67—M i n e s  

Mr. Deputy-Speaker: Motion is: " 
“That a sum not exceeding 

Rs. 20,83,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Mines’.”

D e m a n d  N o . 6 8 — S c i e n t i f i c  R e s e a r c h  

Mr. Deputy-Speaker: Motion is: 
“That a sum not exceeding 

Rs. 1,49,19,000 be granted to the 
President to complete the sun; 
necessary to defray the charges 
which will come in course of -pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Scientific Research’.”

Shri Biswanath Das (Orissa): Before 
we proceed further, will you allow me 
to make a submission? You know. 
Sir that the Estimates Committee 
have made its recommendations in 
connection with certain Ministries. It 
will facilitate discussion if the hon. 
Minister concerned at the very out
set of the discussion would please 
state what are the recommendations 
which it has been possible for the  
Government to accept and which of 
them could not be accepted and if 
that is so for what reasons. If we 
adopt this method, it would facilitate 
discussion and also reduce the time 
taken up in discussion. May I request 
you to convey this suggestion to the  
treasury benches? And if it is not 
possible to state this before the com* 
mencement of the discussion, they 
might even circulate a statement 
showing that such and such recom
mendations are being accepted and 
such and such recommendations ar® 
not, so tHat, hon. Members may know 
the position correctly and this would 
facilitate further discussion. ^
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Mr. Depnty-Speaker: For my part, 
1 would have liked references to be 
made in the reports of the various 
departments to the recommendations 
made by the Estimates Committee 
which had submitted its reports in 
respect of three of the Ministries. The 
Estimates Committee is a committee 
of Parliam ent working after the pre
vious Budget and before the next 
Budget to clarify the position regard
ing expenditure and to reduce the 
same and so on. The reports were 
given sufficiently in advance and the 
Ministries could have included refer
ences to them in their reports. But 
I hope next year they will do so.

Shri Sidhva: Sir, I made a reference 
in the morning to the statement of 
the Minister that the Estimates Com
mittee would be consulted while fram
ing the Budget. The Finance Minister 
is here present. Will he state the 
position in respect of the Ministry of 
Industry and Supply?

Mr. Deputy-Speaker: I am sure the 
hon. Finance Minister will note the 
points that have been raised here. 
But this time today is reserved for 
another particular Ministry.

Shri Hussain Imam: But could not 
the Ministry concerned circulate a 
note showing what recommendations 
of the Estimates Committee can be 
accepted and which of them cannot be 
accepted and the reasons thereof? I 
think the Ministry must co-operate 
with the House and give this kind of 
a note.

Shri Sidhva: Sir, it is my suggestion 
that. . . .

Mr. Deputy-Speaker: I have heard 
the hon. Member. It has not been 
done now, but it will be done here
after.

The Minister of State for Parliamen
tary Affairs (Shri Satya Narayan 
Sinha): Sir, at what time will the 
guillotine. be W tfk d ?

Mr. Deputy-Speaker: Yes. I said 
that the House might sit up to 7 
o’clock. Of course, I am en tirely  in 
the hands of hon. Members, We had 
suspended the question-hour also to
day. It all depends on the mood of 
the House. It may sit up to 7 o’clock 
or cut short the discussion and rise 
earlier.

Several Hon. Members: Six o’clock.
Sir.

Shri Sidhva: Seven o’clock.
Shri Goenka: Let us have the ave

rage of the two—^half past six.

Mr. Deputy-Speaker: A ll right.
Then that means that the hon. Mmis- 
ter will begin at 6 o’clock and com
plete his speech at half past six.

Shri B. Das: Sii, year 1951 was a  
red letter day in the Cabinet of Gov
ernment of India. A baby Ministry 
was bom. It became the enfant 
terrible to the parent Ministry, th e  
Ministry of Works, Mines and Power. 
My hon. friend Sjt. Sri Prakasa took, 
away the Departments of Mines and  
Power from the parent Ministry leav* 
ing behind for Mr. Gadgil only 
Works, probably because for produc
tion and supply, you want workers. 
Well, be that as it may, the hon. 
Minister, Shri Sri Prakasa who is now 
in charge of the department of split
ting the atom, has even before he 
came into existence as - the M inister 
here has split the patetft Ministry of 
W.M.P. and is probably now studying 
the working of the set-up.

The Department of Scientific Re
search has been working for somfe 
years and we have seen the past 
reports. The idea is to have eleven 
national laboratories of which seven 
h a v e ' already been established and. 
when the remaining four also a re  
established, my hon. friend the Minis
ter in charge of this Ministry can b e  
proud of his scientific services to  
India, in spite of being the Minister 
in charge of natural resources. But I 
would like to make one observation 
and it is in regard to the directors of 
some of these laboratories. Some of 
the directors of. these national labora
tories are foreigners and I am against 
that practice. By all means, import 
foreigners, but import them as foreign- 
experts to do certain research work 
in the laboratories, but not to boss- 
about and play hanky-panky tricks. 
They are mostly from the U.K. and th e  
U.S.A. and I have no faith in these 
two nations or their nationals and 
this House has also expressed no faith  
in these nationals.

The hon. Minister has also taken 
over the river valley projects from th e  
old Ministry. Personally speaking, I  
would have preferred these River valley 
projects remaining in the Works, Pro
duction and Supply Ministry because 
people dealing with high scientific
speculations and lofty ideas in the 
higher regions, should not be troubled 
with lower things like work and pro« 
duction and supply and other ordinary 
things of life. Be that as it may, the
hon. Minister is in charge of these
three river valley projects on whicb 
the credit of India stands or falls.
The Finance Minister has stated last 
year and the Government have stated 
that these projects have the top prio
rity over the capital expenditure o f 
the Government of India. It was a
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r s i i r i  B .  D a s ]
"Wise decision. I endorsed it then and 
1 endorse it now. The Finance Minister 
lias enhanced the taxes to get more 
money for capital expenditure. I 
-would go further and say that there 
can  be further enhancement of taxa
tion, if necessary, next year, for on 
the  completion of these river -valley 
projects depends the dream and ideo
logy of the Congress Party. The Con
f e s s  Govt, came (o do multi-purpose 
services to the people and to bring 
about Ram Rajya and social justice. 
What have we done? We have heard 
from wise Mr. Gadgil that Sindri 
will soon become fertile and fertilizers 
will be available in November 1952!

These three projects, the Damodar 
Valley, Hirakud and Bakhra-Nangal,
aim at the citation of multi-purpose 
comforts. They will irrigate lands and 
produce food-crops in abundance, so 
that Mr. Munshi may not have to go 
about with the begging bowl here
apd  there or ask us to eat roots or go 
for our luncheons to the canteen at 
Queensway. I hope my friend Mr. 
Sri Prakasa has had a luncheon 
there. I have not had one and if he
takes me I will go there. (An Hon.
Member: It is called Annapurna).
When there is no "anna' how can there 
be *Annapurna\ The name is a mis
nomer.

The Damodar Valley project is the 
•older and bigger conception. Whether 
it was modelled by the Congress Gov
ernm ent or its predecessors its origin 
was four years before the Congress 
^came into power. I have visited all 
the three projects, of which Hirakud is 
the life-line and life-blood of Orissa. 
The Congress ideology was being put 
into action at one place and that was 
the Damodar Valley project, where 
the multi-purpose activities such as soil 
conservation, model villages, etc. are 
being experimented upon. Nothing is 
being done at Bakra-Nangal and at 
Hirakud except for the dams and 
bridges it did not bring me much im
mediate hope when I visited those 
places.

Sir, the party to which I belong and 
-which rules the country to < ^  wants 
Hamrajya and social justice. Tve three 
multi-purpose projects are aimed at 
removing hunger and do away with 
th e  import of food from foreign coun
tries. Every effort should be made by 
the House to appreciate the work done 
so far and encourage the Minister, who, 
by the way, is not interested in pro- 
<luction, to produce water for irriga
tion, electricity and industrialise the 
country so that India may enjoy pros
perity  as a result of these projects. 
<Shri Kamath; In Ramrajya there will
be no electrlcltyjL '

If we have to level any criticism at 
the delay, in the execution of the works 
in the three projects, let us meike 
constructive crificisms, so that we 
might induce the Government to give 
up their lethargic ways which we 
found earlier this morning in regard 
to the Sindhri factory. My hon. 
friend Mr. Gadgil said once that 
Mahanadi will bring Maha Lakshmi to 
Orissa. Even so let us hope these pro
jects will bring plenty and prosperity 
to the land.

The Minister for Natural Resources 
should of course have expert guidance, 
businessmen’s guidance and not offi
cials’ guidance and he should see that 
the projects are completed according 
to schedule, so that by 1956 India 
will be the land of plenty. Till then 
if my hon. friend Mr. Deshmukh con
tinues as Finance Minister—-he may 
not like it—he will get plenty of money 
and he will not have to worry 
about loans and debts. I would 
appeal to the Finance Minister 
not to be parsimonious in giving 
funds to these three river valley 
projects. Nine or ten crores a year 
are not sufficient to finish these pro
jects according to schedule. There are 
defects in the Damodar Valley and 
Hirakud projects but he has got his. 
advisers. It is for them to point out 
where the shoe pinches or the delay 
occurs so that those causes might be 
removed. If my friend Shri Sri 
Prakasa comes for another ten crores 
this year the money must be found. 
That is the advice that I can give in 
this House.

Mr. Deputy-Speaker: I am not try
ing to give a direction to the debate 
but perhaps it would be of greater 
value to the Government if the House 
tells them how the projects are being 
worked, whether they have any sug
gestions to make and so on. That 
would be a real contribution to the 
debate, so that the Minister will take 
note of them and improve the admin
istration. The House has discussed 
the general policy aL  great length 
already.

Shri B. Das: As a member of the
Standing Committee of the W.MP. 
Ministry (now defunct) along with my 
colleagues I visited these projects and 
with my limited knowledge of the 
subject I reached certain conclusions 
which I conveyed twice privately to 
Mr. Deshmukh and I have mentioned 
them in this House also. If India 
wants to exist and if the Congress 
Government wants to exist they must 
see that these three projects are com
pleted. If they do not do it it is no 
use going before the people for their 
votes during the next elections, for 
they will say that they have seen the
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result of four years’ working of the 
Congress Government. You are my 
old friend, Sir, and you have under
stood the spirit in which I am saying 
this. What is the use of criticising the 
Government of India. It is like a car 
which runs on mad wheels and it is 
being driven madly. Out of this mad 
drive, the three best things which the 
historians will visualise are the multi
purpose projects which were planned 
and introduced in 1948. If they are 
successfully carried out, their objects 
will be achieved: there will be indus
trialisation of the country and Mr. 
Munshi’s Grow More Food Campaign 
will not be necsssary. Perhaps then 
the Food and Agriculture Ministry 
will have to be abolished.

My friend is in charge of the Irri- 
ga' ion Division. It has . an office of 
Irrigation Board in Simla which has 
been an eyesore to me always. 
During the days of the British the 
Irrigation Board used to be controlled 
from Simla. Of the man_y ane/nolies 
which th,“ Congress Government have 
perpetuated this is one. The annual 
general meeting of the Irrigation 
Board is held at Simla. This anamoly 
should be removed. .

As regards mines and geological 
department I need not say much. My 
hon. friend is in charge of great re
sources and I hope he will apply his 
mind for the benefit of the country.

Shri B. R. Bhagai (Bihar): Sir, at 
the very outset I must confess. I am 
not happy at the way in which our 
river valley projects are being worked 
out. Recently an impression has been 
created in the country that the three 
river valley projects which are under 
construction are not being worked out 
in the way they were expected to be. 
Particularly so is the feeling about the 
Damodar Valley project about which 
it is felt that great hopes and expec
tations created two years back were 
fast being belied. The other day I 
took up this m atter first during the 
question hour and later during a half
hour discussion and raised certain per
tinent point, which, was admitted by 
the hon. Minister in charge of Natural 
Resources and Scientific Research 
about the inadequate financial control 
and inefficient administrative set-up. 
The position of the Financial Advisei^ 
to the Corporation, the hon. Minister 
admitted, was an anomalous one, but 
his plea was that he could not help in 
the matter. Also, if we see the reports 
on the different river valley projects 
we will find that there is absolutely 
no co-ordination as regards pooling of 
experience gathered in working of 
these river valley projects, ^ h is  is a 
very strange thing. m

A nother. point is that there is not 
even healthy competition between 
these river valley projects—̂ here  is 
either complete indifference or ignor
ance among them which is a very 
unhappy feature. Sir, sometime ago 
when a Committee was appointed 
under the chairmanship of^JDr. Savage 
of America, to examine th e 'H irak u d  
project, he gave his definite opinion as 
follows:

“It is therefore necessary to 
start work on various branches 
which would go to make a com
plete show simultaneously or with 
such time difference that^the com
pletion of such works would syn
chronise with each other and 
project the investment from lying 
idle because of the non-comple
tion of any of the works involved. 
This also goes a long way in 
winning the good will of the 
public by satisfying their psycho
logical reaction.”
This is a most important rem ark 

which he has made and I think in all 
our river valley projects, and more 
especially in the Domodar Valley, this 
advice is being completely ignored. 
There is no co-ordination internally, 
there is no co-ordination, in the finan
cial and administrative set-up, and 
there is no synchronisation of the 
different works going on. The Damo
dar Valley Corporation has not been 
able as yet to set up a first-rate ‘ 
engineering department with all its 
branches, and the people in charge of 
the Corporation say that they could 
not find a suitable chief engineer. Of 
course, recently they have been able 
to apDoint an American Chief Engi
neer. But even after years of 
starting the project the engineering 
side of it has not yet been developed. 
Whatever may be the excuse for that 
it is indeed very strange that it should 
be so, and it can very well explain 
the position of the work under execu
tion. Speaking about the Inter
national Engineering Exhibition the 
other day, the Prime Minister said 
that wonderful model constructions 
have come which have enriched our 
experience of engineering coaptruction 
and technique, but while going 
through the stalls we found that 
whereas very good, efficient and first- 
rate technical models of dams under 
construction not only in India but 
abroad were displayed, in the Damo
dar Valley Corporation stall we found 
only some papers, some designs and 
some paintings—nothing more than 
that. If according to the Prime Minis
ter the models sent by the various 
river valley projects—both inside and 
outside the country are any indication 
to the progress of work, then we can
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judge for ourselves the work done by 
the Damodar Valley Corporation, by 
the designs, paintings and drawings 
sent by the Corporation to the Exhibi
tion.

Sir, I am not a pessimist and I do 
not believe that the Damodar Valley 
Corporation is going to be an utter 
failure. What I want to say is this. 
The first phase of the work of the 
Corporation has reached its peak 
level. By 1953 we hope to complete 
the first phase, which includes the 
construction of four dams and the 
Bokharo therm al plant, the transmis
sion system and the irrigation and 
barrage system. At present we have 
reached the peak of the first phase, 
but we have not been able to develop 
the picture as was envisaged in the 
Damodar Valley Authority Act, or as 
was hoped during the consideration of 
that Bill that this project would serve 
as a model. But nothing of that sort 
has happened so far. And therefore 
my approach is one of constructive 
criticism. I am ngt guided by senti
ment but by facts^and figures which I 
will presently put before the House 
and which will show that there is a 
dire need for establishing not only «  
financial set-up but also a good ad
ministrative and engineering set-up of 
the Corporation.

I approach the whole question from 
the two points of need. The first is 
that there should be economy in the 
working of the Corporation, at every 
stage—not only in the construction of 
the different dams and in each phase 
of the project, but at every stage there 
should be economy from the point of 
view of the whole picture. Our ap
proach to economy should be a com
prehensive one and not a partial one. 
My second way of approach is that 
there should, as far as possible, be 
the maximum use of Indian talent in 
the technical or engineering side. In 
the Damodar Valley Corporation, I 
am afraid, both these points of view 
are lacking. Neither is there economy 
in the different stages of construction 
as I shall show when I refer to the 
project estimates of the different dams, 
nor is there any appreciation of indi
genous talent available in the country. 
I can see that for such a big and 
complex project like this foreign equip
ment and technical plants are needed, 
but whatever may be available in our 
own country, in Government disposals 
or otherwise, should also be used. If 
we go through the report on the river 
valley projects, we find that in the 
case of the Bakhra-Nangal project in 
1949-50 they purchased about Rs. 40 
lakhs worth of technical equipment 
from Government stores and dispo
sals whereas very little has been done

in this regard by the Damodar Valley 
Corporation. In the report of th e  
Damodar Valley Corporation for 1949
50, we find that out of the total pur
chases of equipment amounting to 
Rs. 179 lakhs made in foreign coun
tries, only Rs. 72 lakhs worth was 
purchased through the Government 
agencies and our supply mission* 
abroad. So they are not only not 
purchasing from the surplus stores 
but are also purchasing independently 
outside. This is very strange. The 
other day, while talking on foreign 
affairs, my hon. friend Prof. M ishra 
said that the organisation of the In
dian High Commissioner in England is 
becoming a republic outside the Indian 
Republic. I will say that the Damo
dar Valley Corporation is becoming a 
republic inside the Republic. Although 
in the ideals of our co-operative 
commonwealth, we welcome the de
centralisation of both political and 
economic authorities, through the 
creation of autonomous bodies, yet the 
growth of rival and competitive 
authority challenging the sovereign 

' authority is very serious and we must 
guard against this. According to the 
section 48 of the Act, the Government 
has powers to issue directives as re
gards the policy to be followed by the 
Corporation. I do not know why no 
directive has been issued so far and 
would like to hear an explanation 
from the hon. Minister in this regard.

[ P a n d it  T h a k u r  D as  B h a r g a v a  in the 
Chair]

Shri B. Das: You are criticising your 
own Government.

She! B. R. Bhagat: My point is that 
whatever lacuna there is in the Cor
poration should be filled up and it 
should be built up on the lines of a 
real corporation, so that the ideals of 
the Congress which we hope to achieve 
through it as the hon. Member men
tioned in his speech may fructify. Last 
year in his speech the hon. Minister 
said that the poor man has been for
gotten in this Corporation, inasmuch 
as flood control and irrigation part of 
the Project, which would have beni- 
fited the common man in the villages 
have been set aside and the work of 
d e rm a l plant and transmission lines 
Have been taken in hand, which will 
benefit the capitalists and the Private 
Industrialists. I do not know how the 
hon. Member has changed his opinion 
now when the basic facts remain the 
same. Certainly he is not going to 

.fulfil the Congress ideals by helping 
the industrialists and the capitalists 
through providing th em . with cheap 
electric power from the Bokaro Ther
mal plant. ^
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Now when we examine the project 
estimates, we have a very sorry spec
tacle. The Advisory Committee cons
titu ted  to check up the work of the 
D.V.C. consisting of the participating 
S tates at its meeting on 9th May 1949 
said that there should be a detailed 
estimate of the first phase of the pro
ject, meaning the four Dams and the 
therm al station. But till the end of
1949 the D.V.C. did not submit any 
estimate. Only in January 1950 an 
estim ate was submitted and a sub
committee of the Advisory Committee 
was set up to examine the estimate. 
T hat sub-committee came to the con
clusion that the m aterial supplied by 
the  D.V.C. was inadequate to come to 
any decision. The D.V.C. was asked 
to  make another estimate. They 
delayed it. Only in the third quarter 
of last year they submitted one. 
W hether that estimate would prove 
adequate or satisfactory only the 
future can show. ,

If we refer to the audit report, the 
picture about the estimate is not only 
unhappy but gloomy. The audit 
report says that Mr. Voorduin’s esti
mate was based on mere guess work 
and as a result of devaluation, increase 
In the prices, cost of materials, labour 
etc. the estimate is likely to go up. 
B u t even to this day, we do not know 
w hat will be ultimate financial picture 
and how much will be our liability 
when the project is completed. Some 
time back, it was said that the cost 
would go up to Rs. 60 or 70 crores; 
then it became Rs. 90 crores and 
Rs. 100 crores later. Now it is said 
th a t it will go up to Rs. 110 crores. 
W hat is needed badly is a detailed 
and scientific project estimate includ
ing the cost. The whole project has 
been divided into two phases, but 
while making the estimates the finan- 
•cial justification and estimate should 
not be calculated from the point of 
view of one phase only but the com
prehensive picture should be kept 
before us and a financial liability 
draw n both at the end of the first 
phase and the second one should be 
determined, so that there could be a 
one-whole picture of the entire scheme. 
Recently, the Auditor-General sent a 
man to go into the financial set-up of 
the D.V.C. and he has come out with 
a report. When I put a question on 
the 19th February, the hon. Minister 
replied that the whole financial set-up 
is under close examination by the 
Finance Ministry. Since the hon. Fin
ance Minister is present in the House, 
I would like to impress upon Wm 
th a t the expenditure on the D.V.C. is 
a very big liability on us. We have 
already spent Rs. 25 to 30 crores (in
cluding the budget estimate for 1951
52) and the repayment of the loan from

the International Monetary Bank will 
commence in 1954. Therefore, while 
making estimates we should examine 
the question fully. Some projects 
might prove economical; others might 
prove uneconomical, because the esti
mates have gone up very much for the 
very complex reasons. The House 
should be made aware of the final fin
ancial picture that would emerge as a 
result of this.

Lastly, the D.V.C. through Press 
statements has created the impression 
in the country that the progress has 
been slow not because the work of 
the administration was ineffective or 
inadequate but because of lack of 
funds. This was brought to the notice 
of the Advisory Committee which at 
once contradicted this. They stated 
very categorically that whatever fund 
was needed, including foreign ex
change, was made available to the 
D.V.C. and hence the excuse of lack of 
funds as the cause of slow progress 
is quite lame and inadmissible. For 
example, Tilaiya dam which costs only 
Rs. U  crores, could have been more 
quickly completed but although the 
D.V.C. had ample money at its com
mand, the progress has been slow. 
Thus, the impression that the slow 
progress is due to financial stringency 
is not correct. What is lacking is 
something different. There should be 
a reorganisation of the Board of Con
sulting Engineers. We have there two 
American Engineers, Messrs. Harza and 
Harper and one Indian Engineer, Mr. 
Venkatachari on the board of consul
tants. There has been a difference of 
opinion between the Indian and the 
American members of the Board as 
regards the construction work. What 
is most anomalous is that Mr. Harza 
is not only a Consulting Engineer but 
he is a Construction Engineer too. He 
executes the work and also passes re
marks on his own work. This is very 
strange. I think that the Board of 
Consulting Engineers should consist of 
only Indians. The Chief Engineer, 
who is an American, may remain. This 
Board should co-ordinate the work and 
re-examine the estimates for the entire 
project.

Another point is that the Financial 
Adviser should not be a subordinate to 
the D.V.C.. If there is any need for 
amendments in the law, it should be 
done to achieve this and the other 
reorganisation I have suggested. I 
have no grudge against the personnel. 
They are very experienced and effici
ent persons. What is needed is the 
inclusion of expert knowledge also in 
the D.V.C. board and instead of the 
Board being composed of three mem
bers, it should be composed of five, 
including a man who is an expert in 
finance and another who is a high
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ranking Engineer. I am the last per
son to support the view that the entire 
thing should be run on departm ental 
basis. The Corporation should remain 
with all its autonomy but it should be 
reorganized in a way that it shoujd 
function more effectively and efficient
ly. Govt., should therefore issue 
a directive for the reorganisation of 
the whole administration with a view 
to expediting the construction of the 
project, so that we may also be proud 
of a river valley project, as America 
is of her T.VJ^.

Shrimati Renuka Ray (West Bengal): 
After the transfer of power the Na
tional Government very rightly and 
naturally laid great emphasis on river 
valley projects for irrigation and flood 
control, through which ultimately the 
food problem of this country could be 
solved and prosperity and plenty come 
to this land. In the very small sector 
that has been kept for nationalised 
industrial enterprises the river valley 
projects that have been undertaken 
form a major portion.

Now, Sir, at the outset investigation 
was undertaken and plans and esti
mates drawn up for a large number of 
projects without any consideration, 
unfortunately, of the funds at our dis
posal. The fact that we had limited 
resources was known, but for some 
unaccountable reason at that stage a 
sum—so far as I know—of Rs. 40 lakhs 
were spent on schemes that had just 
to be kept in abeyance. Most of 
these schemes even at a later stage 
naturally need to be changed before 
they are put into execution and so 
this money is just wasted.

The Central Waterpower, Irrigation 
and Navigation Commission—known as 
the CWINC—is in charge of the cen
trally administered river valley pro
jects, that is Bhakra-Nangal and 
Hirakud, as well as of the Kakarpara 
Project of the Bombay Government.

The D.V.C. has come up for consi
deration before this House more than 
once. It is a new experiment that we 
wanted to undertake not only in regard 
to a river valley project, but a new 
Ime by which the State could ad- 
mimster state ventures, by cutting out 
a great deal of red tape that exists in 
Government offices. Therefore on the 
success or failure of the Damodar 
Valley Project hinges not only the 
success or failure of this great river 
valley project, but also a method of 
administration through state agency 
without its handicaps. Under the cir
cumstances, it is only natural that the 
House and the country is extremely 
Interested in this project.

Now, Sir, my hen. friend Mr. Bhagat
has placed a number of facts, of which 
he perhaps knows something before 
the House. As the House is aware 
the Estimates Committee is seized of 
this m atter and is making a thorough 
examination of it. The Estimates 
Committee has put forward before this 
House reports of three departm ents 
that it has investigated. But it has 
deliberately not put forward as yet any 
of its recommendations on the river 
valley projects, because it feels th at 
these major undertakings need much 
greater scrutiny. The Members of this 
Committee feel that they should go 
down and personally investigate— 
whether it be Bhakra-Nangal or Damo
dar Valley—before they make concrete 
recommendations which Government 
could enforce. We did feel that it is 
a m atter on which so much depends 
Particularly in view of the conflicting 
opmions expressed both in regard to 
Damodar Valley and the other two 
major projects, we thought that unless 
and until we were perfectly satisfied 
about the tru th  of the m atter we could 
not make any very great changes. I 
t h i ^ .  Sir, that the House will be 
satisfied if the hon. Minister gives us 
an assurance that when the Estimates 
Committee has submitted its recom
mendations on this m atter he will 
take them into earnest consideration— 
by earnest and serious consideration I 
do not mean the words as used in ad
ministrative departments.

Now, Sir, before I leave the ques
tion of Damodar Valley Project, I 
would like to say one word. I do 
not want to enter into details. Mr. 
B. Das says that it is Ram Raj in the 
Damodar; Mr. Bhagat says that it is 
an attempt of bringing a republic 
withm a republic. Well, we shall 
have to find out the fact. But there 
IS one thing that strikes one imme
diately and that is that the main pur
pose of these river valley schemes 
obviously is flood control and irriga- 
hon. Now, Sir, regard to the
Damodar Valley Corporation, one finds 
that whereas the first project that has
S ^tion  Bokaro PowerStation and the transmission centre
which IS actually giving electricity to 
some of the neighbouring projects, and 
tiie construction of the Tilaiya and 
K o n ^  dams which are under cons-

have not yet been started, 
understand this. If we

these dams, one million
acres of land which will not need 

irrigated on their 
 ̂ t^a t there Is

something very gravely wrong in this
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matter. I do not know whether it is 
a question of want of finance. But 
whatever it may be, I feel that these 
im portant aspects of the project should 
be implemented immediately. I hope 
the hon. Minister will give us an 
assurance that construction on the 
Maithon and Panchet Hill dams will 
be started immediately. I cannot 
understand why the therm al station 
was given priority. There is a great 
deal of tru th  in the fact that the 
Damodar Valley Scheme was envisaged 
for irrigation and flood-control, but we 
have not yet started work on the main 
project.

I am not trying to apportidh blame. 
I do not know who was actually 
responsible for this and why high 
priority was given to a project which 
was of lesser importance. But what
ever be the reason, I hope the hon. 
Minister who holds- the baby now will 
take a different view. This morning 
while the discussion on the Works, 
Production and Supply Ministry was 
on, Mr. Shiva Rao mentioned Some
thing about nationalisation being diffi
cult and I think Mr. Raj Bahadur 
made a pertinent rem ark when he said 
that it may be that nationalised 
schemes were not being very success
ful and we did need to remedy the 
defects but that it does not mean that 
private industry in this country is 
being over-successful either. Sir, in 
any case we are not concerned with 
private industry. I am one dt those 
who do believe that State enterprise 
must extend its field of activities in 
many directions. It is practically im
possible to do so until and unless aU 
such major schemes, whether they be 
river valley schemes or the Sindri 
Fertiliser project, are run on lines on 
which we can reaUy achieve success. 
The sector that the State has kept 
for its own enterprise is very limited 
today and surely every attention must 
be focussed on seeing that every one 
of these schemes does become a great 
success. Unless we are able to do 
that it is useless, it is in ftict impos
sible, even to talk of a wellare State, 
it is impossible to talk in te rn s  of the 
essentials for which the Conjpess has 
stood all these years. T h e r ^ r e  I say 
that you must lay particular stress on 
these schemes. While sayiag this I 
also want to say that there is not the 
slightest desire on the part of anyone 
in this House to cripple any of these 
projects. We realize that it is really 
difficult to assess whether these pro
jects are being a success or a failure 
until at least a period of five years 
has passed. But we have had a very 
b itter experience of this ^ d r i  Ferti
liser project and some other projects 
and therefore we have to be very 
watchful and alert to see that these

schemes do not fail in any way an d  
that whatever be the faults that are- 
coming to light are remedied before 
it is too late. II there is any parti
cular emphasis on the Damodar Valley 
project it is merely because this is a 
new venture, an experiment into the  
procedure by which we would like ad
m inistration to be carried out in th e  
future. It is because of that we lay 
special emphasis on it and we hope 
that its success will be ensured.

Shri Satish Chandra (U ttar P ra
desh): I have listened this evening to 
three very critical speeches. For th e  
sake of originality, if for nothing else,
I propose to take a different line and 
to speak on a slightly varied theme. 
None of the speakers has taken cogniz
ance of the birth of the new Ministry 
whose demands for ifrants have come . 
up for the first time before the House 
for discussion.

Shri B. Das: I called it an infant.
5 P.M.

Shri Satish Chandra: The discussioa 
has mainly centred round the subjects 
which have been transferred to it from 
the Ministry of Works, Mines and 
Power. The work of the Department 
of Scientific Research has not been 
mentioned. After the advent of inde
pendence in 1947 science has rightly 
come to occupy a very- prominent 
place in our national life. It w as 
natural because our struggle for politi
cal liberation was only means to an 
end. The main obje^:tive that inspir
ed the people was the happiness and: 
prosperity of the millions of our 
countrymen, who lacked sufficient 
food, cloth, shelter and other neces
sities of life, apd were for a long tim e 
victims of poverty, unemployment, 
m alnutrition and ignorance. The fact 
that the Department of Scientific Re
search was created on 1st Jxme 1948- 
when we were still passing through a 
very difficult period of chaos and tu r
moil proves that the nation at no stage 
lost sight of the main objective. The 
far-sighted vision and the statesman
ship of our Prime Minister enabled th e  
Government even at a critical period 
of our history to lay the foundations 
of true national progress. The Depart
ment of Scientific Research was 
entrusted with the task of carr3dng on 
fundamental and applied rese£u:ch 
which was essential for industrial 
development of the coimtry. I am  
glad that this Department is now 
amalgamated with the department of 
Natural Resources which has ^ u a l ly  
important and allied responsibilities to 
perform.

The task of the exploitation of th e  
nation’s vast resources—of mineral 
wealth, training of the rivers, conti ol of
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^oods, generation of power, and deve
lopment of irrigation facilities and 
^navigation—has been properly com
bined with the work of scientific re
search under one Ministry. The Gov
ernm ent should be congratulated lor 
taldng this step.

JShri Sondhi (Punjab): To exploit.
'Shri Satish Chandra: To exploit the 

natural resources for the nation and 
BOt to allow. . .

.Shri Sondhi: Exploitation.
^hri Satish Chandra: Their exploi

tation  for the benefit of any privi
leged class. We are fortunate that a 
distinguished minister possessing vast 
experience and knowledge of human 
-affairs presides over the new ministry. 
I t  will not be out of place here to 
draw attention to a new experiment 
which is being made in this Ministry. 
So far, according to the common beUef, 
an I.C.S. was considered to be an 
expert in everything under the sun. 
Now for the first time a departure has 
been made by appointing a weU- 
Icnown scientist as the p e rm ^ e n t ad
ministrative head. I hope, Sir, that 

-this bold experiment will succeed. I 
liope that the expectations of this 
House will not be belied, and the 
scientists and engineers wm  play 
increasingly  honourable role in other 
nation-build ing  Ministries also. Dr. 
Bhatnagar is an eminent scientist 
who has earned his reputation in 
loreign countries too. I hope, Sir, that 
as an administrator he will prove 
•equally eminent.

My hon. friend, Mr. Kamath re- 
lerred  the other day to an incident 
in the Standing Committee attached 
to  the Department of Scientific Re
search. He was of course not present 
in that meeting. I happen to be a 
member of the Committee and was 
present in the meeting. I am sorry, J  could not get an o p p o r t^ ty  that day 
to  clarify the position. Need I tell Mr. 
Kamath that when a live wire—^  
the then Governor-General once called 
Dr. Shanti Swamp Bhatnagar—comes 
into contact with another wire, there 
may be a spark. But there is hardly 
anything to be very much worried 
about it.

Shri Sondhi: You were the spark.
Shri Satish Chandra: One need not 

“be amazed at all at such a simple 
phenomenon.

Shri Sondhi: Who was the other
live wire?

Shri Satish Chandra: Sir live wires 
^tiave no proper names. That can

hardly be called the temf>er of 
science. The cause of such minor 
sparks can be easily removed by an 
electrician by little application of his 
skill. I wish to take this opportunity 
of saying that the Members of that 
Committee had the happiest of rela
tions with Dr. Shanti Swamp Bhat
nagar. A heated argument is some
times likely to occur when intelligent 
people confer among themselves. 
W hatever little difference, they had, 
has been patched up. There was 
hardly anything so serious as to draw 
the attention of Mr. Kam ath to th« 
extent that it did.

Shri Sondhi: Is it an after dinner 
thought?

Shri Satish Chandra: Sir. the estab
lishment of a chain of our great 
national laboratories in a short time 
is a magnificent achievement. It Is 
my fervent hope that the work that 
will be carried on inside the beautiful 
precincts of those laboratories will pay ‘ 
rich dividends to the people in the 
shape of improved standard of living. 
Under the guidance of eminent and 
reputed Scientists who have been 
appointed as the directors of 
these national laboratories a team 
of younger scientists would be 
trained in advanced scientific re
search. Before I conclude, I wish 
to say a word about an observa
tion of my hon. friend, Shri B. Das. 
He has condemned the appointment 
of very eminent American or English 
scientists as directors of some of these 
laboratories. I beg to differ entirely 
from his views. We cannot afford to 
have a restricted national outlook in 
this respect. If I understood him 
correctly, he simply dislikes these 
directors because they belong to the 
American or English nationality. I 
believe. Sir, that the intercourse in the 
fields of science, literature and art 
cannot and should not be restricted 
by national boundaries or racial preju
dices. With due respects to my friend, 
Shri B. Das, for whom I have greatest 
regard, I must emphatically say that 
his outlook in this m atter is out of 
tune with the scientific age, in which 
we are living.

Dr. S. P. Mookerjee (West Bengal);
I would like to say a few words on 
some of the activities of the Ministry. 
The Ministry is now responsible for 
the administration of some of the 
most important activities under Gov
ernment. So far as the importance of 
scientific research and also the need 
for fully carrjdng into execution the 
National Laboratories which have 
come into existence are concerned, one 
need not emphasize that. A lthoi^h 
we are spending vast sums of money 
which jn ay  be commented upon in • 
some quarters, there is no doubt that
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this is an investment of a solid char
acter, which if pursued on right lines 
will produce results which will not 
only redound to the credit of those 
who are responsible for the mainten
ance and administration of these 
institutions but will also enhance the 
reputation and prestige of our coun
try. Sir, I would like to say today 
within the little time at my disposal 
something about the river valley pro
jects and particularly about the 
Damodar Valley Corporation. Sir, I 
am fully aware of the criticism which 
is made in many quarters and also 
which from some point of view is just 
criticism, that Government is bestow
ing undue attention on these long 
term projects which are going to cost 
the Exchequei several hundred crores 
of rupees in the next few years, 
neglecting the importance of short- 

^  term projects. That is a controversial
* m atter on which I need not enter to

day. Of course, it is obvious that if 
we have got to solve the grave prob
lems of an economic character which 
confront the country today, we have 
got to follow a co-ordinated policy of 
encouraging short-term projects which 
will produce quick results especially 
for supplying food in the country. At 
the same time, we cannot neglect 
these big projects and especially the 
river valley projects. They have an 
importance of their own and in the 
course of the next few years they are 
bound to produce results which will 
lead to the addition of national 
wealth. Sir, the D.V.C. has come in 
for a good deal of criticism in recent 
months and during the last few weeks, 
I gave a little time in acquainting 
myself with its activities and also in 
trying to get the reaction of persons 
who have spoken against the work of 
this organization. Now, let us not 
forget. Sir, that the Government of

> India backed by Parliament has deli
berately launched upon a new experi
ment. We are having these river

, valley projects, some controlled de-
' partmentally by Government directly

and at least one, the D.V.C. by a 
statutory body. We declared when
this Bill was introduced in this House 
that we would like to proceed more 
or less on the lines of the famous 
T.V.A. in America. Now, what are 
the criticisms which have been levelled 
against this Corporation? Let us not 
ignore in the first place that the Cor
poration has existed for only about 
years, which is a very small span of 
time for iudging the work and activi
ties of a txKiy like this. It hag* taken 
in hand work in a valley whose im
portance is not peculiar lo that pro
vince, but also to the whole of India. 
All the conditions which have to be 
fulfilled for the successful operation 
of a multi-purpose river valley project
29 PSD

are present in that area. The three 
objects which we had in view from 
the very beginning were that we 
would be able to take effective steps 
for controlling floods which had caused 
devastation in that area for the last 
one century, also be able to irrigate 
huge areas of very fertile land which 
today cannot be cultivated for want 
of water, and also b#̂  able to release 
power to be used in an area where 
such power is in great demand, and 
simultaneously to raise the standard 
of living of the people residing in that 
area, which will also lead to the 
economic betterment of the people as 
a whole.

Now, Sir, let us not forget one thing 
that this is a project in which the 
Government of India or Parliam ent 
alone is not interested. It is a multi
purpose project; it has also multi-r^.r- 
ticipants. There are three partici
pants, namely the Government of . 
India, the Government of Bihar and 
the Government of West Bengal. So 
far as the total cost goes, about 50 
per cent is to be borne by the Govern
ment of West Bengal, about 30 per 
cent by the Government of Bihar and 
about 20 per cent by the Govern nent 
of India. Therefore, when proujsals 
are made even with the best of I iten- 
tions that radical alterations shou d be 
made in the working of this Coi' K)ra- 
tion or that changes should be wade 
in the statute, it should not be for
gotten that there are other partici
pants also who are expected to pay 
the bill. It is not the Government of 
India’s responsibility alone. But, I 
do not wish to make a mere technical 
approach* to this big problem. What 
exactly are the difficulties that have 
been pointed out? One criticism is 
that the Corporation is acting without 
control over its financial affairs. If 
we look at the Act which has been 
passed, an Act which was passed by 
Parliament, we deliberately decided to 
give certain wide powers to the Cor
poration, reserving certain necessary 
powers in the hands of the Govern
ment. It is not true to say that the 
Government has no power 0'*er the 
working of the Corporaiion. The 
entire Corporation is constituted by 
the Central Government. The Finan
cial Adviser and the Secretary are 
appointed by the Central Govern
ment. Every one of them can be 
removed by the Central Government 
if it so chooses. There is a clause in 
the Act which empowers the Central 
Government to issue directives on 
m atters of policy, and what will be a 
m atter of policy is also a mattor which 
the Government of India alo le can 
decide. Then, there are wide powers 
for framing rules. Under thone nJes, 
anything can be incorporated which
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tbe Govcnmment of India considers to 
be necessary in order to ensure that 
the Corporation functions effectively 
and efficiently.

W ith regard to financial control, 
there is the Auditor-General, to audit; 
not only to conduct the post-mortem  
audit, but what is more satisfactory, 
100 per cent concurrent audit so that 
a day to day check of the expenses 
of the Corporation is going on. It is 
not therefore correct to say that there 
is no control over the affairs of the 
Corporation. Up till now, the Gov
ernment has not issued any directive. 
If the occasion arises. Government of 
India can. But, what is of the utmost 
Importance is once you decide to have 
a Corporation of this character, which 
Is completely unique in the history of 
this country, once you select the men 
whom you have taken the responsi
bility for selecting with care and after

- consultation with participating Gov
ernments, then, you have got to trust 
them. You have got to give them 
sufficient chance so that they can 
justify themselves. Of course, if, in 
the meanwhile, an3rthing goes wrong, 
by all means, issue directives. But, 
it will be fatal in the working of this 
Corporation if there is dual responsi
bility. It will be more fatal if the 
Government of India merely interferes 
and does not take the responsibility 
for carrying on the activities of the 
Corporation.

We are making two experiments at 
the same time. We are working cer
tain river valley projects through the 
Department. A big project is being 
worked through a Corporation which 
is under the statutory control of the 
Central Government. Another thing 
has happened recently. An Advisory 
Committee has been set up. I was 
pleased to find that it meets frequently 
including representatives of all the 
three participating Governments. 
Every information that the three Gov
ernments or any one of them desires 
to have regarding the affairs of the 
Corporation may be called for, and a 
full and frank discussion can take 
place.

One criticism has been that of the 
three main objects of the Corpora
tion, namely, Irrigation, Flood Con
trol and Power, more attention has 
been paid to power than to irrigation 
and flood controL Here, I know how 
the thing happened, because I was a 
Member of Government at that 
time. Before the Corporation actual
ly came into nrtelence. a decision was 
taken by the Oovernment of India 
end not by the Corporation, because 
Ute Corporation had not come into

existence then, that the first phase of 
the work of the Corporation should 
be carried on in the following m anner: 
namely, the Tillaiya and Konar dams 
should be taken in hand, the Bokard 
therm al station should be establifhed, 
the transmission system should be 
worked out, the Konar hydro station 
should also be established, and that 
the Mython, Panchet Hill dams, the 
irrigation barrage and the canal work 
should also be undertaken, the naviga
tion canal joining the coal area with 
Hooghly. That was the comprehensive 
first phase of the Damodar Scheme. 
The decision that we should proceed 
with the Konar and Tillaiya dams, and 
also with the Bokaro thermal station 
was taken by the Government of India 
before the Corporation was actually 
brought into existence. There was 
nothing wrong in that, because that 
was part of one comprehensive scheme 
which the Government of India had 
at that time accepted. Of course, when 
actually the order for the Bokaro 
therm al station was placed, the Cor
poration -had come into existence; but 
the preliminary orders were issued by 
the Government of India. Then came 
the financial difficulties.

Shri B. Das: The Congress Govern
ment or the previous Government?

Dr. S. P. Mookerjee: The Congress 
Government; I was not a Member of 
any other Government.

So far as the later period was con
cerned, when the financial difficulties 
came, the Government decided not to 
proceed immediately with some parts 
of the first phase of the project, 
namely Mython, PancTiet Hill dams, 
the irrigation barrage and the canal. 
That is the fact. I do not wish to 
make any comment on this; but it is 
not fair to charge the Corporation to
day for h iving proceeded with the 
Bokaro thermal station, neglecting the 
other aspects of the programme. It 
would have dealt with the Irrigation 
and Flood control-part of the pro ject.. .

Shrimati Renuka Ray: We are
charging whoever was responsible.

Dr. S. P. Mookerjee: There is no 
question of want of responsibility. 
The responsibility belonged as much to 
the Members of this House as to the 
Government.

In any case, there were financial 
difficulties. That is the reason why 
the scheme could not be c a r r i^  
through as speedily as was intended.
At present, the question is what is 
going to be its future. Here, I would 
very stroncly urge on the Government 
that it will be disastrous if steps are ‘ 
not taken to proceed with the imme
diate construction of at least the
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Mython dam. For that purpose, I 
think estimates have been placed 
before Government and the m atter 
has been taken in hand. I would 
specially appeal to the Minister also 
and to the Finance Minister that if a 
coordinated plan has to be executed, 
it will be fatal to neglect these other 
vital parts of the first phase, dealing 
with flood control.

Sir, another charge has been made 
that the whole scheme has been work
ed out with insufficient care. Now, 
I was examining the m atter from a 
rough and ready point of view. As 
the House is aware, the World Bank 
has given a loan to the Government 
of India for the Damodar Poject for, 
I believe, about Rs. 9 crores which 
comes to about 18*5 million dollars. 
They sent out experts to India to 
inspect all the river projects, went, into 
all the details of the Damodar scheme 
and it was after they had examined 
the whole thing and satisfied them
selves that the scheme has been pro
perly drawn up, that it has great 
potentialities and that the scheme will 
be able to repay itself if the loan was 
given, that the World Bank agreed to 
give such a big loan. In fact, from 
information available to us, the Bank 
is satisfied with the scheme to such 
an extent that it may be possible for 
India to secure a further loan for the 
Damodar Project. When irresponsible 
criticism is made that the project has 
been thoughtlessly framed or that 
there are serious defects in it, I can 
only call it strange. After foreign 
experts have come and examined the 
project and after they have satisfied 
themselves that it has been properly 
drawn up and could be satisfactorily 
executed, it is not desirable that we 
should prejudicially affect our own 
credit outside by making such irres
ponsible criticisms.

Sir, with regard to the installed 
price of power, by another rough and 
ready method, according to the plan 
which has been put into execution, I 
find that the installed capacity price 
comes to Rs. 800 per k.w. so far, as 
Damodar Valley project is concerned, 
as against the installed capacity of 
Rs. 900 per k.w. in England today. 
So far as the selling price is concern
ed, the Damodar price comes to -66 of 
an anna per k.w. which compares very 
favourably with the selling price of 
power in India to-day ,̂f companies 
which were established a considerable 
time back when the value of capital 
goods was much lower.

Another question has been raised 
and that was about the prpgress which 
has been made up till now. I have 
gone through the progress in a rough 
and ready way and this is what I

find. During the past 2 | years, it 
appears that 856 buildings have been 
put up. 66 miles of roads have been 
opened up. 110 culverts have been 
erected. 10 bridges have been cons
tructed and water supply and sanita- 

-tio n  systems for 8,200 people spread 
out at four construction camps. The 
Tillaiya and Konar dams are under 
construction. For the Mython dam 
the designs are ready for construction 
to begin. The designs of the barrage 
and for irrigation are ready, surveys 
and other processes have been complet
ed for acquisition of land for the canal 
system of about 1,550 miles length. 
Timber workshops have been estab
lished for the supply of doors, 
windows, furniture and other such 
things. A central workshop for main
tenance of heavy machineries and 
fabrication has been put up. Aerial 
photography has been ordered and 
partially  completed for 700,000 acres 
and surveys of the entire area has been 
taken in hand and also the soil con
servation of 30,000 acres of land and 
minor irrigation projects for the re
claimed lands. Well, this is an 
achievement of which any organisa
tion can well feel proud.

My attitude towards tl^* problem is 
this. If defects are apparent in the 
working of the Act, by all means let 
us rectify them. • If the corporation 
suffers from any weaknesses let us 
remove them. If there is a lacuna, let 
us also remove it. But this a new 
experiment which India deliberately 
launched upon and the experiment is, 
I believe, fraught with tremendous 
possibilities for the welfare of the 
people of this country. Under such 
circumstances, we should not look at 
this problem from any narrow poinf 
of view.

There is another danger with regard 
to the management of such big insti
tutions departmentally. From my ex
perience as a Minister for two and a 
half years, I have seen and I have 
recorded this opinion and stated It 
publicly, that it will be disastrous for 
this country to have such state-owned 
institutions or organisations to be 
run departmentally. We must run 
them through corporations or compa
nies.

Shri Sidhva: Mr. Gadgil thinks other
wise.

Dr. S. P. Mookerjee: Yes, and I did 
not feel happy at all whfen he said 
that he proposed to establish a com
pany for the working of the Sindri 
factory where large powers will remain 
m the hands of Government and some 
power will be in the hands of the com
pany. J bad a  talk with Mr. Neogy
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and he rightly pointed out that under 
such circumstances it would be futile 
for him to come and accept the res
ponsibility of the chairmanship of such 
a company. We cannot mix up the 
two things Government’s responsibi
lity is there and that responsibility
will be with regard to the formulation
of the policies, the checking of
accounts, auditing and the financial
control. But then the fullest possible 
scope m ust be given to those organisa
tions which can be run as well-orga
nised and efficient bodies, charged 
with great commercial responsibility. 
A distinguished American President, 
while speaking about the T.V.A. des
cribed the position very clearly. If you 
refer to contemporaneous literature, 
you will find that there was a lot of 
criticism in America also that such 
wide powers were proposed to be trans
ferred to a statutory organisation and 
Government had practically receded to 
the background. He described the 
T.V.A. as an organisation deliberately 
clothed with the powers of govern
ment, but possessed of the flexibility 
and initiative of a private enterprise. 
We would also like to bring into our 
country §uch organisations. Sir, I 
know there is some jealousy some
times in the Secretariat. Wire-pulling 
goes on. Even with the best of 
motives, jealousy remains. But here 
there is no question of any jealousy 
and I am sure that the Ministry under 
the charge of Shri Sri Prakasa ably 
assisted by his Secretaries will be able 
to look into the affairs of this cor
poration properly. By all means re
move the defects if any which may 
be found, but do not do anything to 

j reduce the efficiency and the possibi
lity for service of this great organisa
tion, because my own feeling is that 
whatever may be the criticism that 
may be levelled, the corporation has 
acquitted itself very creditably during 
the last two and a half years. '

Shri S. N. Slnha (Bihar): Sir, I have 
listened carefully to the speeches 
made by the previous speakers. I paid 
special attention to the speech of my 
hon. friend Mr. Bhagat who made a 
constructive approach to the problem. 
I do not agree with Dr. Mookerjee 
that the criticisms made against the 
Dam )dar Valley Corporation were 
irresponsible and wide off the mark. 
Mr. Bhagat has applied his mind to 
certain aspects of the problem but I 
feel th a t he has overlooked certain 
actutd facts connected with it. and so

* I wfuld, with very great respect to 
him, say that his suggestions were 
rath«r very broad, even though they 
may have been constructive. I feel 
that «̂ ie Damodar Valley Corporation 
has l>een doing v t t j  well and I hardly

expect that after the speech of my 
most respected friend Mr. B. Das who 
spoke so well of the Damodzir Valley 
Corporation this year. . . .

Shri B. R. Bhagatt What about last 
year?

Shri S. N. Sinha^ Last year he was 
very critical and............

Shri B. Das: Sir, on a point of per
sonal explanation, the members of our 
committee went round the various 
river valley projects to see with our 
own eyes the progress made in each 
of them and what I sai^ I have said 
after getting that experience.

Shri S. N. Sinha: That is what I 
was saying. Mr. Das had undertaken 
a tour of the area which is served by 
the Damodar Valley Corporation and 
is convinced and satisfied with the pro
gress made by the Corporation. There
fore he has become a convert to the 
view propounded by the mover of the 
motion as also Mr. Jaipal Singh, 
namely that the Damodar Valley Cor
poration is a big thing and one should 
not feel jealous of the position con
ferred upon it by calling it a republic 
within the Indian Republic. Even this 
year Mr. Bhagat seems to feel that 
the Damodar Valley Corporation is 
functioning as a republic within the 
Indian Republic. He has really missed 
the fact that when the Damodar Valley 
Corporation Bill was before the House 
it was clearly understood that the 
Corporation was to be set up on the 
pattern of the T.V.A. and it had to be 
an autonomous body, because it was 
concerned with the problems not only 
of flood control, irrigation or power 
but also of the social and economic 
development of the country and there
fore the control of the activities of the 
Corporation could not be effectively 
done by the Centre. If you analyse 
the whole situation you will find that 
control by the centre ultimately be
comes a control by the bureaucracy. 
Therefore I must submit for your con
sideration Sir, that one should not feel 
jealous of the position given to the 
Damodar Valley Corporation and at no 
stage should it be intended that the 
Government should be goaded into 
interfering with the day to day affairs 
of the Corporation. I am glav. that 
they have not so far thought fit to 
issue directives under section 48 of the 
Act, because obviously it appears that 
they were satisfied with the working 
of the Corporation.

But I have a grievance against the 
Government. Dr. Mookerjee just now 
said that the entire activities of the 
Corporation were settled by the Cen
tral Government in consultation with 
the Corporation and then Mython ana
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Panchet Hill projects were given the 
last place in the m atter of develop
ment or construction. I am really 
surprised that the whole system of 
working has been reversed and the 
items which should have received pre
cedence and priority have been rele
gated to the last place. I entirely 
agree with Mrs. Ray that this m atter 
should never have been delayed and 
Government owes us an explanation 
as to why there has been such a great 
delay. No question of funds should 
be raised.

I shall take up the point made by 
Mr. Bhagat that the estimates are in
complete and therefore as the work 
progresses the estimates go up. He 
wants a clearer financial picture of the 
whole activities of the Damodar Val
ley Corporation. I would like to tell 
him that it is not possible in the very 
nature of things. As has been ex
plained by several press statements on 
oehalf of the Damodar Valley Corpora
tion the project is planned and the 
construction is started and then the 
details are filled in. Even if you 
start with a detailed project and design 
they are liable to be changed in the 
course of construction and the cost 
will never keep to the schedule. 
Therefore this criticism is hot quite 
valid.

The hon. Member has made two 
definite suggestions. One is with res
pect to the Financial Adviser. His 
status has been described by the 
Minister himself as anomalous. I do 
not know whether my friend has 
looked into the conventions adopted 
by the Corporation according to which 
no expenditure can be incurred with
out the concurrence of the Financial 
Adviser and in case there is a differ
ence of opinion between him and the 
members of the Corporation they 
should sit and discuss the m atter to
gether and come to agreed conclusions. 
So far we have not been told of any 
case of difference of opinion between 
The Financial Adviser and the mem
bers of the Corporation, nor has there 
been any case of the Financial Ad
viser’s opinion having been over-ruled 
by the members of the Corporation. 
I am not quite clear in my mind as 
to how the status of the Financial Ad
viser is going to be raised. I would, 
however, make a very humble submis
sion to the Minister in charge. Even 
if there is some idea in his mind to 
give a better status to the Financial 
Adviser, he should keep one thing in 
mind. The position of the Financial 
Adviser or his powers should not be 
such as to defea^ the very purpose of 
the Corporation. Why have we given 
autonomous powers to the Corporation? 
Because they have to act with expedi

tion and speed and work on a com-* 
mercial basis. If the same departmen
tal procedure as followed in the 
Government of India were followed 
there, speed and expedition will be 
lost and the purpose in view may 
ultimately be defeated. Therefore I 
would with very great respect request 
the Minister to keep this in mind 
before making any change in the 
status of the Financial Adviser, 
although I have no intention in my 
mind that the control with respect to 
finance should be relaxed in any way.

With respect to the criticism that 
they were uneconomic projects I sup
pose the suggestion is that it should 
be seen that they are paying proposi
tions and that they must be able to 
pay dividends in . terms of money. I 
would like to remind my hon. friend 
that the project has many other pur
poses in view and the dividends should 
not be counted in terms of money but 
also in terms of human values. 
Even though the project may not be 
in a position to pay for its way in 
terms of cash, it may pay dividends 
in terms of human values.

Before I conclude I wish to invite 
the attention of the hon. Minister in 
charge of this new department to a 
very pressing problem, namely the 
Kosi project which touches our pro
vince very deeply. Last year my 
friend Mr. S. N. Das raised this ques
tion and described the miseries and 
suffering of the people in North Bihar. 
I need not lake up the time of the 
House by describing the vagaries of 
the Kosi river and the sufferings of 
the people. I would only like to know 
at what stage is the Kosi project at 
the present moment. I understootl 
that it has been divided into several 
phases and I would like to know when 
the first phase is going to be put into 
operation.

With these words. Sir, I resume my 
seat.

Shri Jaipal Singh (Bihar): Intimate
ly as I am associated with the area 
where the Damodar Valley Project is
being brought into existence, I have
been interested in what has been said 
today on the floor of the House as
also what has been said in the past
both inside and outside the House. I 
have been greatly distressed by all 
the calumny that has but recently 
been heaped in some fashion in this 
House but mostly outside the House 
against the operations of the Damodar 
Valley Corporation which we have 
ourselves created. I remember the 
tremendous enthusiasm that was 
shown when the Damodar Valley Cor
poration Bill was on the anvil of this 
House. Now I find some of us are
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beginning to lose faith in ourselves. 
It is for that reason that I am glad you 
have given me an opportunity to 
intervene in this debate to bring some 
cheer to the House if I can, in so far 
as lies in me.

Sir, one young friend of mine said 
that his information had been collect
ed from what I may call, in bazar 
language, “window dressing”. Evi
dently he had been to the Engineering 
Exhibition here and he was dis
appointed to find only papers hanging 
about in the Damodar Valley stall 
whereas in the case of other projects 
there had been window dressing. That 
is exactly the trouble. The Damodar 
Valley Corporation has not been
going in for cheap or common window- 
dressing. I will give you one in
stance. A great deal of the misunder
standing that has been caused in this 
House..................  ‘

Shri B. R. Bhagat: Do you mean
to say that the wholo International 
Engineering Exhibition was window 
dressing?

Shri Jaipal Singh: I am using
bazar language. Sir, I am one of the 
lew Members who have visited all
these river projects. I wonder how 
many hon. Members have visited any 
of these projects and seen the works 
with their own eyes and acquainted 
themselves, either at the instance of 
Government or on their own initiative. 
Then they would be in a position to 

. compare the three projects and nut 
just single out one project, the 
Damodar Valley project, for criticism.

The Damodar Valley Corporation, by 
an instruction of the Government of 
India of last April, mind you, is pre
vented from doing the type of window- 
dressing that is so necessary for it 
to be correctly appreciated. Take the 
first report, for instance. In the first 
report the Damodar Valley CoiT)ora- 
lion was in a position to give its own 
points of view against the audit 
report remarks. Now the Government 
of India last April have canceUed 
that. In their instruction they say 
that the Damodar Valley Corporation 
has been told that no explanations 
and replies of the Corporation should 
be embodied in future annual reports 

. of the Corporation with reference to 
audit reports. Hence all the m i^ 
understanding, misinformation and 
mischief that has been done against 
the Damodar Valley CorporaUon. I 
want my friend, the Minister should 
rescind that directive so that the 
House may be fully informed^ We 
want to know both sides of the ques
tion. That is the point I would like 
to stress.

Secondly, it is not right that dis
similar things should be compared. 
The yard-stick cannot be the same 
for things that have not the same 
problems. Take, for example, the 
Bakhra-Nangal project. Are you going 
to compare the problems that confront 
the Bakhra-Nangal scheme with those 
of Hirakud in Orissa? Is there any 
sense in it? Similarly, the Damodar 
Valley operations cover an area of
8,000 sq. miles; even within the area 
itself the problem is everywhere not the 
same. From what I have seen and 
from the eulogy that has been so 
generously offered to the Damodar 
Valley Coi^oration, we have no right 
to be cynical, and, in fact, we have 
to congratulate ourselves and the men 
we have put in charge, that the work 
is being done so ably.

Shri Sidhva: What about the start
ing of irrigation?

Shri Jaipal Singh: That is the type 
of ignorance that is displayed by an 
inadequate appreciation of the facts 
that faced the Damodar Valley Cor
poration when it came into existence. 
Most of the West Bengal Members in 
this Parliam ent grumble that irriga
tion has faded into the background, ‘ 
that the Bokaro thermal station has 
been pushed forward. The blunt tru th  
is that the Bokaro Thermal station is 
financed by the World Bank—which is 
responsible for 70 per cent, of the 
Rs. 13 crores—and money was given 
straight off with the result that they 
could go ahead with the work where
as, with the financial stringency and 
subsequent budget cuts as is known 
to hon. Membtis, for they are lespon- 
sible for it, the Damodar Valley Cor
poration has been crippled again and 
again, in regard to other things.

Shri Sidhva: That is not correct.

Shri Jaipal Singh: If the money had 
been forthcoming, I can assure every
body that even Mython and Panchet 
Hill would have gone far ahead.

Despite the criticism that has been 
levelled on the floor of Parliament, 
may I remind hon. Members that 
there are some distinguished visitors 
who have seen the site, who have seen 
the work, not for just an hour or two 
but for days—in the case of Spotts- 
wood for instance, a member of the 
World Bank, one whoie month—and 
seen things for themselves. And what 
is their verdict? {Interruption).

I could have replied to every criti
cism. But I need be brief. My home 
area is Tharkhand; which I am going 
to defend, as my friend said some 
time ago.
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Take the case of Voorduin. He was 
here nearly for four years. He made 
some rough guess—it was not a scien
tific estimate—of Rs. 55 crores. Mem
bers have been complaining that 55 
crores have now become 75 crores. 
There were reasons for that, reasons 
very well-known and accepted by 
Members of this House. I am not 
going to give his verdict. But take 
the verdict of Messrs. Riegel and" 
Schlemmer. These two U.S. experts 
who were invited by the Government 
of India, mind you, by the Govern
ment of India in 1945 to vet the scheme 
approved the scheme. In other words, 
they were satisfied that it was not a 
haphazard project. Then we have Dr. 
Morgan of the T.V.A.—I hope Mem
bers know what T.V.A. means. Dr. 
Morgan saw the work there and .he 
wondered why there had been so 
much criticism in Delhi. He felt 

. that most of the criticism was direct
ed against the Damodar Valley Cor
poration through either lack of know
ledge or lack of adequate knowledge. 
In fact, he congratulated the D.V.C. on 
the morale of its personnel at that 
time. Then there have been ques
tions asked on the floor of this House 
about Dr. Trone. Dr. Trone is the 
Prime Minister’s personal adviser. (An 
Hon. Member: Was). May 1 remind 
the House that he also has shown 
appreciation of the work done by the
D.V.C.?

Shri Sondhi: Have you seen his
report?

Shri Jaipal Singh: Yes, I have. He 
had sho^vn appreciation of it. May I 
just point out...............

Shri Sondhi: Then you do not know 
the report.

Shri Jaipal Singh: Take the case of 
the World Bank. Have you ' read its 
report?

Shri Sondhi: Yes, I have.

Shri Jaipal Singh: If they had not 
been satisfied they would not have 
come forward to finance the project. 
The World Bank knows what it is 
doing. It makes a point to see that 
money is properly spent and spent on 
the right purpose, before it gives a 
loan. Then, only recently we had the 
World Powfer Conference. There was 
Lord Citrine, Chairman of the British 
Electricity Authority. I know most 
Members laugh at things British or 
which savour British, but nonetheless 
may I say what he said after visiting 
the Damodar Valley? He said that he 
was amazed at the progress which had 
been made in such a short time. Sir, 
it was very unfortunate, that Mr. 
David Lillienthal who was aLso in

this country was not able to visit the 
site. I would like to ask my hon. 
friend as to why Mr. Lillienthal was 
not enabled to visit it; although in 
the original programme he was sup
posed to go and visit the Damodar 
Valley, lie  was whisked away from the 
City of Calcutta after he had been 
only a few hours at the office of the 
Damodar Valley Corporation. Sir, the 
verdict of people who know but who 
are foreigners may not be appreciat
ed. But our President has visited the 
site, our Prime Minister has also been 
round there. And I urge hon. Mem
bers, before they make irresponsible 
criticism, uninformed criticism of a 
project otherwise doing extremely 
well, they will take the trouble to go 
and visit the site. They will be very 
welcome indeed to see things for them
selves as to how our men, our own 
men, are doing things according to our 
purpose.

Shri Sidhva: What about the
auditor’s report?

Shri Jaipal Singh: Sir, in my intro
ductory remarks I had said that the 
old methods should again be brought 
back in order that the D.V.C. would 
have an opportunity to give its own 
point of view against the auditor’s 
report. If. that had been done I would 
have been able to satisfy, certainly in 
some regards, at least some of the 
objections that have been made in the 
report itself.

Lastly, there is one point that ”j 
would like to stress, that has been for
gotten, I think, whenever criticisms 
are made. The thing that is most out
standing and the thing that impressed 
my old and revered friend, Mr. B. 
Das also, in regard to the Damodar 
Valley Corporation, is the human 
aspect of this project. Nowhere, 
neither in Bakhra and Nangal project 
nor in the Hirakud project do you find 
the progress that has been made here 
in regard to colonization, clearance, 
rehabilitation and all that goes to 
make life what it should be. The 
Damodar Valley Corporation is streets 
ahead of any other project in India.

Shri Shiva Rao: Does my hon.
friend know the cost at which it has 
been done? The cost of reclamation 
is Rs. 52 elsewhere—it is Rs. 360 in 
Damodar Valley.

Shri Sidhva: He does not bother 
about it.

Shri Jaipal Singh: Well, it is as
much my money as my hon. friend’s 
money. And all that I want to say, 
if it is a question of comparison, is 
that I wish we had another occasion; 
I could show other comparisons as to 
what it is costing in other places. The 
Damodar Valley project s h o u ld  ba
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[Shri Jaipal Singh]
studied as an integrated whole, not in 
patches here and patches there. The 
whole scheme as one of my friends on 
the other side said, should be apprais
ed as one integrated whole and then 
alone, then only, can you-<iave the 
correct picture. For example, I can 
well ask whether the tunnel in Bhakra 
is absolutely necessary. There are 
many other questions which I can ask. 
Even in the D.V.C. which I am 
venturing to support, there are many 
wrong things in it which I find, but 
what I object to is the mischief that 
has been done. Whereas this Parlia
ment has to give all the moral support 
it can (An Hon. Member: For all the 
wrongs?) not for all the wrongs, but 
its moral support to this project, so 
tnat it can be seen through and com
pleted in as short a time as possible.

Shri Sondhi: We have given all the 
money. What more do you want?

Shri Jaipal Singh: No, you have not 
given.

Shri Sidhva: Your ignorance shows 
that.

Shri R. K. Chaudhiiri: Let us for a
moment go out of the Damodar valley 
and try to peep into the pleasant 
valley of Assam. My hon. friend the 
Minister in charge has recently come 
away from the province of Assam 
which abounds in unexploited natural 
resources. It is, I claim, in the fitness 
of things that my hon. friend Mr. Sri 
Prakasa should be in charge of this 
Ministry. (An Hon. Member: And
have a A.V.C.?) I want to ask him 
if his attention has at all been drawn 
to the necessity of training some
rivers in Assam. For instance, if he 
still remembers that the town of 
Dibrugarh in Assam is on the point of 
being completely washed 1
would like to ask him whether he 
has made up his mind to do anything 
in the m atter or whether he is conti
nuing the indifference which m the 
past the Government of India has 
displayed towards that town. I would 
also like to know from him what 
action has been taken in the m atter 
of training the river Varali. W h ^  I 
had asked the hon. Minister Shri 
Gadgil a question about it some two 
years ago, he said that a survey was 
being made. I should like to know 
whether the m atter is still in
the stage of survey or whether 
anything is going to be done
a*)OUt this river. It is in the district

* of Daran and has caused great depra- 
dation year after year and people 
have had to be shifted from place to 
place. I do not know whether the 
bon. Minister in charge of Natural

Resources has any Deputy Minister
under his control or whether my hon.
friend Shri Buragohain is one of his 
Deputy Ministers. If he is, I can only
tell him this, that he is not only
making himself unpopular in Assam 
by not doing anything in this respect 
but the hon. Minister is going to 
sully the fa ir reputation of the De
puty Minister Shri Buragohain if 
nothing is done within a short space 
of time with regard to these two im
portant matters.

It has also been stated in this House 
more than once that Assam presents a 
splendid opportunity for hydro-electric 
operation. In fact, the American 
observers who had come during the 
war had said that there is no place 
like that in India where hydro-elec
tric operations can be more success
fully carried out than Assam. A pro
ject was chalked out. A scheme was 
drawn up some time ago but nothing 
has been heard since then, because 
the Government of India has with
drawn all its development grants for 
the province of Assam and refused to 
move an inch in this matter, I should 
like to know whether the present 
Minister in charge of Natural Resour
ces is going to do anything for the 
interests of a province which he was 
not ashamed to declare as the province 
which he had liked most, I think I 
am right in saying this. But I do 
notice a change already in my hon. 
friend because after having taken 
charge of this portfolio, he has become 
somewhat unnatural.

6 p. M.

Shri Sondhi: Do not exploit his per
sonal likings.

Shri R. K. Chaudhuri: He is no
longer cheerful. I no longer see his 
sense of humour. I no longer see his 
sparkling wit. I think something must 
have come over his shoulders on 
account of which he is finding it very 
uncomfortable to carry on this De
partm ent with due justice to the pro
vince of Assam. That is what has 
made his mood so pensive. All his 
time is now being taken up by bigger 
projects and mightier institutions like 
the D.V.C. and Hirakud. This has 
made him forget Assam, which un
doubtedly is after his heart. He has 
been compelled to forget Assam and 
give all his attention to these big 
projects. In the midst of criticism on 
those projects, probably he has for
gotten Assam but I once more requesi 
him not only in the interests of the 
Government of India but also in the 
interests of the province of Assam 
and also the fair name of one of th<? 
Deputy Ministers, Shri Buragohalit 
that unless something is done quickly
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Be is going to mar the reputation cH
the Deputy IN'Iinistcr. .

The Minister of Natural Resources 
and Scientific Research (Shri Sri 
Prakasa): The Ministry whose for
tunes have been entrusted to my 
feeble hands, embraces in its wide 
sweep all the heavens above and the 
earth  below; and I am not surprised 
that hon. Members have approached 
the subject with due awe and rever
ence. Personally, I am gratelul to the 
House for the  kind references that 
have been inade* to myself. Sir, the 
two main Departmonts of this Minis
try  are scientific research through the 
Laboratories that have been est£: :lishcd; 
and the working of irrigation schemes.

In the course of the discussion this 
afternoon, the first part was only re
ferred to by my hon. friend Shri Satis 
Chandra; and I am grateful to him for 
the tribute that he has deservedly 
paid to the work that is being done in 
those Laboratories and for the great 
energy and enthusiasm, besides ability 
and knowledge, with which the Secre
tary of the Ministry is functioning. 
The other part of the working of the 
Ministry has come under review more 
extensively and I should like to 
express my gratitude both to my hon. 
friend Dr. Syama Prasad Mookerjee 
and my hon. friend Shri Jaipal Singn 
for having stood so valiantly for the 
Ministry and , its work, especially In 
reference to the Damodar Valley Cor
poration which has been the target of 
criticism from many quarters in tne 
House, ever since I took charge of 
this Department.

X should, however, like to say one 
Ihing with reference to what Dr. 
Mookerjee said, namely, that the Gov
ernment of India, as such, cannot 
entirely divest themselves of their 
responsibility in the m atter of the 
working of the Damodar Valley Cor
poration. It is true, as he said, that 
the Governments of Bihar and West 
Bengal are the participating Govern
ments in the joint venture; and that 
they are also responsible for a large 
amount of money that is being spent 
in ^ a m o d a r  Valley. But the fact is 

■illat though the Government of India, 
as such, is only committed to a maxi
mum of Rs. 7 crores in the m atter of 
flood control and to its own share in 
the capital allocated to power, it is 
we who really h a v e , to find out all 
the money; and though the money is 
paid to the Corporation by the Gov
ernments of Bihar and West Bengal, 
all that money is advanced by us to 
those two Governments. In these cir
cumstances. we have naturally to be 
very careful and to keep a constant 
eye on them, so that the money may 
be spent properly and also that the
2§ PSD

respective Governments should be 
making provision for the ultim ate re
payment of the money they borrow 
from us. The question, therefore, of 
the position of the Financial Adviser 
is an important one and is naturally  
coming under review constantly in this 
House.

Some hon. Members who have takeji
groat interest in the Corporation, and 
have rightly done so, have gone so far 
as to suggest that the law itself should 
be changed so that the Financial Ad
viser should have a more effective 
voice in the working of the Corpora
tion. Sir, I value healthy conventions 
very much more than the letter of ’ 
the law; and at the Conference th at 
took place here on the 3rd of th is 
month at which representatives of all 
the participating governments were 
present, this m atter came up for much 
discussion; and my hon. friend the 
Finance Minister made it clear that if  
we are to advance the money to the 
two State Governments, we must be 
in the picture constantly. I am glad 
to be able to inform the House that 
the representatives of both Govern
ments have agreed to meet the Finance 
Minister at an early date so that all 
the details of the position could be 
examined and some practical decisions 
taken in order to put the whole work
ing oh a more satisfactory basis.

My hon. friend Mr. Das was not 
happy at the amount of money that 
is being given by the Finance Minister 
to these very important schemes. I 
should like to say that Rs. 30 crores of. 
good money has been budgeted on
these schemes for the coming year;
and the fact is that t.he Government 
of India regard these river valley
schemes only next in importance? to 
defence. The position cannot hi, put 
more strongly than that. It will be 
the constant endeavour of Govern
ment to see that work is done quicklv, 
efficiently and expeditiously along tli(i 
hnes that have been indicated.

assure my hon. friend 
Mr. B ^  Ram Bhagat that I am hooinff 
to visit the Damodar Valley very soon. 
The fact is that within five da\ s of 
my taking charge of the Ministry, 
session of Parliament began; and as 
every third or fourth day 1 h are  to 
answer some questions and sa tiny  the 
curiosity of hon. Members in various 
directions, I could not possibly go 
away to visit these various places that 
are so far away from Delhi that it ifl 
not always feasy to come back during 
the few intervening days that ar» 
available between one question day 
and another. .

There has been a certain amount of 
criticism agamst the employment at



•440 General Budget—  29 M ARCH 1951 List of Demands. 5441

[Shri Sri Prakasa]
foreign experts, both in our scientific 
laboratories and on the river valley 
projects. Sir, during all the th irty , 
years and more during which we 
struggled for SiCiiraj, our Master laid 
it down as a principle that while we 
were fighting for the freedom of cur 
own country, we had no inimical 
feelings towards any other people; 
and while we wanted to be masters in 
our own house and did not want any 
foreigner as our ruler, we could not 
have any oDjection to inviting foreign
ers as friends and helpers. For two 
hundred years or more we have been 
deprived of those opportunities that 
freedom alone gives, to fit ourselves to 
take our part in various departments 
b t  the world’s work. And thus, if 
sometimes we feel rather lost in the 
face of the responsibilities that have 
suddenly come upon us, it is not to be 
wondered at that we ask for assistance 
from outside. But I need hardly 
assure the  House that those whom we 
invite and who come to help us come 
in the spirit of service and are in no 
way our masters. (An Hon. Member: 
Are you sure?) Yes, Sir, I arti quite 
sure. (An Hon. Member: Our experi
ence is the reverse of it.)

The great difficulty with the Damodar 
Valley Corporation has been that it 
had no Chief Engineer. Opinions may 
differ as to whether they should or 
should not have invited a piarticular 
person; but the fact is that Itom all 
reports the present incumbent is a 
very capable person and is doing his 
work properly and well. But I recog
nize the fact that he being an 
American, may not be so intimately 
aware of Indian conditions as our own 
engineers; and one of the conventions 
that I should like very much to estab
lish is that the Damodar Valley Cor
poration has the constant assistance 
and advice of eminent Indian engineers 
who could discuss all m atters round 
the table with the Members of the 
Corporation and their Chief Engineer 
and come to correct conclusions. I am 
also hoping that a convention may be 
established by which if there should 
be cmy differences of opinion between 
the Financial Adviser of the Coipora- 
tion and the Corporation itself, we 
might be informed of that so that our 
experts here could also examine the 
position and give a proper directive. 
If these conventions are established 
the House will agree that there would 
be no necessity to change the law in 
any direction whatsoever.

My hon. friend Mrs. Renuka Ray 
was r i ^ t ly  concerned over some things 
not being done before other things 
were taken in hand. I quite sympa
thise with her and I wish it were pos
sible for all things to be done at the

same moment. But she . will readily 
agree that it is not always possible to 
do everything simultaneously.

Shrim ati Renuka Ray:
being taken up or not?

Are they

Shri Sri Prakasa: The various m at
ters to which she referred are under 
our consideration and I might inform 
her that the Maithon design and esti
mates ^ e  ready and we are hoping to 
take up the construction work before 
very long. I am hoping also that the 
representatives of Bengal would soon 
be seeing our Finance Minister here 
so that various details, of administra
tion may be decided in this behalf.

My hon. friend Mr. Jaipal Singh to 
whom I am thankful for the m any kind 
things that he has said, made a griev
ance of the fact that Mr. Lilienthal 
was not allowed to visit the Damodar 
Valley project. But that is not the 
case. I myself had a talk with this 
distinguished engineer, and requested 
him to visit the Damodar Valley; but 
the time at his disposal was v e ^  
short and he had to leave. But he did 
give a few hours at Calcutta to the 
Corporation itself with the Members of 
which he held a long discussion. He 
also assured me that in Mr. Kamora, 
our Chief Engineer there, we have got 
a first-rate person. I am sorry that 
my friend Mr. Jaipal Singh should 
have, if I may say so with all respect, 
m arred to a certain extent the beauty 
of his speech, by refen;ing to the 
various Departments except that of the 
Damodar Valley Corporation in the 
International l^gineering  Exhibition, 
as window-dressing. . I can assure the 
House that no attempt whatsoever 
was made by any Department or by 
any State to do any window-dressing 
at all.

Shri Kamath: No dressing at all.
Shri Sri Prakasa: The models of

the various dams that were put there 
are *xf actual works done............

ShiU Jaipal Singh: On a point of
clarification, Sur, I would like to point 
out that what I did say was that the
D .V .C . was prevented from window- 
dressing itself, that is to say, wherH? 
in the first year’s report it was enableiS^ 
to make its comments agamst tne 
views of the Audit Report, last A p m ,  
that is in April 1950, the Government 
of India issued a directive preventtog 
it from giving any explanations wlUi 
the result that the House is ignorant 
of what is happoilng.

Shri Sri Prakasa: I was reierrm g to 
the exhibition, and his own reierence 
to the s u p p o ^  window-dressmg at 
the exhibition. As regards the Auco-
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to r’s Report I should like to say that 
it would perhaps not be right to in
dulge in a lot of discussion in the^ 
Annual Reports such as those that the 
Corporation presents and which under 
the law I have to place on the Table 
of the House year after year. If the 
reply of the Corporation to the rem arks . 
of the Auditor had been allowed to 
come in, then the Auditor would have 
^also liked to make a further rejoinder. 
As a m atter of fact, owing to the delay 
In the Auditor’s Report, the laying on 
the Table of the House of the Report 
itself was delayed; and if we carry on 
that process of reports and counter
reports, then the process will be a 
ver^’' long one, and' perhaps the Hous^ 
would not have an opportunity of see
ing the Report at all.

Referring further to the Damodar 
Valley project, I should like to assure 
the House that the Government of 
India keep a constant vigil—I am not 
referring to the magazine of that name 
—on the working of the Damodar 
Valley Corporation, We have not only 
the Corporation and its Members: we 
have also a Board of Consultants. It 
has been said that one of the members 
of the Board o f Consultants is himself 
interested in an engineering firm with 
whom we have contr.acts. But that is 
not the case. Mr. Harza to whom 
reference was made, is a consultant 
and belongs to a design engineering 
firm which js not a construction engi
neering firm, and that firm holds no 
contract from us.

An Hon. Member: Is it a designing 
firm?

Shri Sri Prakasa: Designing in the 
-engineering sense and not in the moral 
sense.

Shri Shiva Rao: What is the compo
sition of the Board of Consultants? 
Is it a fact that out of 4, three are 
Americans?

Shri Sri Prakasa: There are three 
consultants of the Board, Mr. Harza, 
Mr. Harper and Mr. Venkatachari. 
Now that we have an American Chief 
Engineer, I personally think that we 
need really not go any more to these 
two Americans who are on the Board 
of Consultants. I am taking up this 
m atter with the Damodar VaUey Cor
poration; and I am also hoping that I 
would be able to induce them to have 
Indian Engineers for their Board of 
Consultants as also for giving advice 
to  the Corporation itself. The present 
Board of Consultants can meet but 
seldom, as two of their members live 
in America and we have to pay a large 
fee every time they come here. In 
fact, this Board has met only once 
since it was formed. If we have

Indian Engineers then the Board would 
meet oftener; and I do hope th at it 
would be possible to have a board of 
that nature. All these matters, I am 
taking up with the Corporation; and if 
the House would bear with me and 
give me a little time, I do hope to 
make a more satisfactory report when 
next the subject comes before the 
House.

Shri R. K. Chaudhuri: May I request
you to speak something about Assam.

Shri Sri Prakasa: Sir, reference was 
made to Kosi. The scheme is divided 
into seven stages; and the report on 
the first stage is ready. It is a very 
difficult proposition because the esti
mated expenditure is Rs. 177 croresi. 
and we are in the seismic zone be*-* 
sides which is always susceptible to 
earthquake. We are contemplating to 
build the highest dam in tlie world— 
it is to be 783 feet high—and therefore, 
it will take some time before we can 
embark on the venture. I quite re
alize the anxiety of my hon. friends 
from Bihar at the vagaries of the 
River Kosi. We shall hope to dam it 
before it is allowed to damn the 
province.

Sir, my hon. friend Mr. Chaudhuri 
referred to Assam and my own asso
ciation with Assam. Any reference to 
Assam, I must confess, makes me very 
nostalgic; and if any of my friends 
think that I can ever forget Assam,
I might assure them that that can 
never be the case. The hon. Prime 
Minister, the hon. Home Minister, the 
hon. States Minister, the hon. Defence 
Minister, all know how constantly I 
am bothering them in the interest of 
Assam; and though I hesitate to take 
the House too much in my confidence 
in this matter, I may teU my hon. 
friends from Assam that I am not 
entirely unsuccessful. It is x>ossible 
that if I had been there, I might have 
averted the earthquake. (An Hon. 
Member: A  briUiant idea). I may
assure my hon. friend that I was 
very greatly alarmed at the eroding 
action of the Brahmaputra which I 
myself witnessed; £Lnd I know only too 
well how the town of Dibrugarh is in 
constant danger. My hon. friend will 
remember that on behalf of CWINC a 
party  did go to Assam to reconnoire 
the area in 1949; and the very first 
thing that t  did on taking charge of 
this office was to caU for the report of 
that mission. It is before me; and I 
shall see what it is possible to do.

But one thing, Sir, I may say to my 
friends of Assam. I think it is time 
that the men of Assam rather s te p p ^  
down and gave women a chance. Tlie 
men of Assam, Sir, I am sorry to say 
are very lazy. Therefore, they can
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do nothing; but the women of Assam 
are wonderful and they do all the 
work; and if only they were put. . . .

Mr. Depnty-Speaker; Has it any
thing to do with the river valley 
projects? •

Shri Sri Prakasa: If not with the
river valley projects, certainly with 
the natural resources of Assam. If 
the womenfolk of Assam were allowed 
to run the various departments of life, 
then I think Assam will have a 
bright«T future.

Mr. i)epiity-Speaker: I must apply
the guillotine now.

Shri Sri Prakasa: I am sorry. Sir, 
that you should be so anxious to apply 
the guillotine ■ilnterruption). I am 
Borry that the Chair is even more 
anxious for the guillotine than my 
friends of the French Revolution.

I am hoping. Sir, that all criticisms 
have been answered and I am also 
hoping that the working of the Depart
ment in my charge, as we survey the 
skies above and penetrate the earth 
below, will achieve such results that 
pur children 'and our children’s chil- 
(dren in the years to come will have 
reason to be proud of what we their 
forefathers of today, have done; and 
that the amount of knowledge that we 
^hall place at their disposal by our 
researches and the improvements we 
will have made in industry and irri
gation by the river valley projects that 
we may have succeeded in implement
ing, will be such that they would be 
able to lead happy and healthy lives, 
free from ignorance, disease and 
poverty, and will be abV lieep the 
Swaraj th at we of today have won for 
them, inviolate for ever.

I ^ r i  Sondhi: So we have lo wait for 
8 0  long.

Shri Tya«:i: The children will be
bom tomorrow.

Mr. Depntj-SpeiJter: T te  hon.
Member U quite innocent of that.

The question is:
“That the respective sums, not 

exceetiing the amounts shown ^  
the order paper, be granted to the 
President to complete the sums 
necessary to defray the charges 
trhich will come in course of pay
ment during the year endmg the 
n s t  day of March, 1952 m respect 
of Demands Nos. 64, 65, 66, 67 
find 68 under the control of the 
Ministry of Natural Resources and 
iSclentiAc Jlesearch.’*

Jh e  motion was adopted.

fAs directed by Mr. Beputy-Speaker 
the motions for demands for grants 
which were adopted by the House 
are reproduced below—Ed. of P.P.]:

D e m a n d  No. 64—M in is t r y  o f  N a t u r a l . 
R e s o u r c e s  and S c ie n t if ic  R e s e a r c h

“That a sum not exceeding 
Rs. 7,84,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
m en t during the year ending the 
31st day of March, 1952, in respect 
o' 'Ministry of Natural Resources 
and Scientific Research’.”

D e m a n d  N o . 65—I r r ig a t io n , N a v ig a 
t io n , E m b a n k m e n t  and D r a in a g *  
W o r k s  (M et  f r o m  R e v e n u e ).

“That a sum not exceeding 
Rs. 26,53,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 

-of ‘Irrigation, Navigation, Embank
ment and Drainage Works (Met 
from Revenue)’.”

' D em a n d  No. 66—G e o l o g ic a l  S u r v i t .̂

“That a sum not exceeding 
Rs. 33,23,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of ‘Geological Survey’.”

D em a n d  No. 67—M in e s .

“That a sum not exceeding 
Rs. 20,83,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
ot ‘Mines’.”

D e m a n d  No. 68—S c i e n t i f i c  R e s e a r o i ,

“That a sum not exceeding 
Rs. 1,49,19,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1952, in respect 
of 'Scientific Research’.”

The House then adjourned tiU m- 
Quarter to Eleven of the Clock om 
Friday the 20th March, 1951.




